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LOK SABHA 
Monday, Ser>tembcr 14, 1964/Bliadra 

23, 1886 (Salca.) 

The Loi< Sabha met at E!eve11 of the 
Clock 

[Mu. SP>:AKEH in the Chair·1 

OHAL ANSWERS TO QUESTIONS 

Dr. J. V. Narllkar 
+ l Shri Yashpal Slnrh: 

Shrl Vlshrani Pr:a.'l&d: 
Shrl Indrajlt Gupta: 

• 147, ~ Shrl Kapur Slqh: 
I Dr. L. M. Slnrhvl: 
j Shri P. K. Deo: 
l Shri Mohammad Elias: 

Will the Prime Minister he pleased 
to state: 

ca) whether Government's aUon-
tion has been drawn to the press re-
ports that an Indian Gcientist, Dr. 
Jayant Vishnu Narlikar has shared 
the honour for propaundlng a new 
theory of gravity; 

(b) if so, whether the services of 
the scientist wlll be utilized ily 
offering him a suitoble VJ~>: .1•1d 

(c) whether it is also proposed to 
aive some award to him? 

Tile ParllameatarJ s-tary to tile 
~ llllallter <Slllrl ... It Seal: (a) 
Yee. 

Cb l The Minister of Education ls 
seized of the matter aDd he Is taking 
particular interest In ;t. 

(c) No. 
1040 !Ail LSD-I. 

.. ·::::'.":.:-=.~ 

135,J 

~ 1nT'l1\'I ~ : ~If~ it 
~tf.rii1f"""" lf,T, ""'~ ~ 
;iif ~ fif; ~ ~ ftrro:r m: ;. irrtt 
~ !1W t Ai'l'I' if If!. ~ ftrro:r m: 
'f~'!'titlrT"i't~lffl"mr-fi'*'q 
"l'TlliT,Pr~...,.~mt~ 
lfllT ~ if 1h1 "{l'i>;.; ;iif ef<nlTll 
~~r~' 

~tllftrll'it'f:;ifr~· 
fil;lfr~m:f.r"lt~~ffi 'a"~ 

>:!lf<'I' ~ t ~ '111 ~. 
~~lfil:irl"Aima'A'"~ 
t"'l:<"nr'*'~mmr'A'T'li~ 
MlR it ff f.riR!ur mr a fif; ~~ 
~mil' Qh: f•w1f11C110111'i t ~· 
~ '!W ~"' >:Ji' I • ~ 
~ ~tH, it ffi 'A'l'IT l"l!"ti!:JT "°' 
Fomt? 

~ 1"'l'm'I ~ : • ill~ 'Ill' 
mn~it~qritllT~ 
'!ll'f.pft~~?~~ 
...,.~lflTlf~p! t? 

"' """' "" : ;qt ff gllrtt ~­....m t ~ '{fomeTI it ~f.t lft'o 
itW• m• 'lll'mft~lffl"tm:m 
~~mir.lh~q 
.-fil;1frt1 

Shrt Kapar Smrh: Have Govern-
ment a1Certained whelner iastitutlonaJ 
facllitiaa and academic climate 1uch 
u can eultably accommodate a sclea-
ti.t ot the eallbre of Dr. Narlllcu 
exist In this countl')'! 
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'Ille ... llllllller .... ....... 
of Atemle Iberg (811rl Lal a.Juldv 
~): Dr. Narllkar bu been lnvit· 
ed to come here. When he comes, 
naturally we will dillcUH thae mat. 
ten with him. Whatever facilltlee we 
can easily provide, we will be 1lad 
to do IO. 

lllrl Kapur Slnp: Those are per· 
aonal and institutional facilities. 
alao asked about academic climate. 
Will that also be diacuased with him 
and provided when he comes? 

Sllrl Lal Balaacllll' Shutrl: Natural-
ly, many thin1s will have to be dis-
cuased. His wish also will have to 
be ascertained. 

Dr. L. M. Slnellvl: Have Govern-
ment paused to consider, in the wake 
of the succrss achieved by Dr. Narll-
kar, the ronsequences of the fact that 
scientific achievement in this country 
requires considerable contribution 
from Government and there should 
be a quickening of scientific research 
in the country? What is being done 
by Government and how do the7 pro-
pose to utilise the services of Dr. 
Narlikar? 

Shri Lallt Sen: 1. sairl the Ministry 
of Education is seized of the matter. 
The Education Minister is taking a 
personal interest. The Indian Council 
of Cultural Relations have already 
extended an invitation to him which 
he has accepted. When he comes 
here, I am sure this matter will form 
part of the discussions. 

Shrl B'arl Vlahnu K•math: Do Gov-
ernment realise that devoted and 
dedicated scientists like Dr. Narlikar 
and, before him, Dr. Chandrasekhar. 
renowned astrophysicist, a!'l' not su 
much after jobs, referred to In thill 
question, or awards, also referred to 
in the question, as adequate and full 
facilities and a proper milieu tor 
conducting research? If so, have 
Government thought of providing 
facilities for the aamc? Because Dr. 
Chandrasekhar has still not come 
back. He has been abroad for 211 
years. What have Government done · 
about it~ Have they done an)•thing 
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at all? And what do they propc!le t. 
do in the near future? 

Mr, llpealier: That haa been 811fter· 
ed by the Prime Kinllter. 

Sllrl Bari Vblma ._Ill: He nid 
they would di1cwi1 the matter wfth 
him when he comes. Have the Gov· 
ernment of India thought of thill 
matter so far at all, all these yearsT Or 
i1 It that they wake up when some-
thing happen•? 

Bllrl Joaehan AITA: What is the 
dllllculty of discovering 'Narlikars' 
right on our soil? Is it due to the 
fact that professors are not ready to 
credit their students and research 
workers with the work that they do? 
Or is it that that they do not have 
briliillnt students or have too few 
brilliant students in this country? 

Sllrl Lal Babadllr Shastri: I am 
sorry I did not follow the question. 

Mr. Speaker: Nor did I. Would he 
like to put his question again? 

Shrl Joachim Alva: Why is it that 
we do not discover Nvllkara rltht 
~n the spothere, and they have to go 
abroad to be discovered by profess-
ors? Is it because, though we have 
brilliant students here, they are not 
given the credit for research by 
professors; the professors cite their 
own names and will not dillcover the 
students? 

Mr, Speak.er:. He is discussing the 
alternatives. 

Shri D. c. Shanna: May I knO\\' if 
the Government is considering the 
formation of a separate cell in the 
Council of Scientific aftd Industrial 
Research for a bgorbing persons with 
extraordinary scientific talent, and if 
so, when that cell will be caming 
Into effect to accommodate unWIU8lly 
brilliant persons like Dr. Narllkar. 
Dr. Khurana and Dr. Chandrall!· 
kbar? 

Shrl Lallt Sen: This is a sugre«-
tion that rould be considered. 



Neltn llemlll'llll .... 
+ [ = :=1!~~::==: 

SIU'IY ........ 8111111: 
Shrt Jadn 8111111 Slddball&i: 

•Hl.1 Sllri Hakam CIWl4 
Kadallaftln: I Sbrl Gokalauada MebuQ': 

Sbrl E. Mldb ........ Rao: 
Sbrlmati Beaaka 

L aar1tac.11:1: 
Will the Prime Mblls&er be pleeaed 

to state: 

(a) whether it is a fact tbat a 
Nehru Memorial Fund nas been 
launched; 

(b), if so, bow ~is Fund is likely 
to be utilised; 

(c) the total amount so far receiv-
ed in the Fund; and 

(d) how many banks have been 
authorised to rereivc contributions 
to the Fund? 

Tiie Parliamentary Secretary to tbe 
Prime Minister <Sbrl Lallt Sen): (a) 
and Cb). Yes, Sir. On June 27 1964 
th~ President issued an Appe~l fo; 
contributions to the Jawnha1·lal 
Nehru Memorial Fund which will 
aim at promoting the purposes that 
were dear to the heart of Jawahar-
laiji. A National Committee of the 
Fund has since been formed with the 
President as its Chairman and many 
other leading citizens as its mem-
bers. The Nat.ioml Committee has 
decided to con.•tit.ute a Trust in this 
connection and has also set up a 
Programme Sub-Committee to for-
mulate concrete schemes for which 
the Fund might be utilised. 

(c) Acrordlng to the latest infor-
mation available with the Memorial 
Fund authorities, thP. total amount 
received upto August 14, 1964. w;.< 
Rupees eight Jakhs and thirty-four 
thousand. 

( d l Ninf'teen •o far. 

Sbrl Rammllwar Taatia: May I 
know the reasons for this poor res-
ponse for a memorial fund to a 11reat 
leader of the nation, whether it is on 
account of wron1 approach, and If ao. 
what methods Government are think-
ing of taking for collecting a decent 
amount? 

Tiie Prime Minlater and lllldller 
of Atomic EnerlY (Sbri Lal BaWar 
Sbutrll: The hon. Member should 
know that this committee, a• also the 
collections sub-committee, were re-
cently formed. The collections sub-
committee has yet to start its work. 
It is m<•eting on the 17th, and discus-
sing with some people also. Secondly, 
Government directly cannot make 
collections. I have no doubt that 
there will be full and hearty response 
from the people for contribution to 
this memorial fund. 

Shrt Rameshwar Tantla: What is 
the biggest amount received so far 
from a single firm or company? 

Shrl Lal Babadur Shastri: I do not 
attach much importance to the biggest 
amount. One rupee is as important 
and valuable as one Jakh. 

Sbrl G. Mobanty: May kno..-
whether an organisatiop has been 8et 
on foot lo push on collections? 

Sbrl Lal Baha•ur Shastri: Yes. 

"" !R!mW~ ~ : m lm' 
'lilrr ~ f.lf"ti-w·~>:l!T ~ 
f.lf"ti~Wfif>T~~"'°"~ 
fiR1ft ~r ~. ~r n:T1'.' ~ IA 
if>T ~ ;nft' il>IT, ~ ~ it 
~~~ii' llfTmr it iiTf llfll'RIT ~ 
>ft"'~ w 'Pl1'>T ~ '"IT W'I' "" 
.....,. 'JIMT ~ 7 

"""" ~ : 'fT""7 'Q'f. ~ '1:7 

~;ft~? 

"" ""' qytt ~ .. ~'T ir 
~ "1'rf IPl"R ;nft' ~ I ~ '!II if 
;;l{J>:f .:I, ll''f'l<l'i.7 '<llT'lf,;f:· <ir 
1ITl!1I ifmr w T-if.I >11m 'rf1 tm 
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a- "i'I'>:~ "11' .ra ~ ~ it ~ 
m{ ~ fo;. "fof ~'fll)'T Q't.:TT ~I 'Ii'~ 'lfl" 
~r. ;:irm ...m~'ll' ~ '!ftfu 1g ~ f..> 
~~ q.it 'llT ~ <rfr~ it '(ffflITTT ~. 

"'iftilrif~I 

~ll';ll'q'f\'IMf!:'lll'T~il'<ll 
~~fil;-~~;f.lq-it~~ 

'"'1"'1Mfu i{t ~ ~ ~ ~ f, 
• f'llmoft lih" ir;;i-1;/i <1"11 'FfT or~ 
~ l11iT ~ 7 

'll'SQ"1~:11';'1!T'f~~ 
ll'T~~I 

~ flil' ~ ~: ?.in'l: ~it 
~ tj qi:) tf>:4li 911:~ ;i-!TT '!\"iii~ 
ir ~l ~~f\c.lHU ~ •• m ~ t 
'1lrr lF1lm ~. ~ qm 'ITT Wt ~ 
~. rn ~ m '!hf 7f);r;n ""'"' 
"11' ~ ? 
~ ~m : ~ ,~1 •il"AT ~ 

it •ml f;;r~ illT~ om- 'ITT 1"frit ... 
llfTBn~~: ~~ 

ll'lir ~ mt.~ 'I' m W'T il" '311 ltm 
'li'irTll'T ~<NT~ <r>:: ~ ~ift: i:rfrr! ii' 
'3!l lF1lm ~. ~It~ 'lit m 'lll'T ~ m 
if;fi;ro,~fl'Tll'T~'TT? 

~ ~ : 'ir ITT'ml't 'R 
~~~r--:H1 

-tt~ .... :;:fif;~~ 
mtt'il'r""l't.:TTll'T~,'lll'Tm~ 
t~Ol'~fll;ll'rtfll;-~:,~­

f.m w ~~ ~ ~ '111 ~~it~ 
~~. ~ lll11f ,.;...- il° IJ;IM f>t;qr 1l1it'1'T? 

'll'Sll"1 119.Ril : • '!>fl fit;- "1SI" 
'fit lll11fr t, rit ff pl ,, I 

Shrl Baslmlalarl: I think only one 
paper has issued an appeal for collect-
ing funcls-Hindmtan Timer. What 

steps pave be~n taken by the Govern-
ment so that other papers also issue 
such appeals? 

Shrl Lal llahadur Sbastrl: A number 
of papers have issued appeals. AB I 
said in the beginning we have yet to 
commence the work of collection in 
right earnest. 

Sbrimati Savitri Nlgam: I want to 
know whether any idea has been given 
as to what would be !he nature of 
expenditure from this fund and whe-

. ther the money collected will be 
spent on the welfare of the children 
and the education of the handicapped. 

Mr. Speaker: That is a matter to 
be decided by the committee. 

Shri Bishwanath Roy: In view ot· 
the Jove and affection showed by the 
general public to the late great 
leader, may I know whether any 
agency would be set up at the district 
level so that ordinary peasants and 
others . . . ··1 

Mr. Speaker: Thnt is a matter for 
the committee. 

-· Late Prime Minister's Residence 
+ 

(I Shrl Prakash Vlr Shastri: 
Shri Vlshram Prasad: 

1
1 

Shri Yashpal Siar;h: 
Shrl Jardev Sinirh 

Slddhanti: 
Shri R. G. Dubey: 
Sbrl P. Ven.katasubbalab: 
Shri Ramcsbwar Tanlla: 
Sbrl Dhaon: 

*HI. Sbri B. P. Ylldava: 
Shrl BiahaDehander S•th: 
Sbrl Bacri: 
Sbri P. R. Chakrav.:rll: 
Sbrl P. C. Bo.-b: 
Slu-1 A. S. Sairal: 
Shrl P. K. Deo: 
Sbrl Vlshwa Nath Pandey: 
Sbrl Harl ·v111mu Kamatb: 
Shrl E. Madhuadan Rao: 
Shrl Kilbea Pattnayak: 
Shrtmatl Benaka Barkalalel: 

l Sbrl D. C. Sharma: 
Wi!I the Prime Minister be pleased 

to state whether Government . have 
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arw proposal unde1· their active con-
•ideration to convert the !'Ille l'rlzne 
Minister's "Teen Murti'' residence in 
New Delhi into a national memorial? 

The Parliamentary Secretarr to the 
,.. Prime Minister (Shrl Lallt Seni: 

Government have decided that the 
Teen Murti House should . be used 
prim~rily for a Museum, with Fl 
Library, dedicated to the memory 
of Jawaharla!ji. The Ministry of 
Education would Implement these 
proposals rcgnrdinP, the Museum and 
Library as ia Government project. 
The Southern Wing of the House 
would be utilised for the proposed 
Personalin Museum. The Northern 
Wing would be used for housing the 
proposed Library; some of the 
sm•ller rooms in 1lhe Northern Wing 
might be .. used for putting up visit-
ing research scholars and lecturers. 

~!1"1ffl1'f{~ : ft 1f~ <;1l'ififT 

~ ~ ~ Sllil'I' ir--«I' ...,. f.limr ~ 
..-1;ii~i:tt'lhm~~ 

'l'Tif "'1<'IT ~ :a1l1liT I" flO<rilT ~ t. 
~ ~ lllJ1'r ir-ar ~ l!'fffl it 
q-;w lfqf ~ ii" ~ro w oft t Ai 
W~'l>T1f.l'll'~'l1fft1 

Sbrl Lallt Sen: I need notice to 
answer this question. 

-ti' !llll1"1ft't ...m : f'm ~ 
llUllf ~ ;ifl- ii" wq;jt ~ ~ 
~t\'lllfii> ~it 
ll'lilf1l;r rt wft", m ~ irm: ...,. ~ 
~;n!f llffi!;"~~t .... 
it lllJ1'r 'IRi1' ~ ...,. mr irm: 
~fii>l!T\ll'lit111!11'fi1;~il"'lhft 

~ii;~ ii; fi!it ~ 'F1 ~""" 
~ lflliTI: ;iitf ~ l'l'll1fT ~ ll'!fPf 
'IRil''lfl''l>T~~~ 

t 'l'Ar ~ 1'.&f t. "' ~ ffl<: 'Ill" ~ 
~~~ll>'l'~t.-.rit 
~~'!'lif~~'l>T~ 

:0 "TT 'ff.ft I 

Sl'nlf ~ ff'IT ~ ~ (~ 
""'~ $1mft): ;;r.;,t (111> m(f om-
f.~ it'·" 1'>'t ~ f.. ir ~r ~ ~ 
~ If m ll"'f ii' ~m 'f>•<r;ir ~ ~mr 
~ ... ~"f.t?~~itf<:Arrt 
~ 1f/ ;· "l!l':T i~ IH I i irif t.U'n: 
f!RT"l'. fil;lrr, 11'1"lite" if '!ft tlffil'. fi!;m" 
~ 1f:'" f.!il~lf f~ f;f; qo't; ir ~ 
~~~I 

"l"tef<fiil"'JltiT'l"!l':~;;rimr 
~ ~ I <Interruption) 

"'"'\'l"l'('f~~~:'ll'!'f'!>'tm 
~ 1'>'t tr~ ui< i\T ~ ~ I ~ 
.mite" ii" !Iii<: > ~ ;;r;r ~ lf1: flf'ITT 
fit;irr <fl tit o"\;f; 'flmT 'lh ~ fi!it -~ 
1fQ' <f.""'1" f'lllll I 

~ """"' ~ : 'l1fT ~ 1f ~ 
'IRlllf.t 1'>'t f;qT ~Ai 1fll' ~ t 
\'ITlf;i:'~ll>'l'ir~ ~ll'lG.'ltfi!;";mit 
~ ln1R ~ ...,. ~ f.A;;{r, • 
~ q-"f ~. tt ~.rt>:~ g:ifn'l!l', 
\'ft~'l!1Rif>T~~'l'll~ 
f"'11l <IT~ t ;;rm; ;;rgj lf1; t mf~ 
~¢~;i-~f.rirr'51T~t I 

~ """ ~ """'"t : ft fwf; 
Wol'l' ~ ~ ~ ~ 'IT ~ 
ir1IT'r -q;;jl- ~ ii" w.ft f~ it ~ 
'll1R ~ 11~ f0!1i mr t A> lit m 
"""~~m.m~~~fi;rit1 

8111'1 Nath Pal: Does not the Prime 
Hiniater think that it would have 
been far better in reaching such a 
decision that Government does not 
act by luuinl an executive flat as It 
has done, that it does not act in a 
partisan way but tries to conault pub-
lic opinion and takes Parliament Into 
oonftdence and, secondly, does ·he not 
think that it would have been ftttln1 
memorial to the late Prime Minister's 
memory If the l'l!'lidence of the first 
Prime MinbtP.r of free India contl-
nue1 to bl! the oftlclal rew.idence of all 
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Prime Ministers 10 that they derive 
iftlpiration from the hou1e, so that 
tb97 are colllC!ous ot the heavy and 
ll"'al herlta1e they carry and become 
inspired all the time they live in the 
hou1e? Has that aspect been taken 
into con1ideration? · 

Mr. Speaker: No information ha• 
been asked tor. 

Sbrl Nath Pal: The question is 
whether that important upect bas 
been taken into CA1111ideration. What 
is the anawer to the fll'lt question? 
Was public opinion consulted? Is it 
not a question, Sir? 

Mr. Speaker: Whether public opi-
nion has been consulted; that is the 
only question. 

Sbrl Bari Vlabnu llt•math: Even 
Parliamentary opinion. 

Mr, Speaker: Order, order. 

. Sbrl Lal Babadur Sbaatrl: Of course, 
_,,,. public opinion as such in no formal 

way wa• consulted. But I have no 
doubt-there may be some excep-
tions-that by and 1ar1e it has been 
1enera1ly welcomed. (lntem•ptiotl) . 

Some Hoa. Memllen: No, no. 

s-e Hoa. Memllen: Yes. 

Mr. S~er: Order, order. It is not 
proper tor so many hon. Members to 
say so loudly •yes' or 'no' in this 
manner. 

Sbrl Nath Pal: Is the deciaion final? 

Mr. Speaker: We cannot decide that. 

Sbrl Bari \'labaa lbmatll: 11 ii 
open to review or recoasideratiol1? 

le••r&I Boa. Memhn rose-

Mr. Speaker: Order, order. Hall. 
Memben will kindly lit down. 

Sllrl NUla Pal: la die declaion llnal"I 

~..- .... ~:~..m: 
ilr~lll)rnwp1111nr~il'q: 
mn: ~ twin t ,.. ~ ~ ~ 'f(-
~ w~~~llillfl"fm 
~~qt1 

Mr. 8,.Uer: 'l'be queation ia whe-
ther that aspect a110 baa been CC1118i-
dered by the Government, namel7, 
that it would n~ be a bad pi-ecedent. 

"'""'~~=~~ 
llilf~~~m,W"11'rit 
~. WfiR# ~ ~wq:~ 
IJUIT ~ j Ao 'I'm~~ 
~ t.r ilr m ~ ll'll'A lf'lfr qt 
it.~~if;·~~~ilr 
~it, ~ ~ t1r 'li't ~ f'IJ 
~ m ~ (Interruption) 

Mr. Speaker: Order, order. There 
ought not to be such excitement. I 
allow a question, but nothing further. 

~~nmn :~'1t~­
l'ITT'r ~ Ill) ~ ~ llFf am: 'IT, ""' 
tq:<l'A~W f.l;~OO'f'l'l:~ 
ilrtn •ft ..nt~~rnll>'I" 
~.-n'f~I 

"'""'~mm:~11"1ir.!'il' 
""' 1111'1' ~. "'1ITT'P.I': ~ 'l'l: ~ 
fil;1IT 11111 ~. ill"fit;;f ~ f¥t ~ 
~ .-nt 'l'f t m q t..wmr 
~~ilrfn~~~~ 
tn:&:llll'f~ I 

~-=~llV1'f~;ifl'ilr 
f;mwOO'fll>'l°l'IT'!<r~ 4~ 

~· t m 'lt1ft';ift' i.it ~ ;ng: i.it 
~Wl'IR 8"'9~· ilr1'i"6'ft lftr.f 
11..t\' ;ifl' 'llT'~ lll ~'I"! 
il'prin1m~~;ifl''llf 
~ pT ~ qwl' ""6ilr W I q 
~ 4 ~ •• 1111' 1lf1lt "' Rlffir 
°"' 11..t\' * ~ ""' 1": (j~··"' 
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m"' 4wllrr 1IR -qr t'" llfllT q a iitimr~q~fili'!i'(W~t 
"1W ~· ii1t '" ~ "'· 'Ill fir; ~· qt flir llf1ft'lfl' ~ m n f• pr 
finrr, qR ~ ~ qmr iiltllll'lt t. wm ""' (!T tllT 'lf1f m ~ ml1n 
oc(\11•<"1 rn "' m-n: ll(Yl11r>: ~ ~ tt"" if llfllT t. "~ tt ...m 
t I 'IP1"( II(\' 1'i'{ ~ t m '(Wt fn W":• QTifl' t I iff ~ mm 'lit ""'1IT1f 
im:tmrllfllT<'Alt, m""''llfitqffrn..-~mr 

WIW"""':~!l)q ~qt m~1'i'{fC'llTt1 
1": . ~ II(\' t. ilrfil;;f 1_fil;' 'll1'Pft1r • ~ : ~ qm) if; ...... ~ 
~~~lr'R~iil'f~'(W imr""'··· 
flnf. 'li'T ~ 1ft ~ f~ 1ITlf'" ~ 
~I 

• """ 'tllt """" ; ;qt (!"Ii ~ 
im;r llfl' imr t ..-gt itmr ~ 
·~it, q~imirt~ 
~rmtt>ifl'm'lititq~~ 

""""'"·~""""' 

~ """ ~ """' : m' ~ 'if I 
~ q ~"""" '"· ~.rt: if 
1'mr ::ift ~ 'li'f"!!I' fftr ~ llfl'. ~ 
ft ~ ii' ,ft' lift ""'q'""'" ~ « ~ llfl' I f1Rr;n ~~qt 'i'fft 
m'l'll'Tfil;"""q""""m7't'll't 
~iii' i1t "'11'1' ~. II'(~~ iiT 
~~I mf Wf~~.~ 
::ift ii' ~ ~ .mi.- ii', -3" tt w 
~mt.~~wnrmcri: 
~·~~~'llT'ITlr 
fftrpt t ~~ml'~~~ t 
fil;~W'l'it~llf~t 
~il'li'Tii';iil'~~l'llt 'lit 
~qt fi rt t. M .rt: if ff 
II(\'~ J I iilfil;;r qtimft'::ift liT't 
'lit ~. n ~ ""° """''""w ~ 
<ft' 111"'1' '" i, :nfljiT 111"'1' ~ i\' 
~,q{Rfil;'iif'l'll'T I~~ 

W"1r II"': fC'llT I ~ ~ flJ '( m'" 
pr iil, ...-~ ~ ilfilsir m 1'IJ 

WWW"""' : 1111'1' h ~!If I 

~-:fth~1ft~ 
llll'WlfT 1'i'T 11"'1' 'ffl1IT 'ilT"'1 ft' I ~ 
lllroft ......... ~ imr en::. ~ lllroft llfl' 
"""" ... ""' qi: m: ff llfl' tn-...r ""' 
n~'lll'T~t 7 ~11fl' 
'lllf'qmrrO~ ... m ~"""' 
*""'cn::tt"'"""1J'llTlmWf!l!'ITT~f 
'lltmill\lft~PllT'fi~~ 
ff!fit~ ... )~~tt'l'i::ift· 
qfti'if;'llift;r~'llttw ... ~~ 
..m ... ~fll;'q'lil'J.ii'hrmmt, 
ill' ~. """ .m 11To1T \lfT nm t ? llfllT 
~ ii' 1" ~'""' mr t. "' m t ? 
ft 'ilT"'1 J fir; ""' ~ '!'>: """' Im 
i1 

"""" ~ : ll'1R'T cn:: 'fllT I 1111'1' 
h\lfTlll 

••,qt:ffh~1ilfiAt .. 
...... :fftw~llfl'..-wr­

n~itnm1 

lllit-:qPTWqTtqil' ti 
....... :qPTW~ 

'l(f t. ~ ;flJ • """" itlftir 
'"· .. 

·~:t.TtWl!n ... 

....... : "1"f fs Gri I 
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q) ~ : '' .tt t5 ;;mn,' ·~ 
~'ll!M''ll'r.llf.r'ahr.'. ' 

l!IUM lllg'm : .. '11if if;' \'fin ffit 
~: .. $~fit; ltf'l"Til' w !ffif if@ 
~~~I 

Shrl P. R. Chakravertl: While tak-
ing the decision of setting up u na· 
tional •memorial, may I know wh61· 
ther the Government took into ac-
count the historical perlormance 
whicti made the whole nation inspir-
ed and stirred to it< uepth :md that 
the only place which C'llil claim 
allegiance and homage of the nation 
is the residence of Shri Jawaharlal 
Nehru In Allahabad and not the 
Prime Minish.'T's residence in Delhi? 

Sbrl Lal Bahaclar Sballtrl: Regard-
ing the Allahabad house, as I said, 
of course, he ht1s already decided 
that it should be given to the nation. 
So far as this house Is concerned, al-
most his entire activities especially 
during the last 16 years has been in 
Delhi, and the Government did feel 

\ 

that they must do 1omething 1n re-
gard to this matter at the earliest 
p0ss!ble. We gave careful thought to 
It. I think Government has taken 
the right decision and we want to 
atick to it. 

Shrl P. C. Borooah: May I know 
whether It is a fact that. our late 
Prime Minister, Shrl Jawaharlal 
Nehru the idol of our nation. attain-
ed hi; height of supremacy, glory 
and greatness long before his ovcupa-
tlon of the building at Teen Jl(urtl 
Marg; also whether it was felt that thU 
a1e-ald buUdinf of brick and mortar 
was erected by forelan rulers for a 
particular purpose? 

SJll'i Lal llaballar fta'ltrl: I think 
he hea l'lot completed his queatlon. 

Sbrl P. C, Borooah: May I know 
whether It Is 1:1ot a fact , that Shrl 
Jawaharlal Nehru, the Idol of our 
nation. .. attained the supreme 
height of &lory and greatneU ]Olli 
before his occupation of the Tin 

Murti Marg residence on'.! whether it 
is not also a fact that if the age old 
brick and mortar building f'.'rected 
by the foreign rulers for a plll'ticular 
purpose is used or utilized as a 
memorial it will defeat that object? 

Mr. Speaker: I could not follow it. 

Shrl Lal Bahadur Shastri: I could 
follow the first part of the question. 

Mr. Speaker: Whatever 
followed he might answer. 
not follow it. 

he has 
I could 

Shri Lal Bahadnr Shastri: About 
the first part of the question, I would 
like to say that the hon. Member is 
hundred per cent correct and I wish 
all the members sitting here realise 
the importance of whQt he has stated 

Sbrl P, K. Deo: While urging that 
the name of Panrtit Jawa<harlal 
Nehru should be best commf'.'morated 
by upholding the principles of 
democracy which were so dear to h.im 
instead of putting up " statue here 
or maintaining a building some-
where, in view of t'he shortage of 
accommodation in Delhi may I know 
wnether Government is going to 
revise its decision so that the build-
ing could be utilized for a better 
purpose? 

Mr. Speaker: Shri KalJlQth. 

Sbrl P. K. Deo: Sir, he lia1 not re-
plied to my question. 

Mr. Speaker: When the hon. Prime 
Minister says the final decision hu 
been taken how can I ask htm to 
revise it? 

Sbrl Bari Vlslaaa Kamath: Apart 
from the considerations which have 
been voiced by my colleaaue Ghri 
Nath Pal and other friends in the 
Houae Is it a !act that tbe security 
organis'aUon haa also reported or 
sugge•ted that the late Prime Wnls-
ter's houae is better-suited from the 
security point of view rather th:in 
the present residence and, if so. v.•be-
ther this moatter has been consider-
ed from tnat point of view also? 
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Mr. Speaker: The Prime Minister 
says a final decision has been taken 
by the Government. 

Shrl Harl Vlslmu Kamatb: I want 
to know w hethcr this particular point 
was also considered before taking a 
decision. · 

Shrl S. M. Banerjee: After Mr. 
Sanyal's murder, i~ should be sl\ilted 
from there. 

Shrl Kapur Singh: Sir, you have 
also slated that some other arrange-
ments should be made from the se-
curity point of view. (lnterrt1.pt!ons) 

Shrl Lal Bahadur Shastri: Some 
security arrangement perhaps Is 
necessary for the Prime Minister. 

Shrl H•rl Vishnu Kamatb: All ar-
rangements; not some. 

Sbrl Lal Babadllr Sbutrl: I am 
a much smaller man. Therefore, I am 
not easily going to be . . . 

Shri Harl Vlslmu Kamatla: But you 
are the Prime Minister. 

Mr. Speaker: Shri Ram Sewak 
Yadhav. 

8brl ll8li Vhiluan Kamatla: Sir, he 
has not answered my queation. He 
is answering it. 

Bbri lllQar llilllla: How can the 
Prime Minister of a country say that 
he is a llmlliler man? 11~) 

Mr. Speaker: Will he kindly resume 
his seat? I have already borne blm 
too much w~t~q~~"' 
ft llil1I'..,.. ffflT ~ 1n't""'1' 
;ittffmj 1Wt~wq~I 

!l'r """. ~ \'t llPIT - I When an hon. Member or the Speaker 
ia .,caking, othen should lit down. 
They 1hould not continue to stand 
or speak. We cannot proceed In that 
manner. Now llhri Ram Sewall: 
Yadhav. 

Sbrl Dari Vishnu Kamatb: Sir, ·the 
Prime Minister. was answering .. mY 
question when he was interrupted by 
some other Members. · 

Mr. Speaker: I do not think that 
question arises when the Government 
says that a final decision has been 
taken. · 

Shrl Harl \'lsbnu Kamath: I want to 
know whether that final decisien has 
been taken after ronsidering lhis 
aopect also. 

Mr. Speaker: When they are not 
going to revise their decision, whe-
ther they have taken this point Into 
consideration or not is not relevant. 

Shri Harl Vishnu Kamalii: They will 
be forct>d to revise it. 

"" "" iw im1f : w. mITT ~ 
~flllf1r ~fit; ;;rgi' If". ..nt ~if.on' <hr 
~~.;nr~'!ft~~-...m 
;mrt1tt111r-m~jfit;im~ 
if mtir <imf ~. IJli1I' 
~ w;"t ~min:~ fiRr t. 
~~.'"qt If".~~~"""' 
t ? 'lnTA IPllft' iH1'1it '1i1T t fit; ;nr 
"1A'll't~~~lli':flm 
'1111' t ~ 11'111"1' IPllit ~ ~ I 
•~~tfit;;nrmnit'll'tt 
'li'1'Wi~•rOim? 

-"' ""' WW ""'" : mr ~ it 
1111"r":'ll1fll'1'iT~g'rlrrwlf".~ 
.-f.I' '!ft iml' t I 

"" ~ """' : q '" """ 'llft'~~itt, <Rr'l"l:lll'T'f'm~ 
mi 

.fl' 'l1W WW llftllft : tt q ~ 
j I tt qt • lfl'IT 'IT, tt ~ ~ 
~~'ITl~~~'l!Rf 
~1'il~t<im:il\1'i1''11RJ~ 

m• qypr ""'· ~""'~­
~ it t pr "1' Wfil;;f p-6' <llq pr 
'ITIRPr~'!ft~~ 



0..1 AtllU!era 

'ITli .._t t m ""' ~ 1Rll1J if ~ 
'll'lf pr 'ff I IQf 'IPir """ ~ aITT If 
i I ilfiR~tm"ht'tif ~~ 
•~~t"""~mtwwr 

~·I 
~""-"'":~lll'Tinf 

'lil' ~ q'.f VNT I W!>'I ~ """'"' 
..nm- ~ t m it ""' 'limit ~ -q'r' I 

81lrl 8hlvajl Bao s. ..._ •• 1r1r: 
·would the Government be pleued to 
con1ider it, on compa11ionate and 
humanitarian grounds-the ftnt Prime 
Minister of India 18 suppoaed to have 
led eventful momenta in thla very 
House-justifiable to convert Parlia-
ment HoUBe buildini as memorial to 
the late Prime Minister and, it not 
·which considerations are involved In 
hi1 residence being memorialised? 

Mr. Speaker: Order, order; we are 
very responsible persons belnc watch· 
ed by lhe nation as a whole and, more 
particularly, by 11he visitors that are 
there. We should not indulge in 

.such questions that milht be the sub-
ject of ridicule by others. 

Slarl 81a1Tajl Bao S. DuluDUll: 
·May I plead with you. 

Mr. Speaker: Order, order. Shrimati 
Reddy. 

Sllrlmatl Yulloda BeddJ: May 
I know tram the hon. Prime :Mlnlater, 
apart from the great 1.oYe and 
senUment we attach to our late 
Prime Minister and apart tram the 
tact that Shri Lal !lahadur Sbutri 
bu aaid that he is much smaller with 
which we do not a1ree, whether It 
was a correct precedent to haw 
made the alllclal nsidence al 
the Prime lllnllter a memorial, be· 
ca111e tomarrow a Pruident or a 
Prime Minister coUJd say that he doee 
not want to 1tay in any olllclal real· 
denceT II this a correct precedent 
and ii there auch a precedmt 8117· 
where in the world that the olllclal 
residence at a Prime llblllter U. 
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beai made a natn-1 memorial alts 
hla death! 

llr. 8,..aier: Nu:t quution. 

Clllntta-N- Zealaacl Tele.. Service 

+ ( 8lu'I K. G, D•lley: 
•ut. ~ 8llrl Vlellda ..,._.: 

LSllll'l Jaanat Mellta: 

Will the 'Minister ot c---. . 
&iOlle be pleased to state: 

(a) whether it is a tact that Cal· 
cutta has been linked with New Zea· 
land by tell!ll aervice fl"om lat lune, 
1984; and 

(b) whether a aimU..- tele-com-
munication link would also be e.tab-
liahed with Bombay and other Im-
portant cities? 

Tile Depat7 MiaWer Ill tile Depart-
ment of Commanlcatlona <Sllrl lllla-
rava&ll: (a) Yea, from tit Kay, 11184. 

(b) International Telex Services to 
foreign countries, includini New Zea-
land, operated by the Overseas Com-
munications Service are atready avail-
able to 1ubecriber1 at Bombay, Abme. 
dabad, Calcutta and New Delhi. Subs-
cribers at Madras will also have simi-
lar facilities very shortly. 

Sllrl B.. G. Dlllley: May I know the 
expenditure involved in this project? 

8larl llllacava&I: No extni expendi-
ture is involved In this project 
became this is merelJ an u:temlon 
of the itndo-BrRlah l!lreCrleln: llnll: 
with New Zealana. 

~ fer SCreamllllllls W«11 el 
'lllllldfi" el L .. B. 

+ (Dr. L. M. Slaltl'ri: 
l 8lu'I Ill. L. Dwlvedl: I Slirlmatl 8evUrt Nlpa: 

lllrl 8. c . .._.: 
SllrlS..._.. ....... : 
llllrl P. Vak1te• .... M~ 

•111. ~ lllld 'l'uQal ..... : 
1•11art .... : 



1371 I DI'. P. S. Dellllmftll: 
llllrl BlMulU .....,,., 
111wt IL l'f. 'l'IWlll'J: 

1 s11r1s.._ ... ....,, 

I Sllrl Nr.'1'81 l'nMl&br: 
Bllrl Bui V...,_ s-ell: 

I Bllrl P. c: . ..,..., I lllall .... lluldl ......... : 
Slut Buwaat: l Sllrl ~ -., ....... : 
8Jarl D. D. lbatrl: 

Will I.he Minister of lll'-a&loll 
......... autlas be pleued to •\ale: 

(a) whether it is propoaed to take 
any 1peclftc atepa to auem a11c1 l.m-
·prove the working Of her Klnistey; 

(b) whelller it i• a fact thllt abe had 
indicated the need for evaluation of 
the perfonnance of and tor streamlin-
ing the work of the Minlatry soon 
after assuming charee Of this portfolio; 
·and 

( c) it ao, the broad features of the 
propoaaJ under consideration or of the 
action already taken? 

Tiie ......_. or 1111....u.a .... 
............ (81111maU i.lln 
OullJd): (a) to (c), A l\atement 18 
laid down on the Table of the Houae. 
[Pl<u:ed in Libra~. See No. LT-!106/ 

64). 

Dr. L. M. !MasbYi: May I know 
whether the Minister would outline 
for ua the vartoua matters wblch 11"11 
being conaidered for lncllllion tn the 
terms of reference ot the propDPCI 
committee, the extent Bild scope of 
its functlona and whether the com-
mittee would be entitled alao to re-
commend that the broadcalltlnc 

operationa of this country lhould be 
run under a public corpontlan? 

8Jarllma llldlra Guollal: Thia 
matter, as I hllve .aid, i. under con· 
1idention. We want to have a whole-
time committee at ltnowledpable 
peraons who will IO tborouP17 lllto 
the worltine of all the units of lbe 
KIDinr)o. n.e terms Of rer.s-e are 
still belnr comldenll nil will h 
abortly lblall8ed. 
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llr. __...,: Ia there a propo>al to 

form a Corporation ai.o? 

8llrtmaU llllllft QIUllllll: •J.'he Com-
mittee i1 at liberty to llUIPR It. 

Dr. L. M. SlarlaYI: The canunon 
complaint apinst the broadca1tlna 
operation• In this country ii that thty 
have fallen into bureaucratic rrooves 
and, .. a conHQuence, the external 
and the dome1tic publicity has 
1utrered conliclerably. Would the 
Minister 1ay whetl\er the Govern-
ment h .. any thinltlna in this matter 
and that thinkiDI i1 being refer-
red to this committee for further 
evaluation and uaeament? 

sium.u Win Oullbl: A• I said 
earlier, the terma of reference will 
be a• wide aa pouible and It is f>Jr 
the committee to 10 into al I 1 heae 
matters. It is a matter or opinion 
whether theae media have 11one down 
in quality. I do not think •<>. 

~ II'• "'• fPtt : ~~RT­
~ ""'11'1f .. ""'1ftr '" ~ mn..,. 
W • ftll' tin f ft l{• l!Tfo "'1:• 
ofio l!Tfo ;fto, 'l'~ ll'i'lr I ft 
~~•fl!:'"~~"lftlf 

ft """" ~ ff """' lfT ~ """ 
firiw tfit ~ • """ """ 'Oii' i1' ? 
~ "'1ltt tu .rir ft in: ~ ? 

llfllllft ifnT ~ : gqr6' ~ 
~f1!:~"'11tt~~·~""flr;­
tt~oift1rrtt~in:ri I 

8llrlmNI SaYllri Nlpa: How ·!ar 
is it correct that many of the ezpertl 
have ezpreued the opinion that tbe 
formation of • committee will be 
deleyine the action and hoW far la It 
correct that much of the critlc:l-
which has been reeently made bu 
been not bued on tacta but bu been 
deligned by a couple of prejudleed 
people? 

8llrlmali .....,. Outlld: There hu 
been all ltlnde el critlcma both ID W. 
R-. nil In the ..-. JlaNre117, I 
_.. ., bow -- Ill It i. 1*9lllL 
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Shri S. C. Samanla: The •tatement 
shows that many helpful suggea-
tions have come to the Ministry aboi1t 
efficiency and functioning of the All 
India Hadio. May ·I know whether 
thOlle things will be placed on the 
Table of the House pointing out 
which have already been accepted. 

Shrlmatl Indira Gandhi: Some of 
the ·points are already outlined in 
the statement and as this Committee 
proceeds with this work, we will 
natur:tl!y keep the House informed. 

Shri Subodh H11n•da: llesicks there 
bein.o. news bulletins throuch the 
medium or English and other State 
languages, I would like to know 
wheth<•r there Is any arrangement t.l 
broadcast news throua:h any of the 
dialects? 

ShrlmaU Indira Gandhi: I thinl 
already a number of dialects are us.cl. 

~ '""'"' ftlt: 'lllT 'llro'I' ~ ii; 
gqr.r it ~ ~ mt t fil;' '""' ~ 
~'l>T~ W11"l''*1n~t 
rfnff t ~ii ""'I'!""""' t ~ rmr 
~~tll"ITT:t~~~ 
'!Cl' ~ ? 'lltT ~ it i:rpft~ t 
fil;'~smirt~~~~ 
1liT 'lfull1I ~ mfur filli:rr ~ ? 

Shrl Sham Lal Saraf: 'May I know 
whether an attempt is being made 
by this Committfle to suggest 
measures that will create mau con-
tact with the people at lara:e for two 
purposes, firstly, to translate what the 
Government are doinll for the welfare 
of the people and secondly to know 
the actual pulse of the people? 

Mr. SJlel!ker: Suggestion, 

Sllrl Bari Villma 'KaJUth: When 
the Minllter recently said that the 
British time pattern, functiollinc and 
set-up of the All India Radio bad 
not been re-oriented to the demo-
m\lc condltlona of independent India, 
-·~ she conscious that lndlreetly •h• 
.....,. cri1iclsing the policy and prog-
ramme of her own father, the Jate 

Prime Minister and, if so, since the 
massive Chim~~e invasion, when she 
ber:ame' Chairman of so many r.om-
mittees, th'e Citizens Committee, the 
National Defence Council, the Intag-
ration Committee, etc., Why, during 
the lo•t two yesrs, did . she not 
make any suggestion for improving 
lho functioning of the A.I.R.? 

Mr. Speaker: He can get informa-
tion from a Minister, not about what 
happened when she was a Chairman 
of some Committee. 

Shrl Harl Vishnu Kamath: She was 
tbP Chairman of important Commit-
tees, the Citizens Committee, the 
National Defence Council . · . . 

Mr. Speaker: He has to put a ques-
tion about her Department. 

Sbrl Harl Vishnu Karnath: Yes. 
When 8 he was the Chairman of' these 
Committees, before she became the 

·Minister, why did not •he make a 
suggestion for improvin1 the All India 
Radio? 

Mr. Speaker: ! don't allow it. 
Shr! Nath Pai. 

l!hrl Harl Vlllhna Karnath: If you 
do not allow my question, may I put 
a different one? 

Shrl Nath PU: ·Pen11ing Lhe finali-
sation of the terms of reference of 
the Committee to which the Minister 
has made a reference in her state-
ment, may I know whether she is 
contemplating taki.,. any remedial 
steps by way of mitiptina, bY way 
of removing, at least a P•rt of the 
seething discontent in the All India 
Radio as a result of the alleged 
favouritism, nepotism and arbitrary 
appointments of staff artistes? 

SllrlmaU Indira r.an4hl: This la a 
queotionable statement, Sir. But we 
are certa!nl~· In touch with the llfaff 
of the Ministry and if there are •nY 
complaints. we will look into the111. 

!lhrl P. C • ..,_II: 'May I know 
whl'tht'!' there 11 any shceme to shift 
the "mphasll from radio to televhlon 
and, If so, what It Ill? 
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Shrimatl .Indira Ga!Mlbi: No, we 
cannot shift the emphaKis, becausa. we. 
have not started tel~\ ision c:,;:ccpt ou 
a very srnri'.I r.ca;l 

Shri Vldya Charan Shukla: Is it a 
fact .thaf the hon. Minister said' in •.a 
speech a few weaks nl!'o thaf..4.ll'lnclia • 
Radio was considerin11 the. question~of 
starting a commercia! !!ervice in a 
i·estricfed' manner, and ;r so. wli'llt th'> 
line• of thinking in that regard are? 

Sbrlam&I Jndln Ghdhi: -No, I did 
not say that. 

Shrimatl Rena Chal<rnvartty: Th• 
statement says that d('::iartmt'ntnl l'Om-
mittees have bf'en ~Pt up in order to 
go into the conditio11,; of staff m tJFLes. 
May I know wheth~r thcl'C is any pro-
posal to set up ex pc rt rt111'mitle<>!' 
which will rea1lv ~o ink. this whoh~ 
question of appointmenh: <.tnd other 
matters and also the ;ul'~tion of th~ 
DG's power:; wbi('h a:·f• v<~ry wid,? and 
.fHr-ftung? 

Shrlmati Indira Gandhi: I have al-
reart,,, mentioned that we 3r.• havh~~ 
an expert committee whit·h will M/' 
irito ~very aspect llf the ~·orking of 
the Ministry. 

Shri Hem Barua: :Mav I know whe-
ther the attention of Gavernrru .. >nt ha.; 
been drawn to the criticisms madf· re-
~ently hy the Plan Pubhcitv Com· 
mlttee to the efTect that thert• ore 
certain glaring laeuna" in the workinr 
Of the Government ,>~blicity machinery 
and that the Governrnent publicity 
machinery is interested in gi\'inJ: 
greater publicity and greater import-
anee to the dull, drab and dry 
.!'peeches a~ the Mini•tert and neglect!-' 
generally. . . . 

Sbri ......... !1ina'b: ThP.r'<' art 
so many adjective. in his question. 

Mr . ......,_, t.et hlrll have the 
satisfaction that he h•• •&id that. 

All ~- Member: Wluot i, the u" 
ar .., m.ny &djeetiVe•': 

llr. llpeaker: The hc111. Member cai• 
19y. instead of puttina in ""' rNll) 
adjl!Ctivea. that iMteed ol pvin,s 

graate~ · pu blic4,y to "tfle , l(Jeel!tler 'af 
the Minis..-S, they shollid 11ive publi-
~1ty to. other thing&. He<Jtt•et1 not put 
m so many 'Bdjectivc.1. which were net 
needed ·to ,,.._i.., the quc1tion .intelJi-. 
till,lcr. . · . 

lflrt. llem Bania: That is the Im-
pression in the country, and ·that Is 
thP: impression among . . . 

-llllme · llOD. Member: No. 

Mr. Speaker: No adjective~ are to 
be used unle"' thrv are required tll 
make the que•t.ion· ;,,te!llgibl9. Jn till• 
case, tAe question was othnwise also. 
intelligibl<-. 

Shri Hem Barua: M•i· I submit that 
adJel'lives •re for usc· and not tor cold 
sloruge. . . . 

'Mr. Speaker: Does the hou. Mem-
ht:·r w•mt to ask Rnv ~~µplcmentary 
quc:-tion or not? 

Sbri Rem Barua: Yes . 

Slori S. ti. RanerJe~: He has " butler 
!'lloek of adjectives. 

Shrl Hem Barua: 'i'M recol'd say a 
that the µ1Jblil·it~· 11'Ht<:him·ry gives 
gre&tfl!:r impol'1;u1C(' to the i:;peCT'hes of 
MinJstl•rs end m·~lrcts real publicit.v eo 
tar as mfft~r:~ concernjua,: Uw mterest.f. 
of the nation urt- conrerm:d If !'!O, m:1y 
I know wheLhei b~f .>re the report of 
this propu~ed commil1Ct• is finalised. 
Government PJ'opose to take <.'f!rtain in-
terim measures toward.11 the improv• 
ment Of the workine of this ~ublicity 
machinery of Governrnenr 

ahrimati Jadira C.aodbl: It the hon. 
Member will rc•d 111., stalement be 
will find th8t we have .aid then that 
the Ministry agrees with the oblerva-
hon that AIR i1 not on~y 1 !i>POkf!smllft 
of Government but ha• a moral obli-
1alion to serv• .. t.he voice or the 
people. 

81lrl Rem Barua: :i.tay • •Ubmit 11\at 
the hon. Kiniater hat not rcpliPd to 
th~ important point of my question? 
So. may l atk ror your .. permiulon, to ••k this qu.esti.:)n ".' 



...,.....14,116' 

lb • ....._, W.by lbould lie alll 
fqr m;y penni,9ion, JICIW? Wbea lie 
llacl not obeJed wllat I bad aald 
.. uer be need not Mlt tor furtb.r 
permt..lon, u he uu for it then t 
would aa;y that J rellueet him to aaJ 
nothiq further, and lie allo11ld re-
1111me hi• ""at. 

_ Slut a- Bania: May I sumnlt for 
;your eo111ideratlon . . . 

Mr. SlleAker: l am submitting tor 
the hon. Member's consideration that 
lae may kindly resume his .eat. 

Sllri Hem 8al'lla: .I agree to •if 
down, but the hon. Minister ha, not 
replied to the important point of my 
question. 

,.ft "" - ll1ft : It ;;n;r;rr • 
f.t;;;il~f'"l""''lfl~'IT<'fi~'lllT 

"3llii ~ ~ .r.t "" 1l"rtiPr ~ 
'llT ~ ~ I tlft gt, l!) fif;:t fif;:t ~ @ 
~fif;:tfif;:t~~I 

~ ifro ~' : .m f'f m>r 
itlt~~~~ I 

Mr. S-ker: Now, next question. 

811.ri Hem Bania: Before you go 
to the next question, l want to raise 
a point at ordeT', which is this. Whrn 
a Mini•ter doe, not reply to a •J>t!•i· 
fie question put by a Member. and 
you also, I am very sorry to say, put 
down your foot on the question of 
I.he Member ooncerned, what i• the 
remedy al(ain•t that in Parliament? 
'n1<' hon. Minister says that r.he 
agree!ii with the observation of thot 
committee. Basini on that, I put my 
question whether she would be pre-
pared to take any interim measu""' 
to remedy these e\ils. She has not 
repllt'd to that. And :v<'t. when I point 
It out, I am precluded fTom doin11 10. 

llr . ._..,, I do not think I ne<•d 
an..,.. .. r any point o1 order at this 

mom-. beeaUM he bu aaid what be 
wame.t to lllJ'. 

llr . ....._, Quut.aon l'lo. 1113 • 
Quettion 1111 bu been tranderred. 

Aa ..._ -lier: Que9tlon !SB may 
allo be Uken up w ltb it. 

llr, .,._:Yee. 

llaaafaetvwt Of L!Pt TUiia 

+ r Sllrl aa-lawu TuUa: 
I Slat auar 1.a1 11erwa: 

JI Sllrl B. P. y ..... , 
•J.11. Sbrl DbtleD: 

l Sbrl •eb•nr'•n•er 8etll: 
I Sbrl ll1lkun Cband I Kachbaftlya: 
l Sbrl D. C. Sbarma: 

Will the Minister of Defence be 
pleased to •tale: 

(a) whether it is a fact that Soviet 
Union has agreed to give aid for manu-
•lacture of light tanks in India; 

(b) if so, what kind of aid has been 
promised; 

(c) when the work for manLlfactur-
ing these tanks will ,tart; and 

( d) the expected anr.ual production 
of the tanks? 

Tbe Mialllter Of Defence Produdlon 
In the Mlnlstr;y Of Ddene• ( Sbrl A. M. 
Tbomasl: (a) No, Sir. We have not 
sought any aasistance from the Soviet 
Union for the manufacturr of li1ht 
tanks in India. 

lb) to Id). Do not ari•e. 

Vicker'• Medium Tank 
.J. r Sbrl SareDma Pal Shieh: 

•155. ~ Sllrl llldrajit OlQlb: 
L 8brl Yuhpal SlllSb: 

Will the Ministt•r o~ Defene• be 
plNSed to state: 

ta) whether it Is • IML'l that a pro· 
totype of the Vicket'• medium tank. 
wbieb Ui to be manufactured at Avadi, 
arrived In India, some time ~ack and 
has undergone numerouo test. ir. 
Northem India and el..,...here: a"d 
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(b) ii eo. whether the tri&la have 
been 1111Ccesdul and when the work 
of znu\lfaetllriq t.hla tuk .... m stllrl.? 

'DIAi ...._ ol Dtlfmee l'rod..Uon 
Ill * lllilll*J Of oer- <S•rl A. JI. 
...._.): (a) Yeit Sir. 

(b) The trials have been JJ101tiy suc-
cessful; certain remaining trials are ex 
pected to ·be completed ooon. TbP 
tank factory has commenced produc-
tion in tool room, machu:>e shOp and 
plate !abricat.ion shop. 

Sllrl Bameallwar Tantla: Ma:r 
know whether we are self·sufftdent in 
tank manufacture? 

Sllrl A. M. Tllomao: We have not 
yet reached the stage al production of 
tanks. 

'" ~ '"""1f : ft :it1'f'fT 
'fmlT i fit;"~~ itl" f~ lf!1m 
~w~<r>:~"!T'l'fmAT 
~I 

Shrl A. M. Thomas: I do not think 
it would be desirable to disclose thl' 
capacity in the public interest. 

Sllrl D. C. Sllanna: May I know if 
the Government has a comprehensive 
policy of manufacturing tanks like 
medium and heavy tanks, and if llO, 
what is the blueprint which Govern-
ment has in mind and whether 1t 1s 
getting any collaboration from other 
countries of the world al•o? 

8hrl A. M. Thomas: We have got a 
comprehensive scheme for manuhc· 
ture of medium tanks and abo J.Jcht 
tanks. We have no idea of manufac-
turing heavy tanks now. 

Sllrl SllftJMlra Pal 81DJh: Since the 
rardinal principle of military science 
in the choice of a weapon by any coun-
try dependll on the quality and stan-
dard of the armaments possened '>.v 
its potential enemies, may I know if 
1his principle was considered by the 
Government befor<• they decided to 
manufacture these medium tanks on 
such a large scale? 

Shrl A. M. Themaa: Yes. we have 
taken that a~ct into con•ideration.. 

That is why we &1t' goin1 in fur U&ftt 
tan.ks alao. 

llt~:lfllll~"t~ 
nftl"tfil;~~ '""!wt 
~ mt ..mr t. m ~ 
k~"11i"~.-titt1 

Shrl A. M. Tllo-: With re1ard io-
Ruuian tanks, the hon. Houle ia-
aware that my aenior colleap, the 
Defence Minister had been tt> Russia. 
He h 18 conducted certain negotiatlonR 
anrl come to certain arrangements 
a!<.. i, It is his idea to take the House 
i11tu conftdence at a later ata1e with 
regard to the trips that he has had 
both to the U.S.A. and the USSR. 

811rl Sarendra Pal Slll&'h: May 
put my second question~ 

Shrl Bhqwal Jha Asad: Sin<e till? 
number ie: not being given, may I 
know what percentage of our require-
ments at preaent is being met by tho 
present capaeity of production~ 

Shrl A. M. Thomaa: As I have al-
ready said. the medium tank fa<tor:v 
at Avadi has not yet gone into pro-
rluetion. It may sometime next year. 

Mr. Speaker: Ordinarily no second 
question Is allowed to a Member who 
is the 9ponsor of a question that wu 
linked with another. But he may 
put a question now. 

Shrl Sarendra Pal Slqh: Will the 
Vicker'• medium tank be a hundred 
per cent Indian product or would we 
still remain dependent on Britain 
for some at ib <·omponentf"! 

Shrl A. M. Tllomaa: Some compo-
nents will certainly be Imported, but 
it is our idea to int'rease the indige-
nous content to the extent possible. 
Even in the preliminary 1ta1e of 
assembly of oome tanks. we may be 
able to have indi1enou1 content. 

Shrl M. a_ Krlllana: Ja it not a -fact 
that the Defence Ministry v.·•• nego-
tiating with a Japa- ftrm to ma:iu-
facture lilbt tanks? It <0. 11 the Mini•-
try .till followln& tho same old prac-
tice ot manutacturlnl! 'one Pquipm~nt 
throu.mi too many ~~nciiH; 
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.8lari A. M. Thomas: We are not 
having any negotiations with Japa;, 
for the manufacture or tank:;, 

Sbrl S, M. Banerjee: May I know 
whether it l's a··ract that the medium 
Bild-small• tank• both are to be rnan11-
factured in the orrlnance factory at 
Avadi, and whether the first tank will 
be on .the roads in the ·mOAth of Janu-
ary, 1965? 

Sbri A. M. TbOmu: Our schedule 
was that by the end ot JU65 the first 
tank wolild roll out, ancl I think the 
schedule would be kept. 

"1'1' \'lflrf?f m~ f~m'l' : "1<T ~ 
~Of i; ~·of; rr.fftli ~h:1' q >f;Tli 'f.1" ·iiif? 

Sbri A. M; Thomas: Th•, procure-
ment as welI as the manufacture of 
light tanks is with e \•iew to utilise 
them in the mountain regions. 

ll<i\'~.m.:~: it· 'ff,:ifr.T'if 

1'TWfT ~ f'f. ~"' ~ <l'T>.r f1p· P ~;fr 
i!:I""·~ ~iii ~ f.rirfor '!ff 0.r r>rif1 ~i:rir 
i:ift:;;T· 1fr i 'IS 'f.~ U-• .r fO'f. f.f1'j7.1 
~ $(11fqf •Ff~if ;;, '{fG~ q ~"I I f;;><r 
'l'lTI' ~ ? 
Shrl A, M. Thomu: A• I ha•1c incli-

eate.d in the answer itself, ii is not our 
idea to resort to manufacture of light 
tanks with the assistance of the Soviet 
Union. We have not approached the 
Soviet Union in that matter. We have, 
as I have indicated, entered into cer-
tain negotiations for the put•cha>e of 
certain light tanks from Russia. A• 
I have said, the Defence Mi11istrr 
would be making 9 statement on this 
at a later stage. 

Shrl 'l'hlrmmla . Ru: With regard 
to the answer to part (al of the QUC!I· 
tlon, may I know Whether there is any 
time IChedule llxed fOr making these 
components eumpletely Indian? 

Shrl A. M. Thomas: In fact, our 
idea is to have as m.uch of indigenous 
manul'acture as possible, and even 
from the very start we are tryln& 
in that direction, and we are maldnl 

. the nec~'SSary effort and producing 
,eertain components al,so. 

Sbri Brij Raj Sincb-Kotab: Are the 
guns and sights of these tanlts also 
going to be manufactured, or are they 
going to be imported? 

Shri A. M. Thomas: Guns and 
other things are also going to be 
manufactured, . but that would be in 
collaboration with some other con-
cern. For example, the gun is going 
to be manufactured in c:ollaburaiion 
with the British War Office. 

Shrl Tulsldas Jacibav:' How many 
tanks are there 'Jlow, and how many 
are required now? 

Shri A. M. Thomas: It is not advis-
able to mention the number of tanks. 

IA..F, Plane Crash 
+ 

rshrl Harl Vishnu Karnath: I Shrl S. M. Banerjee: 
Shrl Rameshwar Tantla: 

I Shrl Blshancbander StUt: 
0 154. ~ Sbrl Dbaoe.: • 

I Shrl B, P. Yadava: 
I Shrl D. C. Sharma: I Sbrl Vlsbwa Nath Pnndcy: 

Shrl N. It. Lasker: 
L Sbrl Onkar Lal Berwa: 

Will the Minister of Defence be 
pleased to state: 

(a) whether the Court of Inquiry 
appointed to inquire into the crash o·f 
the I.A.F. Ilyushin-14 Aircraft on the 
17th February. 198' has submitted its 
report; 

(b) if oo, its ftndings and conclushns 
and 

(c) whether the r<>pr.rt will be laid 
ori the Table? 

'!'lie 1llbdRer or oerenee Produetioa 
la &lie l11bd1&17 of Defellce (Shri A. Ill. 
'I'll-): {a) Yes, Sir. 

(b) A statement Is laid on th~ table 
of the House. [Placed in Libra111. See 
No. LT-3106J64). 

(c) It ls not In public Interest to lay 
the report on the Tal»le. 
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Mr. Speaker: Is Question No. 170 
also connected with It? 

Sllrl A. Ill. Thomas: It is not con-
nected. 

Sbrl Bari Vishnu Kainath: Arising 
out of the answer to part (c) of the 
question, why this hush-hush policy 
every time? Is the reluctance a! Gov-
ernment to lay the report on the Table 
due to no confidence of the Govern-
ment in Parliament? What is it due to? 
What are the reasons for not laying it 
on the Table? 

Shrl A. M. Thomu: I have placed 
a comprehensive statement. with re-
gard to the terms of reference and 
also the findings of the commission of 
inquiry. I do not ~hin.k it would be 
desira hie to place the entire report on 
the Table Of the House. The prece-
dent has also not been like that. Also 
considering the area in which thi.s 
accident took place, it is not advisable. 

Shrl Harl V191ma Kamath: On a 
point of order, before I put the next 
question. You have ruled often that 
the Minister and the Government are 
wholly competent to deoide what pub·· 
lie interest is, but you have &ISL' ruled 
on at least two occasion• that they 
are not the final arbiters In this mat· 
1er, and that if you are not convinced, 
you will certainly call upon them to 
answer in a di1!erent manner. May I 
know whether you agree whether it 
la In the public in~rest not to dis-
close the report? 

Jllr. Speaker: Without knowin1 the 
oontenta, how can I say?· 

Sbrl Harl Vlaba11 llamaih: Will you 
pleue look into the contents? 

Ml". Speaker: Later on. He may put 
the next question. 

Sllrl Bari 1'lllum Kamath: The 
atatement eay1 that the aircraft ,.n 
inadvertently into cumulonioua clouds. 
It strikes me that this cannot 
be the sole factor because even civili-
an aircraft pass through these cumulo· 
nious clouds safely. Soon after the 
1040 (Ai) LSD-2. 

accident took place, when I raised this 
question in the House, the senior 
Minister made a statement that there 
was a possibility of misdirection Ol 
our aircraft by Pakistan at that time. 
Sabotage has been ruled out here. but 
may I know whether tl\is possibility 
Of mladirection was enquired into and 
also whether the inquiry court ~ame 
to a negative conclusir.n on this mat-
ter? Was the regulation prohibiting 
more than one or two senior officers 
from travelling in the same plane 
contravened and why? 

Sbrl A. Ill. Thomas: In fact when 
my senior colleague made a st~tement 
before, he did not record any definite 
opinion on this matter. The commit-
tee has ·been asked to enquire into 
this aspect also. The first report WH 
remitted back to it and the final re-
port took Into consideration the•e as· 
Peets also before arriving rrt their 
conclusion that the crash occurred due 
to the aircraft havlnir flown inadver-
tently ..... . 

Mr. Speaker: Hai 1miadirecti0n' 
been rullld out? 

Bhrl A. M. Tllomu: y.,,., Sir: it has 
been ruled out. 

Slut Bart Vl8bna Kamatb: The se-
cond part ot my question-the stand-
ing re1Ulation ol the Army prohibiting 
more than two 1enlor officers !lying 
in the same plane-why was it con-
travened? Waa that gone into? 

Mr. 8pea.li:er: There Is a definite 
directive that not mOJ'I! than two 
officers should travel In one plane. 

Tile Minister of Defeaee (9hrl Y. B. 
CllH1111): No two ofllco,.. of the same 
rank. We have a list Of persona who 
travelled In that plane; one wu a 
major general, tile other waa a 
brigadier; the third WR• a captain snd 
so on. 

Sbrl s. M. Banerjee: From the 
statement it appear8 that the court 19 
setiafted on available evidence that no 
sabotage could have taken place. On 
the basis or the available widence, 
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the Court is ot the view that no per· 
son or persons can be blamed directly 
or indirectly for the accident. It ap-
pears that the court was not ~u!ly 
satisfied and there was some doubt in 
their minds whether this was a case 
of sabotage. I want to know whether 
the Government 'cont.emplate appoint· 
ing another hi&'h powered commission 
of technical experts to go into the 
proceedings of the court of the en· 
quiry and m·ake available certain evid-
ence which could prove that this was 
a case of sabotage by Pakistan? 

Shrl A. M, Thomas: The court has 
definitely opined that it was not a 
case of sabotage. 

Shrl D. C. Sharma: May I draw tne 
attention of the hon. Minister to the 
contradictory nature of the statements 
between para 6 and para 5. They say 
that the aircrllift was fully serviceable 
for the ftight; it was correctly loaded; 
the crew was competent. and physically 
ftt ·to undertake the ftil!ht; the ~rew 
was properly briefed and correctly 
authorised and the pilot of the air-
craft was competent to undertake the 
ftlght in the weather conditions ex-
isting at the time. If all these things 
were as .perfect as is claimed to be hy 
them, if that pilot was a wonderful 
peroon and other things were all so 
perfect, how could it lose contact at 
the height of 14,000 feet? How does it 
happen because even at 38,000 feet .... 

Mr. Speaker: Order, order; he has 
put the que&tion. 

8hrl A. M. Thomas: All these tacts 
are correct but thi, is ~~mething 
which had subsequently happened. 
The court has found that the crash 
had occurred due to the aircraft hav-
ing inadvertently ftown into very 
turbulent cumulonious cloud, re-
aulting in the loss ot control over the 
aircraft? 

Shrl Hem Baraa: May I draw your 
attention to the statement which at 
one place says that the aircraft lnad-
vert.ently ftew Into very turbu lt>nt 
cwnulonloua cloud. In the next 

breath it says that the pilot of the 
aircraft was competent to undertake 
the ftight in the weather conditions 
existing at that time. One contradicts 
the other statement. 

This was a contradictory statement. 
May I know how the Government re-
concile these two things? 

Shrl A.M. Thomas: The weathe1 
conditions referred to are the weather 
conditions existing at the time when 
the plane took of! from Srinagar. 

8hrt Trldlb Kumar Chaudhuri: May 
I draw the attention ot t.he Minister 
to the statement in paragraph 3 that 
the aircraft inadvertently flew into a 
very turbulent cumulonious cloud 
and that the air control centre was 
informed by the aircraft that it was 
expected to cross over Banihal in 
three minutes, and enquire whether 
the Army Meteorological De-
partment or the Air Force Meteoro-
logical Department does not make any 
sort of weather forecast so that this 
aircraft could be forewarned? 

Sb,rl A. M. Themas: As I have al-
ready indicated, at the time when the 
plane took of!, the conditions were all 
right, but this was aomethinlt which 
happened subsequently. I have also 
stated that according to the Commi-
ssion of Inquiry, the crash 0 ccurred 
because the aircraft inadvertently 
ftew into that turbulent cloud. 

Shrl Trldlb Kumar Chaudhuri: Mr 
point is that it was a cumulonious 
cloud and that does not suddenly 
occur. The weather must have been 
such which led to the formation of 
this cloud. So, may I know w hethcr 
our Air Force Meteorological Depart-
ment are so incompetent that they do 
not have any inkling of these things? 

Shrl A. M. Thomas: I had said that 
the weather conditions were favour-
able at the time when the plane took 
oft'; the Commismon of Inquiry alao 
found that no person or persons can 
be blamed directly or indirectly so 
that these things also would have been 
taken into consideration by the Com-
mission ot Inquiry. 
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W&l'1"l'EN .ANGWERS TO 
QUESTION 

UM!Qlo7111eat amour ~bnleal 
Personnel 

r Sbrl Manf7anpdan: 
•lR. i Shrl Bllkam Chand 

L KAchhavalya: 
Will the Minister of Labour and 

Employment be pleased to state: 
(a) whether any survey has been 

made regarding the unemployment 
<1mong persons who have secured 
degrees and diplomas in engineering 
and technology; 

(b) how many such persons remain 
unemployed; and 

(c) the reasons tor their unemploy-
ment? 

The DepatJ Mlnllter In tile Mlnls-
tl')' ol Labour and Employ1nc11t (Shrl 
B. K. MalvlJa): (a) No. A limited 
.w-vey was, however, conduoteci in re-
gard to only diploma-holders in engi-
neering and technology in July, 1963 
in the four States of Andtira Pradesh, 
Kerala, Madras and Mysore. 

(b) 3,247 diploma-holders rf!ported 
that they were unemployed on 15th 
July, 1963. 

(c) Reasons were not ascertained 
during the oourse of 1 he survey. 
Occupation of Bhutan- Vlllaps llJ 

Chlila 

rShrl c. K. Bbattacbarn•: 
Sbrl B. K. Du: 
Sbrl M. L. Dwlvedl: 
Shrtmatl Savltrl Nlpm: 

0 157. ~ Sbrl S. C. Samanta: I Shrl Vlsbwa Nath Pandey: 
Sbrl Onkar Lal Berw:i: I Sbrl Sldbeshwar Prasad: 
Sbrl D. D. Purl: 

L Sbrl Swell: 

Will the Minister ot ElEternal Aflaln 
be pleased to state: 

(a) whether it is a fact that China 
hu recently taken possession of eight 
vlllages of Bhutan nn Bhutan-Tibet 
border, namely Klhangrl, Tarchen, 
Tsekhor, Diraphu. Jangche, Dzung 
Tuphu, Chakip and Kocha; 

(b) wht!'lher it is alao a fact that 
Bhutan Government was realisin& 
land :revenue from these villaae•; and 

(c) whether any step has been taken 
to get back the possession of these 
villages? 

The DepatJ Mlnlater In the Mlnl•-
t:rJ Of Etenlal Atrall'9 (Sbrl Dlnesb 
Slncb): (a) Yes, Sir, in 1959. 

(b) Yes, Sir. 
(c) The Government of India sent a 

note to the Chinese Government on 
behalf, of the Government of Bhutan 
on 19th Augu-st, 1953. The matter wu 
also raised by the Indian side at the 
01'1\cial Talks held In 1960 between 
the Indian and Chinese Go,•ernments. 
This was followed up by " further 
note to the Chinese on 25-4-1960. The 
illel!Bl occupation ol these arees by 
China is a part of the larger Sino· 
Indian boundary question. 

Laotian Crisis 

r ::~ ~~~ Bhattacharya 
Dr. Ranen Sen: 
Shrl Vhlhram P .. sa4: 
Shrl Rameabwar Tantla: 
Shrl BlshandwUler Seth: 
Dr. Sandlsb Boy: 
Shrl B. P. Yadava: 
Slart Dlwm: 
Shrl S. M. Banerjee: 
Shrl B. K. Das: 

•111. Shrlmatl Savltrl Nlpm: 
Shrl M. L. Dwlvedl: 
Sbrl S. C. Samanta: 
Sbrl Vlllh- Nath Pandey: 
Sbrl Solanki: 
Shrl Naraslmha Bed4J: 

I Shrl Onkar Lal Berwa: 

I Bhrl JndraJlt Gupta: 
Sbrl Yasllpal Sinp: 
Sbrl A, N. Vldyalankor: 
Shrt Rhhanir Keisblnr: 

L Sbrl Moh_ammad Ella~: 

Will the Minister nf E:sternal Atraln 
be pleased to refer to the reply given 
to Starred Question No. 91 on the !st 
June, 1964 and state the efforts, that 
bave been made by Government to 
arrive at a peaceful Jettlement ot the 
Laotian criaill? 
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The Deputy Minl.~ter in the Ministry 
of External AJl'alrs <Shrl Olnesh 
Singh): The Government of India 
have given full support to the G"neva 
Agreement. They !lave fully co-ope-
rated, and will continue to co-operate, 
with other countries of the 1962 
Geneva Conference in the Initiatives 
taken to help achieve a peaceful 
settlement of the Laotian crisis. They 
have also supported the proposal for 
the convening of the 14-Nation 
Geneva Conference on Laos. 

India's responsibilities as Chairman 
of the Commission for Superv i3ion 
and Control in Laos have been defined 
by the protocol of the 1962 Geneva 
Conference on the settlement of the 
Laotian Question. They have scrupu-
lously avoided any interference in the 
internal affairs of Laos. llenring this 
in mind the Indian Representative on 
the International Commission colla-
borated in the effort, of the Commi-
ssion to bring about a resumption of 
co-operative contncts among the Lao-
tian parties. The leaders of the three 
parties are now in Paris and it is 
hope1 that their tnll<s will lead to an 
agreement which will pave the way 
for a 14-Nation Conference on Laos. 

R. F.-24 Jet 

( Shrl Trldlb Kama• 
·1 Obaadhurt: 

Shrl P. C. ~"ll· 
Sbrl H1lkwn Ohan•· 

I Kachhavslya: 
I Shrl Onkar Lal Berwi.. 

•tn. ~ Shrl Vlsh"JI Nat.la Pandry: 
I Shrl B. N. Kureel: 
I Shrl Brlj Raj Singh Kotah·. I Sbrl M. S. Murtl: 

Shrl D. C. Sharma: 
LShrl Kor•: 

Will the Minister of Defence be 
pleased to state: 

(a) whether Government had in-
vited experts from U. S. Air Force's 
Research and Development Centre as 
well as representative• of the Brlti•h 
R.olls-Rayce Company for assisting 
Indian eng!ll<.'l!rs at Hindustan Air-
eatt Ltd., Bangalore in selPctinJ( an 
engine to power H. F.-!M .Tet; 

(b) whether it is also & fact that 
besides U. S. and British made Jet 
engines, negotiation3 are also under 
way •for a U. A. R. made engine to 
power the H. F.-24 Jet; "and 

( c) when a decision is likely to be 
taken in this regard? 

The Minister of Delenee Production 
In the Ministry ol Defence (Shrl A. 
M. Thomas): (a) and (b). Yes Sir. 

(c) A decision is expected to be 
taken shortly. 

Coverage of I.:tle Prime Mllnlster's 
Funeral Prooe•slfln 

I Shrl Jndrajlt Gupta: 
I Shrl Yashpal Singh: 
I Shri Bade: 

\ 
Shrl Kapur Singh: 
Shrl S. M. Banerjee: 
Shrl A. K. G<>palan: 

0 160. ~ Sbrl Namblar: 
Shrl lmblehlbava: 
Shrl Vishwa Nath Pand .. y: 
Shrlmati Savltrl Nlgam: 
Shrl Blbhutl Mishra: 
Shrl K. N. Tlwary: 

L Shrl Basappa: 

Will theMinister of In!ormaUoa and 
Bl'Olldcastlna' be pleased to state· 

(a) whether Government's attention 
has been drawn to serious lapses and 
political bias in the coverage of Pandit 
Nehru's death and funeral by AIJ-
Indi.a Radio and the Central Films 
'>ivision; 

(b) if so, whether any departmental 
enquiry has been held into the mat-
ter; and 

(c) the result thereof? 

The Deputy Minister In the Mlni!lt1'7 
of lalonnatlon and Broa4easting <Shrl 
C. R. Pa.ttabhal Raman): (a) A state-
ment is laid on the Table of the 
House. [Placed in Library. See No. 
LT-3107/64]. 

(b) The necessity for any depart-
mental enquiry has not been felt. 

(c) Does not arise. 
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Ware Board for En11lneerlnr Industry 

r Sllrl 8, M, Bannjee: 
Sbrl lnclraJI* Gupta: 

I Shri Yaahpal Slnrh: 
•111. i 8111'1 A. K. Gopalan: 

Sbrl lmblchlbava: 
I Sllrl Mohammad El.Lu: 
L Sbrl K. N. Pande: 

Will the Minister of Labour an;l 
Employment be pleased to state the 
progress mude in ftnalisation of the 
composition, scope, and ttrms <>f refe· 
rence Of the proposed Wage .BoBrd for 
the Engineering Industry? 

Tbe Deput7 Minister in the Mlnlstry 
of Labour Ii: Employment (8hri R. 
K, Malvlya): The terms of reference 
and the composition of the Wage 
Board have been nearly ftnalised and 
Government Resolution appointing 
the Wage Bciard wiil be issued shortly. 

-Economic Development .Plans ol 
Afro-Asian Countries 

r Shrl A. N. Vidyalankar: 
I Sh1·1 Shree Narayan Du: 

•182. ~ Shrl Solanki: 
I Shrl Naraslmha Reddy: 
l Dr. L. M. Sinchvl: 

Will the Minister o! Esternal Main 
be pleased to state: 

(a) whether Government have aet 
up a high powered Committee to co-
ordinate India's collaboration in the 
economic development pl'il?lS of the 
Afro-Asian countries; 

(b) if so, its compositions, terms of 
reference and its general plan o! work; 
and · 

( c) whether any permanent agency 
is contemplated to be set up for this 
purpose? 

Tbe Depnty Minister ta tile Minis-
try of EzternaJ Aftall'B (Shrl Dlneah 
&Inch>: (a). An inter-Ministerial 
Committee was set up In October last 
year to assess the requirements of 
the develo11ing countries of Asia, 
A.triea and 1.atin America. 

(b) The Chairman of the Committee 
is the Secretary General in the Minis-
try of External Affairs and the mem-
bers are: the Foreign Secretary, the 
Commonwealth Secretary, the Special 
Secretary, the Economic Secretary, 
the Commerce Secretary and a repre-
sentative of the Planning Commission. 
The Joint Secretary in charge of the 
Economic Division in the Ministry of 
External Affairs is Secretary of the 
Committee. The functions of the 
Committee include consideration of 
proposals for promoting technical and 
economic cooperation with the other 
developing countries so as to expedite 
implementation. 

( c) There is no intention. at pre-
sent to set up any separate perma-
nent agency for this purpose. 

C1111Sumer C.Operatlve Stores In Public 
Ulldertaklnp 

( Shri Eswara Beddy: 
•183 ~ Shrl P. C. Borooah: 

• I Shrl K. N. PIUlde: 
L Shri Dharmallnram: 

Will the Minister of Labour and 
Emplo:rmeat be pleased to state: 

(a) the progress so far made in 
starting Consumer Cooperative Stores 
in Public Undertakings; and 

(b) what are the difficulties, il any, 
in opening such store•? 

The Depaty Minister In the Minis-
try of LabOur .... Employment (8hrl 
R. K. M•lvlya): (a) There are at pre-
sent 356 consumers' co-operative 
stores. including 68 branch stores, 
functioning in the public sector under-
takings. In addition there are 149 
fair price shops. 

Cb) The main diftlculty has been in 
getting adequate supplies of articles. 
The cooperatives have been advised 
to affiliate themselves to Co-operative 
Wholesale Societies whenever po!lli-
ble so that !he wholesale stores may 
teed them, and to re11i1ter themselves 
as Fair Price ShoPll 10 that they may 
get supplies of controlled rice/wheat! 
1ugar. 
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Production of Sapmsonic Fll'hten 

( Shrl Ramacbandra Ulaka: 
.J Shrl Dhulesbwar Meena: 
j Shrl R. Barua: 

Shrl D. D. Maatrl: 

"Will the Minister of Defence be 
·pleased to refer to the reply given to 
Sta1Ted QuE,stion No. 705 on the 23rd 
'.March, 1964 and state: 

(a) whether the matter regarding 
the joint 1>roduction of Supersonic 
fighter aircraft in collaboration with 
the United Arab Republic has since 
been consid'!red; 

(b) if so, lhe broad features thereof; 
and 

(c) the decision of Government 
thereon? 

The Minister of Defence Production 
In the Ministry of Defence <Shrl A. M. 
Thomas) : (a) The matter is still 
under consideration. 

(b) and (c). Do not arise. 

1~er Pro;leet 

J Shl'l Bade: 
•165. 1. Sh•I P. C. Borooah: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No. 125 on the 17th 
February, 1964 and state the further 
progress made into the investigation 
in respect of the allegations of cor-
ruption in the Tusker Project (now 
Vartak) of the Border Road Develop-
ment Organisation? 

The Minister of Defence Production 
la the Minl!'try of Defence (Shrl A. M. 
Thomas): The investigation of all the 
three cases, which relate to allega-
tions of cor :uption at Dibrugarh, has 
been comp!• ted by the Special Police 
Establishme it. The final report in 
respect of o le has been received. In 
that case si nction for prosecution of 
three office" and their alleged accom-
plices in a Court of Law has been 
given. The final report in respect of 
another is • cpected shortly. 

Indian Traders In Zanslbar 

J Shrl S. N. Chatarvedl: 
Shrl Prakash Vlr Shastri: 

•168. Shrt Jagdev Slnch Slddhantl: 
J Shrt Yashpal s1ach: 
L Shrl Onkar Lal Berwa: 

Will the Minister of EJ:temal Affairs 
be pleased to state: 

(a) whether the Zanzibar Govern-
ment have taken any steps to oust 
Indian Traders there frmn their busi-
ness; and 

(b) if so, how many Indians &Te 
affected thereby and the extent of 
their loss? 

The Depnty Minister In the Mlnia-
trY of EJ:temal Affairs CShrt Dlnesb 
Slagh): (a) and (b). No specific 
steps have been taken by the Zanzi-
bar Government to oust Indian 
traders as such although the Presi-
dential Decree of Mach, 1964 provides 
for certain nationalization measures 
The exact extent of these measures 
are not clear. 

Pak. Flrlnc on Trlpara Border 

•181. Shrl Swell: Will the Minister 
of Defence be pleased to state: 

(a) whether it is a fact that Pakis-
tani forces have been firing on our 
border in Tripura; 

(b) if so, how long has the firing 
continued; and 

(c) whether the firing has now 
stopped? 

The Mlalster of Defence Production 
la the Ministry of Defence (Shrl A. M. 
Thomas): (a) Yes, Sir, in the Karan-
gichera area of Tripura. 

(b) There was inteTmittent firing 
from 6th August to 22nd August 1964. 

(c) Yes, Sir, from 6 P.M. on 22nd 
August. 
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Territorial Arm7 
•1&1. Shrl Namlllar: Will the 

Minister of Defence be pleased to 
•tale: 

(a) whether it is a fact that Ter-
ritorial Army Units are being dis-
banded; 

(b) whether alternative employ. 
ment is being given to the personnel 
so disbanded by way of enlisting 
them in N.C.C. and regular units; 

(c) whether it is also a fact that the 
training and experience gained by 
.these personnel are being wasted by 
not utilising their services in various 
capacities in the Amiy; and 

(d) whether the disbanded person· 
nel are treated aa ex-servicemen tor 
the purpose of employment and 1rant 
of other amenities; if not, why not? 

'The Mllllster of Defence ProdacUon 
In the Ministry of Defenoe <Shri 
A. M. Thomas): (a) A few Territorial 
Anny Units, which are no longer 
required are being disbanded. 

( b) and ( c). The Territorial Army 
does not provide a whole-time career 
to individuals. The question of giving 
alternative employment to them In 
N.C.C. or the Regular Army units 
does not therefore arise. Neverthe-
less, the personnel of the disbanded 
units (other than P&T units) have 
been asked to volunteer for transfer 
to other units of the Territorial Army. 

(d) Personnel of disbanded units are 
treated as Ex-servicemen for the 
purpose of employment, provided they 
have 6 months' continuous embodied 
service on full pay to their credit. 
As for other amenities, Territorial 
Army personnel are entitled to a ter-
minal gratuity @ 15 days' pay tor 
every completed year of embodied 
service, provided they put in a mini· 
mum of 4 years' aggregate embodied 
service. 

Calcatta Pert 
( Shrt Vlshnm Pruatl: 

•1a. ~ Shrl Onkar Lal Berwa: 
I Shrl aanu.bwu Taatia: 

l Shrl B!sly!E"'h•""M Seth: 
Shrl B. P. Yatlan: 
Shrl Dhaoa: 

Will the Minister of Lallear uu\ 
EmplOJmeDt be pleased to state: 

(a) whether It la a fact that Gov-
ernment propose to Introduce Incen-
tive scheme for the registered dock 
workers of the Calcutta Dock Labour 
Board; and 

(b) If so, whether the scheme envl· 
saged would be on the same pattern 
as that of the workers of Bombay 
Dock Labour Board; and 

(c) if not, the points of dU!erence 
between the two? 

The Depat:r Mllllster ta the Mlllllt-
tr:r of Lalloar 8llcl Emplo:rmmt (8hrl 
R. K. MalvlJB): (a) Yes. 

(b) The incentive schemes appl,. 
cable to shore workers in Calcutta and 
Stevedore workers at other ports are 
being kept In view In framing tha 
scheme for Stevedore workers by the 
Dock Labour Board, Calcutta. 

(c) Until the Dock Labour Board 
has ftnoalised the scheme In consulta-
tion with the Interests concerned, It 
is not possible to Indicate how It would 
compare with the other schemes. 

Enqalry Committee on I.A.F. Plane 
Crasbea 

• f Shrl Yashpal Singh: 
1'9. '\. Shrl B•rl Vlabna Kamatb: 

Will the Minister of Defence be 
pleased to state: 

(a) whether the Committee appoint-
ed under the Chairmanship of the 
Cabinet Secretary to go Into the causes 
of recent crashes of Indian Air Force 
planes has submitted its report; and 

(b) if so, whether a copy thereof 
will be laid on the Table? 

The MIDlster of Defeace ProtlacUoa 
In the Mlnlstr:r of Defence (Shrl A. JI. 
Tboml8): (a) No, Sir. 
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(b) The matter will be considered 
when the report has been received 
from the Committee and examined by 
Government. 

Meeillla' between Field Commaaden 
ol India and Pakistan 

r Shrl P. C. Borooah: 
I Shrl P. R. ChakraverU: 

•in J Shrf Onkar Lal Berwa: ' 
'l Sbri Visbwa Nath PandeJ: t l 8bri B. N. Kureel: 

Sbrl D. C. Shanaa: 

Will the Minister of Defence be 
pleased to state: 

(a) whether the Chief Military 
Observer of the United Nations in 
Kashmir had written to India and 
Pakistan suggesting a meeting between 
their Field Commanders to seltle the 
problem of presence of armed civi-
lians in the cease-fire zone; 

(b) if so, whether the proposed 
meeting has since been held; and 

( c) what solution of the problem 
has since been evolved? 

The Minister of Defenrie Production 
In tbe Mlnlstr, of Defence (Sbrl A. M 
·Thomas): (a) Yes, Sir. 

(b) No, Sir. 

(cl Does not arise. 

Cbapul Kbas ColUerJ 

•nz. Sbrl lndrajl& Gnpta: Wiil the 
Minister of Labour and Employment 
be pleased to state: 

(al whether over 200 miners were 
trapped underground for 16 hours in 
the Chapul Khas Colliery on the 18th 
July, 1964; 

(b) whether any inquiry has been 
held Into the accident; and 

(c) if so, the findings thereof? 

The Deputy Minister In the Mlnls-
trJ of Labour u• Employment (Shrl 
R. K. MalYlyal: (a) The electric sup-
ply to the winders working the case 

at the Chapui Khas Colliery failed at 
9.40 A.M. on 18th July, 1964. At that 
time 216 miners. including 8 of the 
night shift, were undergro1D1d. These 
workers were not trapped ir.• .he sense 
of their movement being restricted by 
a roof-fall or otherwise; nor were they 
exposed to any physical harm. The 
period of detention at the bottom of 
the shaft varied. 

(b) Yea. 

( c) The electric supply was sud-
denly cut oft due to the bursting of 
the cable leading to the Electric Sup-
ply Co.'s meter switch. Jtepalrs were 
started at once. Simultaneously, 
arrangements for starting the steam 
winder installed as an emergency 
winding gear at No. 4 Pit were made 
and by 8 P.M. 34 person.; had been 
brought up. All the workers were 
withdrawn by 10 P.M. Meanwhile, 
improvised communications baa been 
established between surface and 
underground and arrangements were 
made for sending food and drinking 
water down to the workers. 

Situation In Cyprus 

•173, Sllrl Bari Vishnu Kamatb: 
Will the Minister of External Allain 
be pleased to state: 

(e) Government's assessment of the 
present situation in Cyprus; and 

(b) whether any action has been 
taken by Government to help restore 
normalcy In that country? 

Tile Deputy Minister In tbe Minis-
try of External Affairs (Sllrl Dlnesb 
Singh): (a) From the information 
received by Government of India it 
appears the situation in Cyprus con-
tinues to be tense. 

(b) No, Sir. 

The problem of Cyprus was brought 
before the Security Council by the 
Cyprus Government on 26th Decem-
ber, 1963. In implementation of the 

. Security Council Resolution, the 
l Secretary-General had sent an inter-
, national Peace-keeping Force com-
prising eontingents from Canada, 
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Denmark, Britain, Finland, Sweden 
and Ireland. .Mr. Sakari Tuomaioja, 
Finnish Ambassador, was appointed 
Mediator, for finding a political solu-
tion to the problem. 

l"lrhla by Palr.lstBDla on U .N. Obeeners 

f SbrJ Vlshram Prasad: 
•in J Sbrl P. Venlr.atasnbbalah: 

'l Shrl ){ajrol11ar: 
l Shri Swell: 

Will the Minister of Defence bo 
pleased to state: 

(a) whether it is a fact that a U.N. 
Observer was ftred at by the Pakis-
tani troops on the 17th July, 1964 at 
Tithwal on the Indian side of the 
cease-fire line; and 

Cb) if so, the· steps taken to protect 
the U.N. Observers? 

The Minister of Defeace Protlaetlea 
ill the Mllllstry of Defenee (SJarl A. M. 
Thomas): (a) Pakistan-occupied 
Kashmir troops tired at our post in 
the Tithwal Sector on 17th July. A 
U.N. Observer who proceeded to the 
post to investigate the matter was also 
fired at. 

(b) The U.N. Observers' uniform, 
with the blue beret, and the white ftag 
carried by them are distinctive enough 
to identify them as U.N. Observers. 
No special protection is provided for 
them. 

Bank Employees' Arttatlon 

r Sbrl P. C. Borooah: 
8hrl Nani Pralthabr: 

I Shrl s. M. Banerjee: •ns.i Shrl Vltlbram Prasad: 
Shrl Mohan Swamp: 

I 8hrl Prakash Vlr Shastri: 
L Shrl Mohammad Elias: 

Will the Minister of La'lloar llllA 
Employment be pleased to state: 

(a) whether it is a fact that the All-
India Bank Employees' Association 
started a ''work to rule" campaign 
during July 1964 In support of their 
demands for better pay•sea,e1, more 

D.A. and revision of the Desai Award; 

(b) if so, whether It had paralysed 
the banking business throu1hout the 
country and if so, for how Iona; and. 

(c) whether the dispute has been 
resolved? 

The Deputy Mllllster la the MlD!a-
lry of Labour and Emplo;rmmt (Shrl 
R. K. Malvlya): (a) Yes. 

(b) The agitation was started by the 
\ii India Bank Employees' Associa-

tion with eJfect from 2.0th July, 1984 
in Delhi Bnd Uttar Pradesh and gra-
dually it spread to other places in the 
country. Almost all the banks (other 
than State Bank of India, Reserve 
Bank of India and the Bank of India) 
were af!ected. Consequent on the 
Intervention of the Chief Labour 
Commissioner the situation started 
improving gradually by about the 30th 
July, 1964. The position is now 
reported to be normal. 

(cl Settlement on some of the issues 
was arrived at as a result of tripartite 
meetings held on 13th-18th and 2.8th-
2.9th August, 1964. To arrive at a 
long term settlement another meeting 
is scheduled to be held on 30th Sep· 
tember, 1964. 

Indian Ambuactor In Indonesia 

r Shrl IndraJlt Gnpta: 
0176.~ Shrt Yashpal sm.h: 

l Shrl Bade: 
Will the Minister of E11:tenaal Aflall'll 

be pleased to state: 
(a) whether It Is a fact that the 

post of Indian Ambassador at Dja-
karta, Indonesia, fell vacant in March, 
J 964 and still remains unfilled; and 

(b) if so, the reason for the long 
delay In making an appointment to 
the post? 

The Deputy Mlalster In the Minis-
try of Ell:ternal Main !Sbrl Dlnesh 
Sm.hl: (a) Yes. 

(bl Steps are being taken to fill the 
post urgently. However, selection of 
a candidate does take time. 



Written An&111er1 SEPTEMBER 14, 1964 Written An&111er1 

BniploJ111ent z,.c11an,. 18 BajutbaD 

469. Shrl Kami SlnrhJI: Will the 
Minister of Labour aad BmPlo:rmea& 
be pleased to state: 

(a) the number of matriculates, 
rraduates and post-rraduates on the 
live registers of the Employment Ex-

•Changes In Rajasthan upto the end of 
Decl!mber, 1963; 

(b) the number of technical per-
sonnel provided with emplo:rment 
during the years 1962-63 and 1963-64; 
and 

( c) the number of technical per-
1onnel remaining on the live registers 
upto the end of June, 1964? 

Tbe Depat:r Minister In the Mlnlll-
tr:r of Laboar and Employment (Shrl 
B. K. Mal;rvlya): (a)-

Category 
No. on 
Live 

Register 

Matriculates (including Higher 
Secondary and Intermediates) 23,76o 

Graduates including post~ 
graduates) · 
---- - -------·------

(b)-

Year 
----- No. of --

placements 
elfecred 

during 
the year 

1,131 
1,203 

(c) 2,199. 

Salnlk School, Bhabaaeahwar 

410 f Shl'I Ram Chandra Malllck: 
' '\.. Shrl D. C. SMra.: 

Will the Minister of Defmee be 
pleased to state: 

(a) the number of students at pre-
sent on the roll in the Bhubaneshwar 
Sainik School; 

(bl the number Of students belong-
inc to Scheduled Castes and Scheduled 
Tribes among them; 

( c) whether seats are alao reserved 
for Scheduled Castes and Scheduled 
Trlbea in the said Sainik: School; and 

( d) if not, the reasons thereof? 
The Minister of Defence Prodaetlon 

la the M.lnl8tr:r ol Def- (Shrl A. M. 
'l'homu): (a) 289. 

(b) One. 
( c) and ( d). Qualifying in an En-

trance Examination is essential for 
admission to Sainlk Schools. N ormall:r 
admission i• according to the merit list 
of marks secured in that examination. 
For candidates belonging to Schedul-
ed CasteslScheduled Tribes, special 
QOnsideration has, however, been 
given in that admission is given on 
securing qualifying marks, without 
regard to the position in the merit 
list. 

Defence Prodaetlon Jnduatrlea 
411. Shrl Rama Chandra Mallick: 

Will the Minister of Defence be pleas-
ed to state: 

(a) the :total amount of money 
spent so far on Defence Production 
Industries during the years 1961, 1962 
and 1963 in the country; and 

(b) the amount likely to be spent 
during the current ftnanlcal year? 

The MIDl!lter of Defenee Prodaellon 
ID the Ministry of Defence (8hrl A. M. 
ni->: (a) and (b). Information 
is being collected and wil be placed 
on the Table of the House as early 
as possible. 
Radio Sets for RaraJ Area of Orlma 

J Shrl Bamaehandra Ulaka: 
412• 'l Shrl Dhuleshwar Meena: 
Will the Minister of Information and 

Broa4eastlJll' be pleased to ~tate: 
(a) the number of radio sets sup-

plied In rural areas of Orissa till the 
end of July, 1964; 

(b) the number of radio sets lying 
idle in rural areas Of Orissa aa on the 
31st July, 1964; and 

(c) the steps taken by Government 
for utililing the Idle seta? 
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The Mlnlater or Information lllld 
Broadcastln&" (8brlibatl Indira 
Gandhi): (a) 438. 

(b) 779. 

( c) The maintenance and opera hon 
ot community listenin1 sets is 'he res-
ponsibility of the State Government. 
However, the question of any :further 
assistance by the Centre to enable 
them to keep all the sets working, Is 
under the active consideratlnn ot the 
Government of India. 

Employment r0r 8.Cs. lllld 8.'l'L 
la ori.a 

J Shrl Ramacbaadn Ulaka: 
473· "\. Shri Dhuleohwar M-: 

Will the Minister or Labour and 
Employment be pleased to state: 

(a) the number of candidates belong-
ing to Scheduled Castes and Schedul-
ed Tribes registered in various Em-
ployment Exchanges in Orissa as on 
the 30th June, 1964; and 

(b) the number out ot thrm who 
were provided with employmP1.t assist-
ance during January-June, 1964'1 

The Deputy Minister in the 1'11nlatry 
or Labour &Dd Employment (8hrl 
R. K. Malvlya): (a) and (b)-

Category of 
appliCants 

(1) 

Scheduled Castes 
Scheduled Tribes 

No.on 
Live 

Regi~ter 
as on 

30-6-64 

(2) 

No. of 
placements 

effected 
durin1t 

Januar~­
June, 

1964 

Public and Private Sector Eatabllllh-
menb In Orlma 

( 8hrl Dhaleahwar Meena: 
47C. ~ Shrl Ramachanclra Ulab: 

L Shrl Rama Chandra Malllek: 

Will the Minister or Lab'lur and 
Employment be pleased to state: 

(a) the total number or vacancies 
notllled In the Public and Private 

sector establishments in Orissa trom 
1st January, 1964 to 30th Jun", • 964; 
and 

(b) the number ot vacancie~ filled 
up in these establishments through 
various Employment ExchangeB duri111 
the same period? 

The Deputy MiDl8&er in the Minis-
try Of Labour and Employment (8hrl 
R. K. Ma!vlya): (a) and (b)-

Sector 

Public . 

Private . 

No. of No. of 
vacancies vacancies 
notified filled 

17,666 7.649 

1>437 

Un-ployed Teclmlcal :Pe-1 la 
lta,Jutban 

{ Shri Dhuleshwar Meena: 
475· Shrl Rsmachandra Ulaka: 

Will the Minister of Labour and 
Employment be pleased to at~tc: 

(a) the number of technical persona 
registered in various Emplo;r.n~nt 
Exchanges in Raj asthan as on the 30th 
June, 1964; and 

(b) the number out of then: pro-
vided with employment assistance 
till 'the end ot June, 1984? 

The Deputy Minister in the Mluls-
t:ry or Labour ad Employment (8hrl 
R. K. Malvlyal (a) 2,199 

(b)-

Period 

Januar)-June, 1964 

No. of 
placement1 

effected 

71 

I!mployment for Women In Jta,Jasthan 

478 J Shrl Dhulellhwar Meena: 
· \ Shrt Ramachandra Ulaka: 

Will the Minister ot Labour and 
Em~& be pleased to 1t..te: 

(a) the number or women canc!J-
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dates (both graduates Biid 11on-
graduates) who have been registered 
in various Employment Exchanges :n 
Rajasthan as on the 30th June, 1964; 
8Dd 

(b) the number out of then. provid-
ed with employment assistance during 
the period January-June, 1964? 

The Deputy Mlllister In the Minis-
try of Labour alld Emplo)'ment (Sbrl 
R. K. Malvlya): (a) and (b)-

(1) 

Graduates 

No.on 
l.i\•e 

register 
HOfl 

30-6-64 

(2) 

A1.atriculaH$ and 
Higher Secondary 
passed (including 

·1 ntcrmcJ iatcs) 

Below Matriculation 
srand11rct (including 
illiterates: . 

TOTAi 

[1,667 

'3,157 

No. ' 
placed 

in employ-
ment 
during 

January-
Junc, 

1964 

(3) 

9 

120 

307 

477. ~ ~ :wltftmn'l!;;ft 
~ 16~, 1963ilr ~ 
~~ 1706 if;~ ilr~ 'it 
~ ~ itt Fl'I rn A; m.r. ~­
~ it ~ ~ 'l>rol'AT llliloA ilr 
~llJ\'l'~~w~~? 

1lfim1T ~~ it' slf!mfT ~ 
it111 ('11 •• "" 11111'W) : '!'"'~ '' 
q ''· hilt>:~! ~r i_ I ·-~ f;pl-q 
V1'<:1 (~'!fr $ITT!f i I 

Unem}lloyed S.C. llDd S.T. In 
Aa4bra Pradelh 

418. Shrl E. Madhusuda.n Rao: Will 
the Mini •ter of Labour and ·Employ-
ment be pleased to state: 

(a) the number of Scheduled Castes 
and Scheduled Tribes candidates 
registered in the various Einpl oyment 
Exchanges in Andhra Pradesh as on 
the 30th June, 1964; and 

(b) the number of Scheduled Casles 
and Scheduled Tribes who were ·un-
employed as on the 30th June, 1964? 

The Deputy Minister In the Minis-
try of Labour and Employment (Shrl 
R. K. Malvlya): (a) and (b)-

Catcp,or,· 

Scheduled c .. 1cs 
Scheduled Tribes 

No. on 
Lh·e 

Register 
as on 

30-6-64 

Speech of llldlan Hieb c.omrnkosloner 
In Ceylon 

t Shrl Surendra Pal Singh: 

I Shrl B P. Yadava: 
Shri Blsbanehander Seth: 

Shrl Dhaon: 
Shrl Onkar Lal Berwa: I Shrl P. Venkatasubbalah: 
Shrl D. C. Sharma: 

I Shrl S. M. Banerjee: 
419. -{ Shrl P. C. Bor-11: 

I Maharajkamar VIJaya 

/ Auda: 
Shri SolaDkl: 

I 8hri Yashpal Singh: 
I Shrl Narasimba Reddy: 
I Shrl A. s. Salsa!: 
I Shri Iadrajlt Gupta: l Shrl Swell: 

Will tbe Minister c.f Enernal 
Affairs be pleased to state: 

(a) whether it is a fact that the 
Govemment of Ceylon h•ve taken 
objection to lihe ,.peech .delivered by 

i the ·Indian Hith Commissioner in 
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Ceylon at Jallna towards the end of 
June, 1964. in which he is r~pr.rted to 
have expressed the hopp !.hat Tarr.ii 
"will have its rightful plac~ m 
Ceylon"; and 

(b) if so, the nature ol the obje~­
tion raised by the Ceylonese Govern-
ment and the reactions of Government 
of India to the same? 

The Mlnlsrty of B:dernal Main 
(Shrl Swaraa Slqh): Ca) and (b). 
Yes. The Government cf Ceylon 
expressed their regret and concern at 
the speech which they felt was an in-
terference in their intern11° policie8. 
It has been conveyed to them that the 
statement should be taken in the con-
text of the whole •peeeh nnd that It 
should not be construed to mean that 
the High Commissioner was taking 
sides in the dispute. He had me~ely 
suggested that this issue in Ceylon 
should be settled by the Ceylonese 
people themselves. The position has 
been fully understood by the Gov-
ernment of Ceylon. 

l!lfT lffimn lf'lil' 111 ~ 'liT li'IT 
;i;'(if Ii!; 'lfrof -~'l'}if.rrlRI ~. 
~it~~'li4'it>"~il' 
m!lf~~.r~~ 
iii ~ it l!lfT ll1lf<r ff ? 

~ ""'"" if """"' ~ """ ('1\ 'l'• 'If• tri'lflf) : :;iT ~ 
1li1ft 'I'( t '3t lf!g ~ ~ it 
~~I 

Mmll-Upabl Road 

411. Dr. L. M. Slnshvl: Will the 
Minister of Defence be pleased to 
state: 

(a) whether the Beacon Border 

Roads Project has completed the re-
connaissance of Manali-Upshi Road 
(Ladakh) and whether the work on 
the road has been started; 

(b) how long it would take to oom 
plete the road and at what total coat 
and 

Cc) for how many months in a year 
this road would be usable? 

The Minister al Defence Production 
In the llllDlstry of Defence CShrl A. M. 
Th-): (a) Yes, Sir. 

lb) It is expected that it would take 
five years to complete this road. Ac-
cording to a very rough estimate, the 
rn•t of construction will be about Ra. 20 
crores. 

(c) This can be Indicated only after 
detailed study of snow and weather 
conditions. It is expected that the en-
tire road would be usable for a period 
of six to eight months in a year. 

New Nava1 Air Statlan In Goa 

J llhrl Bame.iawar Tan&la! 
Shrl Ollllar Lal Berwa: 
Shrl Blsba .... ha!Mlft Seth: 

dZ. lllilr .,._1 ! Slut B. P. Ylldan: 
L Shrl BlmalslnPa: 

Will the Miniater of Defealle be 
pleased to state: 

(a) whether the Indian Navy bu 
establbhed a new Naval Air atatlon 
in Goa; and 

Cb) If so, the details thereof! 

'Die 1lllDillllr Of .,.,_ ............. 
la tile MJnlRry of Def- (8hrl A. M. 
'l'bomu): (a) Yea, Sir. 

(b) Naval Air &ation at Dabollm 
(Goa) is being developed to meet all 
Naval requirements for an airfleld and 
to provide the requisl~ faclliUea tor 
the operational tralninir squadron. 
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483.{llf\ """~ ~l: 
Iii\~~: 

'l'llT srnmn ~ q ~ 'lit !i'IT 
rnfili: 

(lli)'l'llT~il'~ 
immrr ~ t f<IBITT: 'lit lli'tt 
~t; 

(•) llft ~. m-~ aim 'l'llT 
t m 

(ir) ~ 'IR'll1'l"IT t 'R <!"Ii 'lillli-
~ fiiiit~'llt~t? 

~ ""'""' " lfflmn """"' liW\' (ll(l Wo 'l'o ~): (Iii) 'ifl' ~I 

(v) <f'll'T (ir).~~m I 

llala7 Languace Radio Santee 

tllC. { Sbrl Vlshram Pruad: 
Sbrl D. D. Maatrl: 

Will the Minister of JDtormatlon and 
Jlmadra••nr be pleased to state: 

(a) whether Government have open_ 
ed a Malay language radio service 
from a station near Calcutta; and 

(b) it so, where the radio service 
station has been located? 

Tbe Mlalster of Jaformatloa and 
Broacleastlnr CShrlmatl Indira 
Gandhi): (a) It has been decided to 
atart a service in Malay, as part of the 
External Services ot All India Radio. 
The service will be started as soon as 
the necessary arrangements have been 
completed. 

(b) The service will be transmitted 
from Delhi. 

Ampliplloae 

J Shrl Vlshram Pruad: 
CIS. l.. Shrl D. D, Mantrl: 
Will the Minister of Commanlea-

tlou be pleased to state: 
(a) whether it is a fact that the 

Indian Posts and Telegraphs Depart-
ment has introduced Ampliphone tor 
subscribers who are hard of hearing 
In the country; and 

(b) if so, whether the new telephone 
system (AmpliphoneJ has started ope-
rating? 

The Deputy Minister In the Depart-
ment Of Commuleatlons C8bri Bh&p-
ntl): (a) Yes. 

(b) The demands from some of the 
aubscribers tor this type of instru-
ment have already been met. 

Pirate Radl0a In Bhutan 

, 88 f Dr. L. M. SJnrhvl: 
. l.. Shrl D. C. Sharma: 

Will the Minister of EJ<terul All'aln 
be pleased to refer to the reply given 
to Starred Question No. 64 on the 1st 
J'une, 1964 and state: 

(a) whether the Bhutan Govern-
ment have succeded in locating pirate 
radios operating in the territories of 
Bhutan; 

(b) whether any assistance was 
oll'ered by India or asked tor by 
Bhutan for the purpose Of locating 
the pirate radios; and 

(c) what further action is proposed 
to be taken in this connection? 

The Minister of External Aftaln 
(Shrl Swaran Slnrh>: (a) The Gov-
ernment ot India have received no in-
formation in this regard from the 
Government of Bhutan. 

(bl The Government of India have 
agreed to assist the Government of 
Bhutan to locate unauthorised trans-
mitters. 

(c) Detecting equipment will be 
sent to Bhutan at an appropriate time 
In consultation with the Bhutanese 
authorities. 
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D1cUonaQ' o1 Polk Maslc IDV-ts 

'87 f Sllrl Yashpal Slqh: 
' "\. Sbri Bade: 

Will the Minister of Jnlonmtlon 
and Broadeastln&' be pleased to state: 

(a) whether the work on the compi-
lation of a dictionary of folk music 
instruments In India has since been 
completed; and 

(b) if so. whether a copy thereof 
will be laid on the Table? 

The Minister of Information and 
Broadeaatln&" (8brlmatl Indira 
Gandhi): (a) No, Sir. The work is 
lltill in progress. 

(b) Does not arise. 

Jnceatlve Bonm to OrdllaDce Fao1DrJ 
Worken 

r Shrl YashPBI Singh: 
'811. J Shrl Indrajlt Gupta: 

1, Shrl Kapar Singh: 
I Shrl S. M. Banerjee: 

Will the Minister of Defence be 
pleued to state: 

(a) whether it is proposed to give 
Incentive bonus to the workers 
ployed in the Ordnance Factories; 

(b) if so, how many workers will 
be benefited and by how much; and 

(c) whether this will apply to all 
categories of workers? 

The Minister of Defence Prodae&lon 
1a the MlDIB&ry of Defence (Shrl 
A. M. Thomas): (a) Yes, Sir. It has 
been decided to give incentive bonus 
to essential maintenance workers 
engaged on the maintenance of plant• 
and services of the ordnance and 
clothing factories. 

(b) About 2,955 essential mainte-
nance workers of 8 factories where 
this scheme has so far been imple-
mented for the time being, will be 
beneft led. They will receive Incentive 
bonus varying from 1/2 per cent to 
over 50 per cent of the piece work 
Prodtl over and above their basic p97, 

acording to the nature of work, stage 
of production and efforts made by 
the workers. Piece work profits dilrer 
from ·section to section and trom· 
month to month according to the 
nature and skill of work and the 
stage of production. 

(c) The incentive bonus will ba 
given to essential maintenance workers· 
i.e~ the skilled and semi-skilled. 
workers. 

~~ 

(sit"" \llT• fiiit : 
48 9, ~ sit Wo .to ~ : 

Lsitr~= 
'tlfl'~iidl~ ~.:Y'lft' 

!i'fl m fil;: 

(IF) f'R.fir;;t ~ if 'frnl. ;f 
qq;f~~~~t~ 
•fuitimh~dt; 

(•) fir;;t fil;;r ~ if 'llrof ;f """ 
~ t ~ ~ f.Anr t fu1t imh 
;i-(1' ~ d t <ro'i! 'lml t 'l'f'1 11-.r 
~df<l'tf'ti"~tf~. 

l~ 

( '1') fdm if 'ITT'"1r f>m'ff t 
fu1t ~ ~ ~ f;mu t 
imh,. t f'lrn11; 111: llftrri mr.rr ri 
~t? 

~d """ (sit ~ f<.it) 
(IF) f.ir;f ~ if 'lfrof ~ 'I>'\' qq;it 
{l!Tui f. ~ ~ ~ 'I>'\' Q qi: 

~ ;;rr ~ t 1ni '(G"l rr( 1 
ifri "f!IT lt"T it-3108/ 64] 

(•) f'1"'1f"lflll<t \1Pl1!T in: m 
finl'it 9-, ~ ~ ~ (;ff~ 
'1filfu<t') ll1'<'I' m t smim in: 
~~~t: 
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~·~(~).~. 
'liflr<'(, ;f-00, ~. m~. 
f"1f~. ~. ~. ~ 
m.~1 

('1') 1ITT<f ~""" f""1"1ll ~ 
t.~~~~~~~ 
~ I 1963-64 ii; UUlf lJ{ ~ l'l1l"ll1T 
144 <'l11i ~ ""' f;;mq ~ 90. 72 

<'l11if "li'll'; ~ff "'1"lf in:: " ~ "" 
oo~f"l!"Ql"iffifom~~il; 

"1faiITTI' rn 'filf"il'lful 1n'. I 

·~~•m·~"'"~· 
~ 

r ~ 'fo WI• f(Qt : 
490.~ "' ~· ... ~ : 

L~~~": 

~·-011:-~ ll'°iif'T 'l'i! ~ ifil' 
f"T 'li"l:'T f.I; :-

('Ii') ~ 1964-65 il n (fl!\' 

'3"1'ii; A'llT'l' ;f ~l\ ~ ii; f'!i'(fOr m 
ifil'~~; 

(•) 'llfT ~ ~ it im:r 
~it ii; 'll'ITTf oq'lit ~;i- llftm;r itw 
f~; 

('1') 'l'liT ~ -m ilr llftm;r 
~~~.-ftolit~~itit 

it; "" 

"'"' ""' ... ~ ('l"I ~ 
~ tq) : ('Ii') f'l•iif.tf41a 
J(llf);;r;mif ii; Cl6•14'Ufii11f> M 11\'T 
!111'11 f~ 'l"l'T :-

J. ~hi"I' I 2. ~"""' 
ft I 3. ~~.~-I 4. 
>r'1'ir.n' "111\' inf, ;,'Alf I S. ~ 

~ofltitt?:!ffl', f~, ~ I 6. 

~;;ior~~~~. 
'.i.;{T I 7. CIRi\flf'I; ;,·m, f~, 'lmf I 

8. ~ '!\"','If ~, ~-- I 9. 
~~~(~) 
f.Tfi:!n', ~ I IO. f~ ~Rt­
~!1' ~1~111.~'ffiifl 
12. f~~~~.~· 
13. f~ lilft;r ~ tfi;:~, ~ I 
1 4' °efllSlR a.t''fiit;r ~. ;flJ<'ITT I 
15. 1ITT<f \?iifij;lf'tiffi, ~ I 16. 
~. f....n- I 17. ~ ~. 

~fr.:ft'11s. f~~~. 
~ro.ft' I 19. f~~~~­
WT;{T, f~;i- I 20. f~ ~ 
f.Tfi:!n', ..... '11 <l<M'!)< I 2 !. ~ 
wmr ~ I 22. ~ ~(f 
~ I 23. f~ Wm'i' if1roir.rT I 
24. ~111' iiiu I 25. f;r•11111qa'1i1 
fmm'i rn 'ffiif I 2 6. ~ 'ffiif I 

(11:). ~ I llf~ ~ llf<r<lt ~ 
qe;f 1n'. '(llJ U 1Jl ·~ I ( '!IW4llWlf if' ~ 
'lll'f 1 if«ii w·rn~if--3109/64) 

('1') ~ ('1) il' ~;i- imih:'1T 
mm, ~~ ~ "" M 
in::?t'\l!Tititit~...,.~ititit'1 
~: ~ irftm'1'r...,. ~~if 
~~.f~~-lf1ll'll'll~t. 
<mf'l' "llflRlll<! ~ ~ 1lt'I' ~ 
~~~'lhrtl'<llnf\'~ ·~ 
llftm ...,. l!l'l'llT ~ ~ ~ il ~ 
i -p fl cim t ;ii) fim'llfll' ~ ~ 
~ filnrr 'l"l'T I 

Clocks and Bells la Government 
BulldlDp 

t91 J Sba:I R. G. Dubey: 
. '\. Sbrt Jaabvaat Melita: 

Will the 'Minister of C-lllea-
tilllls be pleased to state: 

(a) whether action haa been taken 
to remove the clocks .and bells from 
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·the various rooms in the Central Sec-
retariat and other Government build-
in11s; 

(b) if so, the reasons therefor; and 
(c) whether it ia a fact that nine 

hundred clockJ have become redun-
dant due to the change-over? 

The Deputy Mlnlaller In the Depart-
ment or Commnnklatlou C8brl Bhap-
vatl): (a) Electric bells and battery 
operated impulsing clocks provided by 
the P. & T. Department In some ot 
the Central Government buildings in 
New Delhi are being withdrawn. 

(b) These services are being with-
drawn manily due to the following 
reaEons:-

(i) Provision of clocks & bells 
does not form part of the nor-
mal activities of P. & T: De· 
partment. 

(Ii) The cable pairs utilized tot 
such serlces could be relees-
ed and better utilized for pro-
vision of telephone connec-
tions for the public; and 

1(1!1) Moat of this equipment had 
outlived lb life. 

1c) No. Of the 324 such clocks 
withdrawn so tar by the P. & T. De-
-partment, 50 have been flJUnd unser-
viceable and the rest would be used 
for P. & T. purposes. 

-Overtime Allow._ In OrduKe 
Jl'aotart. 

4191. 8111'1 8. M. Banerjee: Will the 
Minillter of Dereue be pleased to 
state: 

(a) whether It la a fact that there 
·ia no difference at present In the pay· 
ment of overtime allowances between 
indwtrial and non-Industrial workers 
in the ordnance factories; 

(b) whether arrears Of overtime 
allowances have been paid from 1881 
to non-industrial employees; and 

(cl if not, the reasons therefor? 
1040 (ai) LSD--3. 

The Minister of Defence Proclao-
tlon In the Ministry of Def- (8hrl 
A. M. Thomas): (a) Yes Sir, sub-
ject to the followinr conditions:-

(!) the non-indwtrial staff have 
the same hours of work· and 
holidays as industrial staff. 

(ii) the nature of duties of the 
non-Industrial staff ls such 
that their presence throurh· 
out ill neceasary for the elB· 
cient working of the indus-
trial staff. 

(b) No, as the orders as isued do 
not have retrospective effect. 

(c) Does not arl.le. 

.W-Uve 114111• 8elleme tor llllell 
Mlnen 

tlla. 8111'1 8. M. llaaerjee: Will the 
Minister or Labeu' 11114 Bmplo:rmut 
be pleued to state: 

(a) whether it ls a fact that 1111 In· 
centlve bonua scheme has been Intro-
duced for the workera of mica mines: 

(b) It 10, the broad features there-
of; and 

(c) the number of workers cover-
ed by thill 11Cbeme7 

The Deputy Mlnlller la the 11111111-
try et Lalloar .... ~ (ilhrl 
&. IL Malv:lya): (a) to (c). No In· 
centive bonus scheme has been Intro· 
dueed for the workers of Mica Kines. 
However. for the workert employed 
In the Mica Mines In Blhar, bonus 
based on monthly and quarterly 
attendance ill peyable under the 
award of Industrial Trlbunil, Dhan-
bad, 1115' which Is stll! In force. Broad 
features of thill Bonus acheme are:-

l. Duil11-.-ated workerr. 

(i) Monthlt1 Bonwr 

Bonus is payable at the rate of 
12l per cent of the conso-
lidated wares provided the 
worker has put in at l•st 
20 days work In a month. 
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(ii) Quarterl11 Bonus 
Bonus is payable for each quar-

ter at the rate of ~ days' basic 
wages provided the worker 
has worked for 45 days un-
derground or 57 days on the 
surface during the quarter. 

2. Monthl11-rated workers 
A quarterly bonus equal to half 

month's basic wages is payable pro-
vided the workman has worked for 
45 days underground or 57 days on 
the surface in a quarter. 

About 15,000 workmen employed in 
the various mica mines in the State 
of Bihar are covered by the said 
Award. 

Supply of Arms to Naps by Pakistan 

( Shrl Surendra Pal Singh: 
491. ~ Shrl D. C. Sharma: 

L Shrl Vlshwa Nath Pandey: 

Will the Minister of E:deriial 
Atraln be pleased to state: 

(a) whether Government have 
lodged a formal complaint with ·'the 
Government of Pakistan about the 
latter's unfriendly action in supplying 
fire-arms to the hostile Nagas; and 

(b) if so, the J)ature of the reply 
received from that country in this re-
gard? 

The Minister of l!xternal Atraln 
(Sbrl Swaran Slnlhl: (a) The Gov-
ernment' of India has lodged a pro-
test with the Government of Pakistan 
for assisting the Naga hostiles with 
shelter; training and· arms. 

Cb) The Government of Pakistan 
have denied the facts as in the Pro-
test Note, described them as baseless 
fabrications and have attempted to 
distort them. 

Alroral:t Carrier 'Vlknllt' 

{ 
Sbrl Surendra Pal SinJb: 

'95. Sbrl Vlsbnm Prasad: 
Shrl .Jubvan& Mehta: 

Will the Minister of Delenee be 
pleased to state: 

(a) whether his Ministry has a pro-
posal under consideration to replace 

the existing tighter planes of the Air-
craft-carrier 'Vikrant' by some new 
and better type of planes; and 

(b) if so, whether any decision has 
been taken regarding the choice or 
planes, and the country from which• 
they will be procured? 

The Minister of Defence ProduCuoa 
In the Ministry of Defeace <Shrl A. 
M. Thomas): (a) Yes, Sir. 

(b) Final decision has not yet 
been taken. 

Avro-748 

CH J Sbrl Sureadra Pal Singh: 
· \_ Shrl Yasbpal Singh: 

WilI the Minister of Defence be-
pleased to state: 

(a) whether it is a fact that the 
Indian Airlines Corporation has plac-
ed an order with the Defence Minis-
try for the supply of a fleet of the-
second series of Avro-7C8 planes; 

(b) if so, the number of such 
planes ordered by the Indian Airline• 
Corporation; and 

(c) the delivery date for the same? 

The Minister of Defence Productloa 
In the Ministry of ·Defence <Shrl A. IL 
Thomas): (a) No Sir. 

(b) The question does not arise. 

(c) The question does not arise .. 

lndlaall la Britain 

r Sbri P. C. Bo..-h: 
Shrl Yubpal SinJb: 

Cll1. ~ Sbrl Solaakl: 
I Shrl Naraslmha Reddy: 
L Sbrl JadraJlt Gupta: 

Will the Minister of l!zteraal 
Atraln be pleased to state: 

(a) whether Government have-
taken note of the fact that a larg~ 
number of Indians who went to Bri-
tain with British Labour Ministry's 
empolyment vouchers have been un-
employed and are facing hardship; 
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(b) the nurnber of such Indians 
who are out of employment; 

(c) whether Government have 
taken up the matter with the British 
Government; and 

(d) if so, the result thereof? 

.The Mlnillter of EJ<tenaal Alralrs 
<Shrl Swarm Slnrhl: (a) The over-
all picture of employment in the Unit-
ed Kingdom, available from statistics 
furnished by the British Ministry of 
Labour, indicates that It is not likely 
that a large number of Indians would 
have remained unemployed. 

(b) .Jn the United Kingdom em-
ployment statistics are not maintained 
nationality-wise, it is not possible, 
therefore, to say how many Indians 
remain unemployed at any one time. 

(o) and (d). The question does not 
arise. 

Artisans' School at Jabalpur 

t98. Shrl P. C. Borooah: Will the 
Minister of Labour and Emplo:rment 
be pleased to state: 

(a) whether an Artisans' painting 
school has been opened at Jabalpur 
by the Central Government; 

(bl if so, the nature of courses 
being conducted therein; 

(c) the capacity of the school; and 

( d) whether any more schools are 
to be opened by Government and if 
so, where?. 

The Deputy Minister In tlae Mini.-
try of La~ and Emplo7ment (Shrl 
K. K. Malvl:ral: (a) Ministry of 
-Labour and Employment are not con-
cerned with the opening of Artisans' 
Painting School. 

(b) to (d). Do not arise. 

~'""~ 
49 9, 111tl ~ : "1lT tttmi-1'nli 

ii.rt ~ .~...,. !i'lT m f,.;, 
{iii) ;f'!il ii; f....mr ii; ~ 1960-

61, 1961-62, 1962-63 ~ 1963-
6 4 If f'l><Ar mw lllllifur lli1' ti'( irft' ; 
~ 

(•) "1lT ~ WT ..t 11i< ~r 1Tt 
t~llft~\'IT~'tlff""'11£~? 

~...N l:itft ('11' "'91 ~) : 
(iii) f~ ~ ii; ""'1t<f, ;A;r ii; 
f~ ;;r) ir.re WT f;ri.ra lli1' 'Ti irft', ~ 
~irm~: .. ~ (wrw1'1) 
1960-61 137.04 
1961-62 124. 9.4 
I 962-63 131. 50 

1963-64 153.42 

(w) oft ~ I ~ 1i'i1f 'liTl'll it 
·;i-: ~~ir)ilf~llfl'rn 
~ ~~l ~ mr-tT 'Iii Ill~. 
~ ii; ~ 'fi"lr ~ """ 'lf6;r 
'll'tii'lf..,.;~~~~ll 

'fmh mm 11 ~1 "" sm11 
500.llil'~:'tlff ~-­

"'" ~ ~ llfl' !i'lT rn fili : 
(iii) ~ it trrnftlf ~,,.;.rrift If 

~ ililf'liW ~ <f'li ll1l'mtt ~ t ~ 
ri1it'lil~~ff; ~ 

(•) llf ~ If· f~, ~ 

ri';it ~-l l!f.r ~ itl' -
~ llf<lmr "1lT ~ ? 

~..,q i:jtft (•l ~ fq) : 
(iii) ~ 'flratff--ii f~lfil'l'I' 
'flr, ~'Rf.~~~ 
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f~ >f' !!:T f~ <nit ~ I ~ qt'~ 
~~irr~iflfl"<rmili" 
~<:'!ft", ~<f'll;~!!:tn"~,f~ 
if~ f~1p1m ~· lR"ll' mr 1f;1lf ~ 
.mtl'ir~~m~1 · 

(•) ~it" .mtl' ;;mr;f ~ 
m~lfil'~ 1:1s9t~r~ 
;irr.r;f~lfil'~ 567~~ 
4 2 !lfu'mr t I 

Ordnance Factories 

501. Mabarapkamar Vijaya Ananda: 
Will the Minister of Defence be 
state: · 

(a) whether Government have 
received vehicles and communications 
equipment from the U.S.A. for the 
modernisation of the Ordnance Fac-
tory at Ambhajari near Nagpur; and 

(b) if 10, the details of the equip-
ment purchased and proposed to be 
purchased? 

The MJalater et Defence Prodaotloa 
la tile Mbdatl'J' or Def- (Bhrl. 
A. M. n-.1: (a) No, Sir. 

(b) Doea not arise. 

Domentc 8erY8llte 

HZ. Shrt A. N. Vl41alankar: Will 
the Minister of Lalloar 11114 BmplOJ-
meat be pleased to state: 

(a) whether Government'• attention 
has been drawn to the pilot survey 
of the economic conditions of the 
domestic servants conducted by Prof. 
J.C. Dholakia on behalf of the Gu'jrat 
Research Society; and 

(b) if so, the steps Government 
propose to take in order to Improve 
the conditions of a very Iarse num-
ber of domestic servants? 

The Depat1 Mlalater In the lllDl8-
V, or Laboar 11114 BmP10J1Deat (Bhrt 
a. K. MalvlJal: (a) No. 

Cbl Does not arise. 

Quarters for P. It T. Staff 

503. Shrl Hem RaJ: Will the Minis-
ter of CommDDicatloaa be pleased to 
state: 

(a) whether it is a fact that no 
quarters for Posts and Telegraph sta!T 
have been ·constructed in the Kangra 
Postal Division for the last ten years; 
and 

(b) if so, the reasons for no.t sanc-
tioning any money for stal! quarters 
in this Division? 

The DepatJ Minister In the Depart-
ment or CommlllllcaUC11111 CShrl 
BhapvaU): (a) No. 

(b) 7 units of quarters have been 
constructed. Proposal for constru o-
tlon of more quarters Is under consi-
deration. 

Colour Bar In 8. Rhodesia 

SM. Shrl Shree Narayan Das: Will 
the Minister of Bsteraal Main b~ 
pleased to re~er to the reply given to 
Starred Question No. 797 on the 30th 
March, 1964 and atate: 

(a) whether any lepl action has 
been taken against the proprietor 
of Karoi Hotel In Karol In Southern 
Rhodesia who had refused service to 
the Indian Preu Attache and the 
daughter Of India's Acting Commis-
sioner In Salisbury on grounds of 
race? 

The Mlalater of Bstftaal Main 
(Shrl Swaraa Slatb >: The proprietor 
of the Karol Hotel was prosecuted 
and was held gu,llty by the Special 
Magistrate Who fined him £ sterllna 
30. 

Law lllnlleer's Tlllt Abroad 

{
S!Qt Yuhpal SJash: 

SOS. llhrl Sotanld: 
Shrl Narulmha lted41: 

Will the Minister Of ~ 
Maira be pleased to state the names 
of countries which the Union IA.w 
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Minister recently visited and the pur-
pose of his visit? 

The Mlnlst.er of External Afraln 
(Shrl Swann Singh): Shri A K. 
Sen, the Minister for Law and &ctal 
Security, along with Shri Dinesh 
Singh, Deputy Minister in the Minis-
try pf External .Affairs represented 
India at .tlhe independence celebra-
tions of Malawi (Nysaland), which 
became independent on 6th July, 
1964. During his return journey the 
Minister visited Kenya where he 'had 
talks with the members of Govern-
ment and addressed various associa-
tions. -

A.S.C. Centre, Alwar 
506. Sbrl Kuhl Bam Gupta: Will 

the Minister of Defence be pleased to 
state: 

(a) whether it has been decided to 
wind up the Army Supply Corps 
Centre at Alwar; 

(b) if so, the reasons therefor; 
(c) whether some other units will 

be posted at Alwar in case the Army 
Supply Corps Centre is closed down; 
and 

(d) if so, the particulars thereof? 

Tiie Deputy lllbalater In the llilllllll-
frJ of Defence (Dr. D. s. lta,tal: 

(a) Yes, Sir. 
(b) This Centre was tempor..-ily 

created to cater for the increued In· 
take of A.S.C. recruit& due to the ex-
pansion of the Anny. It is belnl 
wound up as it has served itt pur-
pose. 

(c) and ( d) It has been proposed 
that some other A~ units or e1tab-
lishments may be located at Alwar, 
The matter la still under· considera-
tion. 

11111mllllt~~ 

507, "'Wm:"'"" """: '111"1 
"""" 1"'lft II'{ lr;IT;f '!ft f"T '"" f,.; : 

(,,.;) "lllT 11't " t fifi" ~ if IWU 
~~~mili~ 

ii ~ ~ 'l1'li ~ fl'l'fiITT if 
l!fft111' irl'<r ~;f iii f~ 2 o wrr«inr 
b1mff "1 ~ lfOf ~ OIT ~ « ; 

(111 ) T-flf "'~ If;)~ '1'f "W-
l«!T "1 ilfm 11111' t ; m: 

( 1f) ~ ~ 'l'rof lfmr qpf.) ? 

~ ~ "'" ""! ~ """ 
( "' ""' '1IJt llmft ) : (,,.;) "' ( 1f) 
~ ~ ~...rr ,,. 'lfurnr" 
it)' ~ iii u+.r<U ; ~ lf)<r;n iii 
~.re- ~ ; 1-2 lt'i iii llf~ iii 
f~ 24~/{~ili~~ 
lfi)~f~t1 

~ 'If~ iii llfmpr ~ 
!Im illlf ~ mT Ill'( ~ lff.;r;rr 
it)' m iii~ lf)<r;n ~r iITT1' 
"ti1' firo ;;nit1fr I _... ~/00· 
f.rim ~ m wrror ~ wrror if 
~I 

f1lwl1'r ~ 
5 08 • "" Wm: W11'I """ : '111"1 

llfimn ~ lit irar-r llft f"T m fifi" = 

(,,.;) 11111' lit " t fifi" irt. 1964 
iift~~~ii~m­
~ Wl°O lttf O mwf rn ~ "1fiMn: 
~~ 0 lttf 0 "'It '!ft ll"i (t 'It; 

(111) 1lft (t, a-) fffiT ~ ~ 
~strnmim'IITT'lr1f; rn 

( 1f) ~ ii fil;lR lll1iRI' it ? 

llfimrT """"" " Slfimn ~ 
~ (llih10•0 .. ):(11) it (tr) 15 
11f. 1964 If;) ~ili~'"'11lll 
.nr ~ "'"'11' · '111' iftw ~ """ in: ~ 
m1"~~11tllfl"1~~ 
Wto ~~ R~ ""'mr-r 'lllni,.; ~ 
~WO lttfO~.~ ~ ~ m' 'aW 
tiPITll' it PR ~ {W ~ sITT 'It( ~ I 
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~~ii; f;rq-ql ii;~~ 
;i;~lfil"l'Aii;f<'J'((~mm­

~im 't>"I ~ ~ furr l'fllT ~I~ 
11\'f lfi"f~ <lliT 'l'ffi ""' ~ ;;r~· m-
~T<f ~ llfi"f~~~I 

~11'1 "' wq;rf lll~l 

509. "'' ~'\ : lfqf ~ 
11'..n-ll{~ilil''l}"l'Tmfil;': 

(;i;) 'l'fT ll{ ~ ~ flfi" ~ lfiT 
fqfq~iflfi"T1i'm~~ 

~ ;i; m-'Jli1!' it f'lf'llVa'T ~ ; 
m 

(•) tlft ~. a1 ~ iRr;r 'li1!T it 
it ~ orrir t r~ lfqf ~ '10~ 

~~~I 
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(Iii") lfll1" lfg: ~ t fil;' 21 ~. 
1ss4 lf>'t it r~ ~ P. f;;r;rii 
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(11) qf~ ~. al ~i!";i'i lfi"T fim'GI' 
if4T p 

smmn ~if llfimn ~ 
lftrl ('" "° "o 'l'iim) : (Iii") 21 
"torri: 1964 't>"I m ~ r~ !'fz;r 
gf "1, f;;mir ~) mrl'lfff 'lfTt '1'1( it I 

(•) ~ lfJ1! ir.rr ~ ~ 
fl!1flif 21 ~. 1964 .,. 
~ ~ "'1l'lrll" 20 ift<:r ef~ \(if 
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Ra41o Forums 
511. Sbrl D. D. Purl: Will the 

Minister of Information and Broad-
castinr be pleased to state: 

(a) whether there is any propo-
sal to extend radio forums in other 
States on the pattern introduced in 
Delhi; 

(b) if so, when this is likely to be 
implemented; and 

( c) if not, the reasons therefor? 

The MillllBter of lDformatlon and 
BroadQutlnr <Sbrlmatl Jncllra Gan-
dhi(): (a) A Radio Rural Forum 
Scheme is already in existence .all 
over India since 1959, There were 
8555 Radio Rural Forums on 30th 
June, 19M. 

(b) and (c). Do not arise. 

PlaJmlnr Body for Defence. 

( Shrl Mohan Swarap: 
511. < Stm P. C. 8-11: 

L Shrl B:rlshnapal Sln(b: 
Will the Minister of Defence be 

pleased to state: 
(a) whether a separate planning 

body is proposed to be set up in the 
Defence Mini1try; 
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(b) what will be its precise pattern 
vand functions; and 

(c) how its work will be co-
.ordinated with that of the Planning 
.Commission? 

Tbe Minister ol 'Defence Production 
.In the Ministry of Defence (Sbrl A. 
.M. Thomas): (a) No, Sir. 

(b) and (c). Do not arise. 

Film Festival in Ssechoslovakia 

513. Shrl Sham Lal Saraf: Will 
1he Minister of J'Dformation and 
Broadcastlnr be pleased to state: 

(a) whether a film festival was 
held in Karlovy Vary in Czechoslo-
vakia, in July last, in which Indian 
films were also exhibited; and 

(b) whether some films out of these 
were entered as •official' and the rest 
not so, and if so, the criterion fol-
lowed in making this distinction? 

The Mlnlsloer of Information aad 
Jll'oadcastln;; (ShrlmaU · IDdlra 
-Gandhi): (a) Yes, Sir. 

(b) One feature film was entered 
.as the official entry and the other as 
invited entry. According to the· Re-
·gulations of the Karlovy Vary Inter-
national Film Festival, each partici-
pating country could enter one full-
Jength feature film in tlte main Festi-
val Competition but the Fesfr1al 
Chairman may, on the recommenda-
tion of the respective institutions, or-
ganisations, producers or experts 
from individual oountries, send out 
invitations for other films to be en-
tered in the Competition. The films 
entered In the former category are 
generally referred to as official en-
tries and those entered under the 
latter category as invited entries. But, 
there is no distinction In their status 
as far as the Compe\ition is con-
cerned. 

Bimatyan Mounlalneerlnr Institute 
515. Shrl P. K. Deo: Will the 

Minister of Defence be pleased to 
state: 

(a) the manner in whicn students 
are recruited to the Himayalan Moun-
taineering Institute; 

(b) the number of students at 
present in the basic advance courses 
of the Institute and their State-wise 
break-up; 

(c) whether forei11n students are 
also admitted to this institute for 
training; and 

(d) if so, their present number and 
from which countries they have 
come? 

The Deputy Mlalster in the Mlnls-
tey of Defence (Dr. D. S. Raju): 
(a) Students between the ages of 
18 to 40 years are admitted to the 
Himalayan Mountaineering Institute 
courses subject to the prescribed me-
dical standards, a copy of which is 
laid on the table ot the House. 
[Placed in Library. See No. LT-3110/ 
64) on the basis of first come first 
served, in respect ot applicants from 
among the general public. A number 
of seats in each course is reserved 
for the Armed Forces and the 1elec-
tion is made by the Service Head-
quarters concerned on the basis of 
suitability from among the applicants . 

(.b)' State-wise break-up of the 
st11dents undergoing training in the 
Basic and Advance course Is given 
below: 

Basic Advance 

J•mmu & Kashmir . 
Assam 2 

Madhya Pradesh 2 
Ori&1a 2 
Mysore. 2 
Mabarsshtra 
Delhi 
West Bengal 4 
Uttar Pradesh 
Punjab • 10 2 

-··---·------·-
There is also one student from Nepal 
in the Basic Course. 

(c) No. However, students from 
neighbouring countries i.e., Sikkim, 
Nepal and Burma are admitted. 

(d) One. From Nepal. 
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Employees In Ordnance Factories 

1116. Sbri N. Sbreelwltan Nair: 
Will the Minister of Defence be 
pleased to state the number of Ord-
nance Factories and other industrial 

· establishments under his Ministry in 
each State and the number of ~m­
ployees working therein? 

The Minister of Defence Production 
In tbe Mbdltry of Defeace (Sbrl A. 
M. Thomas): The number of Ord-
nance Factories and other production 
establishments under the Department 
of Defence Production and the pro-
duction employees are as follows:-

State 

Andhra Pradesh 
Madhya Pradesh 
Madras 

No. of ord. APprox. 
Fys/Jnd. No. of 
Estts. employees 

I 1400 
3 25400 
3 11500 

Maharashtra 
Mysore 
Punjab 
lJttar Pradesh 
West Bengal 

8 
3 
l 
7 
5 

30500 
28ooo 

300 
42100 
32800 

Educated Unemplo7ed 

511 J Sbrl Vlsbwa Nath Pandey: 
· l.. Sbrl Rama Chandra Malllek: 

Will the Minister of Labour an4 
Employment be pleased to state: 

(a) the number of educated un-
employed in the country, State-wise,. 
as on the 30th June, 1964; and 

(b) the number of Scheduled Castes 
and Scheduled Tribes among them? 

The Deputy Minister In the Mials-
try of Labou and Bmplo)'llleat (Sbri-
R. K. MalTIJ'a): (a) and (b) Availa-
ble information is given below: 

------------------ ---- --

State1Union Territory 

Andhra Pradesh 
A111am 
Bihar 
Delhi 
Gujarat . 
Himachal Pndeah 
Junmu & Kuhmir 
Keral1 . . 
Madhya Pndeah 
Madras . 
Mahlrashtn 
Manlpur 
Myaore 
Orissa 
Pondicherry 
Punjab 
R1i11th1n 
Tripun . 
UttorPndesh 
WeatBenpl 

(1) 

Aµ. INDIA TOTAL 

•Statl1tica In respect or educated Scheduled •)'-· 

Total 
No. of 

educated •=ants ( icula-
tes and 

above 
on the 
Live 

ReRiiiter 
ol the 

Emplo}mrnt Exch-•· aeon 
30-6-64 

(2) 

46,Boo 
10,322 
43,027 
53,362 
2"434 
2~3 
1,103 

77,854 
44,828 
55.672 
7z,987 

1,509 
47'436 
12,130 

451 
40,8o1 
31,:sz1 

2,649 
l,15tlOJ 
1,17,o83 

8,01,1194 

Cut-./Tribea 

No. of educated a pp Ii-
cants on th• Live 
Rep:ister of th• Em-
ployment Exchanges as 
on ::u· 12 ·t:1.• 

Scheduled S<hcd•.lie~ 
Caste Trit-c 

(3) 

2,598 196-
496 518 

1,986 1,912' 
2,382 21 
1,612 381 

13J 12 
II 

1,901 91 
1,376 4'3~ 
2,154 

~ 6,J14 
10 13:Z-

2,770 1Z 
I'° 204 

2,687 7 
967 330' 

54 67 
12,352 • 
5,574 311 

45,527 s.cIB 

are Collected ollly o~-
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Technical .Personnel Unemployed lD 
. U.P. 

518. Sbrl Vlabwa Nath Pandey: 
Will the Minister of Labour and Em-
ployment be pleased to state: 

(a) the number of technical per-
sons registered in various Employ-
ment Exchanges in Uttar Pradesh as 
on the 30th June, 1964; and 

( b) the number of technical per-
aons provided with employment dur-
ing the petiod from January, 1964 to 
June 1964? 

The Deputy Mlnlster In the Minis-
try of Labour and Employment (Sbri 
R. K. Malvlya): (a) 36,207. 

(b) 12,528. 

Educated Unemployed In U.P. 

519. Sbri Vlabwa Nath Pandey: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(a) the number of educated unem-
ployed in Uttar Pradesh as on the 
30th June, 1964; and 

(b) the number of the Scheduled 
Castes and women am<>n1 them? 

'l'be Depa 1J M1n11Ur ID Ule Mlabl-
try of Lallour and Employment (Sbrl 
R. It:. lllahipa): (a) and (b). 

1. All eduClllod applicaD11 
2. Scheduled Cata 
3. Women 

No.or 
educated 

·u~~s:a~ 
la tu 

and 
•bo've) 
on the 
Lift 

Registct 
at the 
end of 
June, 
1964. 

1,15,102 
12,J52• 

3,836 

0 Re!ales to Hat December, 1983. 

Mirra-wave Communication System 

520. Shri Visbwa Nath Pandey: Will 
the Minist.er of ComanmleaUom be 
pleased to state: 

(a) whether Government propose to 
set up a micro-wave communication 
system linking Calcutta with Dibru-
garh via Katihar, Cood!-Behar and 
Shillong to provide a reliable com-
munication link between Assam and 
the rest of bhe country; snd 

(b) if so, when and the total amount 
to be spent? 

Th• Deputy Minister ID lbe Depart-
ment of CollllllllllleaUou (Shrl 
Bbapvatl): (a) Yes. 

(bl The work is expected to be com-
pleted by March 1965. The work is 
estimated to cost Rs. 165 lakhs. 

Manulao&ure ol Taalui 

r Sbri P. C. 8-11: 
521. ~ Sbri BrQ BaJ lllarb KOiiib: 

L Sbri lllqrl: 

Will the Minister of Defenee be 
pleased to state: 

(a) whether a French Delegation. 
vialted Delhi for talks on the question 
of setting up a tank manufacturing 
unit in India; and 

(b) if ao, the result of the negotia-
tions? 

~ ......_ of .,.,_ Pl'llllaetln 
ID th Mlnlllry of D"'- (llJlrl A. II. 
..,..._): (a) Ye11, Sir. 

(b) The propoals submitted by the 
delegation are under consideration. 

J llllrl •• _ ........ Ulab: 
la. '\. 8llri Dlt11l•l11rar -: 
Wiii tile Minister of De'- II& 

pleased to refer to the reply given to-
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Starred Que&tion No. 805 on the 30th 
March, 1964 and state: 

(a) wheth•!r the proposal for increas-
ing the mam1fscture of Nissan Jeeps 
.ancl Nissan une-ton Trucks has since 
been consid1 ..-ed by Government; and 

(bl if so, \he broad features Of the 
.scheme? 

The Minlst.or of Defence Production 
In the Mlnilll.l7 of Defence (Shrl A. M. 
Thomas>: (u) The proposal is still 
under consideration of the Govern-
ment. 

( b) The proposal envisages manufac-
ture of vehicles at an augmented rate 
·wit.h progr•!Ssively increasing indi-
genous contl'nt in a new factory to be 
set up for the purpose. 

.A.rtlllel')' Centre 

523 f Bhll Ramachandra Ulaka: 
' l Shrl Dhaltlllhwar Meena: 

Will the Minister Of Defence be 
-pleased to refer to the reply given to 
Starred Questfon No. 588 on the 16th 
March, 1964 and state: 

(a) whether the proposal from Army 
Headquarters to open an Artillery 
Centre and a Clerks Training School 
'has since been examined by Govern-
111ent; and 

(b) if so, the results thereof? 

The Deputy Mlnlater In the Minis-
try of Defence (Dr, D. s. BaJal: (a) 
and I b). The proposal for opening of 
an Artillery Centre has been held In 
abeyance and that for the Clerks 
Training School is still under conside-
.-atl on. 

Atom Bomb 

SU { Shrl P. K. Deo: 
' Shrl NarUlnlba Reddy: 

Will tlhe rrtme Minister be pleased 
to 1\ate: 

(al wheth~r India has acquired the 
1tnow-how of the manufacture of 
Atone Bomb; 

· (b) whether plutonium is required 
In the manufacture of these bombs; 
end 

(cl whether plutonium is produced 
in this count.ry? 

The Prime Minister and Minister of 
Atomic Enero (Shrl Lal Bahlldur 
Shastri): (a) The general principles 
are well known but we have not 
acquired the'Cietailed know-how as we 
have not worked towards this end. 
It would take about a year to develop 
the detailed know-how if a decision 
to do so were taken. 

(b) Either plutonium or uranium 
235 is essential. 

(c) Yes . 

Scbedaled Calll&es In Army 

525. Shrl Gulshan: Will the Minis-
ter of _Defence be pleased to state: 

(a) the total number of Scheduled 
Castes enrolled as J.C.Os. in the Army 
during the period 1st January, 1963 to 
31st March, 1964; and 

(b) how many have been given 
further promotions? 

The Minister of Defence Production 
In the MlnlBtry of Defence (Shrl A. M. 
Tbomas): (a) Two, Sir. Normally, re-
cruitment in the Army is in the lowest 
rank i.e., Sepoy and there is no direct 
enrolment of JCOs in the Army. Ex-
ceptions, however, exist in the cue of 
Jemadar Religious Teachers (Pandits, 
Granthis, Maulvia and Padres) and 
persons serving in the Army Postal 
Service who are on deputation from 
the Posts and Telegrahs Department. 
During the Emergency, relaxations 
were made for dll'l!cl recruitment as 
Junior Commissioned Officers in cer-
tain categories In the Corps of Engine-
ers 11iz. Overseer Br.R, Mechanist EM 
and Draughtsman Grade J. 

(b) Neither of the two persons refer-
red to in reply tOptrt (a) of the que1-
tion has been promoted. 
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A.J,R. Recordlnp on Gandhljl 

52,. Sbrl Daljlt Singh: WiH the 
Minister of llltormation and Brud· 
casting be pleased to state the latest 
position with regard to the implemen-
tation of the scheme of the All India 
'Radio to record events connected with 
Mahatma Gandhi's life? 

The Mlni!lller of Information and 
Broadcastlq (Shrlmatl Indira 
Gandhi l : For the last few years All 
India H :id io has been P.ngaged on 
planning and preparing a series Of 
programmes on various aspect. of I.he 
lire and work of Mahatma Gandhi. 
The inte11tion is to compile a Radio 
Biography of the Father of the Nation, 
to be broadcast during 1969, the year 

of his birth cenlenary. The project 
has been entrusted to a •eparate unit 
in Ali India Radio and the main as-
pects of its work are: 

(i) 5tudy and research of all 
available material (writin11s, 
speeches, transcripts of recordings 
et!:.) and selection of themes and 
aspects to be featured in the Radio 
Biography; 

(ii) Preparing a list of persons 
who came in close touch with the 
Mahatma and recording their per-
sonal reminiscences for use in the 
Biography; 

(iii) .Preparing the script of 
each individuai programme that 
wlll form part of the entire bio-
graphical series. 

Taking into account fue rich and 
eventful life of the Mahatma and the 
innumerable facets it reveals, the 
work undertaken by All India Radio 
is necessarily large as well as impor-
tant. Every et'tort is being made to 
carry it out speedily and methodi-
cally, 

Indian -nen of Uchten In Ceylon 

588. Sbrl Umana&h: Will the Mini•-
ter of Ezllernal Alraln be pleased to 
stat.e: 

(a) whether Government are aware 
of the fact that a batch of Indian 
owners of lighters (Water transport) 
had to come out of Ceylon without 
their lit1hting or receiving their dues 
from the-contractor to whom they had 
leased the lighterr. 

(b) whether it is a fact that they 
were arrested by Ceylon police in 
April, 1964 and thus prevented from 
brin1ing back their Lighters from 
Ceylon; 

(c) whether Government received 
any representation in . this connection 
from the Lighter owners in J"une. 
1964; and 

· (d) if so, the action taken in the 
matter? 
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The Minister ot Bxterna1 Al'atn 
(Shrl SW&rllD Sln.Jhl: (a) Yes. 

(b) They were arrested on charges 
of staying on in Cey Ion even after 
their Ceylonese visas had expired. 
The Ceylon Government did not pre-
vent the owners from bringing back 
llheir lighters. It was only that the 
lighters needed extensive repairs with-
out which they could not be brought 
back. -

(c) and (d). Yes. The lighter 
owners represented in June, 1964 that 
the Government of India may request 
the Government of Ceylon to grant 2 
months visas to tlhem and to the 
Contractor to go to Ceylon for getting 
the lighters repaired. The Govern-
ment of Ceylon who were accordingly 
approached by the J.ndian High Com-
mission at Colombo have agreed to 
grant visas to the Contractor and 7 
lighter owners. Our High· Commission 
is continuing its el!orts to secure visas 
for 1lhe other lighter owners also. 

Recralllmat tD Del- Units 
m. Shrl M. R. Krlllma: Will the 

Minister of Defeace be pleased to 
state: 

(a) whether It i1 a fact that the Re-
cruiting Centres have been Instructed 
to slow down th"eir recruitment pro-
IP'llmuie; and 

(b) whether the penonnel recruited 
In all tlhe Centres have been absorbed 
by the Defence Units! 

Tile Mlallller al Def- Prodaetloll 
In the Mlnl9l:lT of Def- (Shrl A. M. 
-n.-.J: (a) Yee, Sir. The recruit-
ing centres have been lnatnicted to 
slow down their recruitment program-
me because the targets for recruit-
ment have generally been achieved. 

(b) 'nloee recruits, who have com-
pleted their period of training and 
achieved the required standards, have 
been abeorbed or are in the liroce11 
of beinf absorbed In the Army units. 
Thoee who are still under tralninl will 

be absorbed as and when they com-
plete their training and achieve !he 
required standards. 

Conference of Commonwealth Chiefs 
of Stair 

530. Shrl InitraJlt Gnpta: Will the 
Minister of Defence be pleased to 
state: 

(a) wheiher the Chief of the Army 
Staft and other 4-igh ranking Officers 
recently attended the Conference of 
Commonwealth Chiefs of Staft held 
recently at Camberley, U.K; 

(b) whether the Conference decided 
to se~ up a Joint Co111monwcalth 
Security Force; and 

(c) if so, Government's reaction to 
the proposal? 

The Deputy Minister In the Ministry 
ot Defence (Dr. D. s. Raju): (a) The 
COAS accompanied by the GOC-in-C 
Western Command attended the Chief 
of the ~mperial General Staft's Exer-
cise "Hercules" (not the Common-
weal t.b Chiefs of Stal! Conference> 
held at Camberley during August, 1964. 

(b) No. This Item was not on th1< 
agenda nor was It di.scusaed. 

(c) Does not arise. 

Labaar 8-•reh J...Utate 

Ill. 8111r1 IL N. Pa1Ule: Will th1< 
Minister Of LabOlii' •lld Employment 
be pleaeed to refer to the reply given 
to Starred Question No. 6'78 on the 9th 
September, llNlll and atate: 

ta) whether the proposed Labour· 
Research Iristitute has been establish-
ed; and 

(b) if .,), whether it bu started lt!r 
work? 

The Depa~ Mlalmter In the Mini.try 
of Lalloar llDd BmPl07111eDt (Shrl B. 
K. MahlJ'a): (a) Yes, the Institute 
wu registered on 28.8.62 as an in-
dependent public body (Society) under 
the Societies Besistratlmi Act XX.I of 
1880. 

(b) Not Jet. 
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Defence Production 

53Z. Shrl Dajl: Will !the Minister of 
Defence be pleased to state: 

(a) whether the American firm of 
-Consultants to advise on defence pro-
duction has submitted any proposals 
regarding the defence production in 
the country; 

(b) if so, the main features of the 
propoaals; and 

(c) whether this firm has 
colllaboratlion in producing 
tank In Avadi? 

offered 
a light 

The Hlnlster ol Defence Prodactloa 
in lile Mini.try of Defence (Shrl A. 

111. Tb-): (a) Yes, Sir. 

( b) The report inter alia contain• 
finding,, on defence requirements and 
recommendations for meeting them in 
tl:le following fleldil:-

(i) Ammunition, explosives and 
weapons 

(ii) Electronics and communica-
tions 

(iii) Motor vehicles 

(iv) Feasibility of magneisum pro-
duction in the country. 

(c) No, Sir. 

lndlau IOdn&JIPetl ll:r Pall: Na&toaab 

Ill. Shrt Tua Sincla: Will the MiniB-
1er ot EJctenal Ualrs be pleased to 
refer to the reply elven to Unstarred 
·Question No. 2071 on the 13th April, 
1964 and state the progre11 achieved 
by Central Government to recover 
the two Indian nationals kidnapp~d 
from the border vllla1~. lli1a, district 
Jaisalmer, Raj.asthan by Pak nationals? 

The Mlalater of Es&eraal Alfaln 
<Shrt Swann Slnlb1: The quution ot 
the release of the kidnapped Indian 
nationals was taken up bJ. the oftlcials 
of the Rajasthan Armed Consta!>ulU')' 
with their counterpart In Pakistan and 
was also di8C1191ed at a meetinll held 
on 20.3.11184 ·between the border offi-
cials of Rajasthan and West Pakistan. 

The Pakistani officials maintamed 
that the two Indian nationals were 
arrested by the Pakistani police from 
a place within Pakistan territory, 
about twenty miles from the border; 
as such, the two Indian nationals were 
to be tried in a Pakistani court of 
law. No official information ha• so 
far been received about these two 
Indian nationals, but it is understood 
that they have been sentenced to one 
:rear's imprisonment and a fine of 
Rs. 500/- each. 

Coutal Bat&erles 

(Sbrl~ 

{

Bhrl Bammhwar TaaU&: 
Shrl Bl••ndMlllller Beth: 

SIC. Shrl Dhaan: 
Sbri B. P. Yadan.: 
Sbrl Onllar Lal Berwa: 

Will the Minister of Del- be 
pleased to state: 

(a) whether Government have de· 
elded to trallllfer the manniq .,,d 
operation ot the coutal batteries in 
port towns from the Army to the 
NaTY: and 

(b) if ao, the reuona therefor? 

The 11111Wer of Def- Pnl4vctloe 
in Ille Mini.try of Del- (8hrl A. 
II. -n-.1: (a) and (b). Yu, Sir. 
For operational and adminlltratlve 
convenience, the Government have de-
cided In May 1964 on the permanent 
trallllter ot the resp0nslbUIUe, tor the 
manning and operation of the coastal 
batteriea from the Army to the Navy 
under a phued proiramme. 

""-• 
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In4lan Embassy at MOllCOW 
536. Shrl Sezhlyan: Will the Minis-

ter of E:itternal Atralrs he pleased to 
state: 

(a) whether it is a fact that large 
amounts had been misappropriated at 
the Indian Embassy at Moscow from 
1-10-1960 to 29-9-11161; 

(b) if so, the details and the amount 
involved; and 

(c) action taken in the matter? 

The Minister of E:itternal Mairs 
<Shrl Swaran Slnl'h): (a) Yes; it was 

found that Government funds amount-
ing to about Rs. 1,50,000 had been 
miaappropriated In the Embassy of 
India, Moscow, during 1960 and 1961. 

(b) The important details of the 
case and the exact amounts Involved 
may be seen in para 42 of the 8th 
Reporl of the Public Accounts Com-
mittee (3rd Lok Sabha). 

( c) The Cashier of the Embassy 
who, it was alleged, had misappro-
priated Government funds was re-
called to India and prosecuted. Three 
criminal ca-. were Instituted against 
him. In one of the cases, the C&shier 
has been convicted and sentenced to 
rigorous imprisonment for four years 
and to pay Rs. 40,000 as fine or, in 
default, one year's further imprison-
ment. He bas appealed and his appeal 
i• pending in the High Court. The 
other two cases against him are still 
under trial in the Court of the 
Special Judge, Delhi. 

The Calhier has been dlomissed 
frOm Government service. 

Vietnam 

531. Shri Bari Vishnu Kamath: Will 
the Minister of External Affairs be 
pleased to state: 

(a) whether the Government of 
South Vietnam, North Vittnam and 
U.S.A. have been in constant commu-
nication with our Government regar-
ding recent events in \' ietnam ;· 

(b) if so, a brief resume o1 those 
communications; and 

(c) the reaction of Government 
thereto or the action taken thereon? 

The Mln191er of E:itternal Alfairs 
(Shri Swaran Singh): (a) and (b). 
The Prime Minister has received a 
personal message from the President 
of the U.S.A. informing him that 
Norlh Vietnamese torpedo tents had 
made deliberate 3ttacks on United 
States' naval vessels and the limited 
actions the President had ordered in 
pursuit of their right of seH-defenoe. 
The Government of India have al•o 
received letters from the Government. 
of the Democratic Republic of Viet-
nam, denying the •econd attack on 
the United States naval vessels. No 
communication has been received 
from the Government of the Republic 
Of Vietnam in connection with the 
recent events in Vietnam. 

(c) The Government ol India's atti-
tude to the situation in Vietnam has 
been made clear In their statement 
issued on the 5th Aul!\ISt, 1964. 

Nap Ronll• 

l38 f Shrl P. R. Chakravertl: 
· \, ·Shrl P. c. Borooah: 

Will the Minister of Delence lie 
pleased to state: 

(a) whether it is a fact that Naga 
Hostiles killed two Security personne I 
and injUTed two others In an ambush 
on the Kohlma-Wokha road on the 
28th August, 111114; 

(b) whether similar incidents of 
firing on security forces and killing by 
Naga Hostiles also occurred on the 
preeeding d&7 in the same area; 
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(c) if so, where and the details c;f 
that incident; and 

(d) Government's reaction to these 
Incidents? 

The Mlnlllter of Defence Production 
In tbe Mlnls1rJ' of Defenoe (Shrl A. 
M. Thomas): (a) Yes, Sir. At 07-15 
hours on 28th August 1964, approxi-
mately 100 Naga hostiles an11>ushed a 
police road protection party near 
WAJONG ME School at MERHEMA 
(approximately 10 miles NORTH 
NORTH WEST of CHAKHABAMA), 
on WOKHAKOHIMA road. Hostiles 
fired with light machine guns, sten 
guns anil riftes, used grenades, und 
had covered the approach to ambush 
area with explosives end booby tnps. 
Two constables were killed. 

Cb) No, Sir. 

fc) Does not arise. 

(d) The Nags hostiles have been 
perpetrating acts of violence of this 
kind for a long time. Security forces 
had been deployed to deal ·with them. 
However now it is hoped that with 
the cessation of operations from the 
midnight of September 5th/6th surh 
incidents will not recur. 

Film Institute Of India 

539.. Shrlmatl Reanka Barkatakl: 
Will the Minister of Information and 
Bros4cutlnr be pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided that the Film 
Institute of India should seek affilia-
tion with the ·International Liai10n 
Centre of Cinema and Televisions 
Schools at Paris; and 

(b) if so, the reasons for this deci-
sion and the advantages the Indian 
Film Institute may get from thla 
afflllation? · 

The Mlnlllter of 1111-.tlon and 
BroadllUiba" (Shrtma&I llldlra 
Gandhi): (a) Yes; Sir. 

(b) The aftlllation would give the 
Film Institute wider recognition and 
facililiate the ezchange of Ideas and 

information on matters of common in-
terest among the members. With 
the affiliation it will be possible for 
our Institute to conform to interna-
tionally accepted standards in its 
various courses of trainil,l,g' und to 
avail of the facilities for exchange of 
lecturers et.c. with tlhe film institutes 
of other more advanced countries. It 
would also be possible to collect in-
formation about improved techniques, 
research and deovelopments in this 
field. 

Salnlk School, Paclullarhl 

MO. Shrl Harl VlllllDa Kamath: 
Will the Minister of Defence be 
ploased to state: 

(a) whether a final decision has 
been taken in the matter of establish-
ing a Sainik school in Panchmarhi, 
Madhya Pradesh; and 

(b) if so, the progress made to-
wards the execution of the project• 

The oepaiy Minister In the Mlnla-
ll'y of Defence (Dr. D. 8. Raju): (a) 
and (b). The State Government have 
kept the proposal in abeyance. 

Speolal Stamps 

541. Shrl Harl Vlslmn Kamath: Will 
the Minister of Commanlcatlom be 
pleased to •\ate: 

(a) whether Government have re-
versed their decision to issue special 
stamps in honour of Deshbandhu 
Ohittaranjan- Das and William Shak-
,eapeare; and 

(b) if so, the reasons therefor? 

The Deputy M1n11ter In the Drpart-
ment or C-anleattona (Shrt· 
Bllapvadl: (a) Yes, Sir. 

(b) The total number of Stamps to 
be brought out in 19", had to be re-
duced oWlnl to the limited capacity' 
of the Security Prea. 
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PAPERS LAID ON THE TABLE 

STATEMENT SHOWING ACTION TAKEN BY 
·GOVERNMENT ON ASSURANCl:S, PROMISES 

AND UNDERTAKINGS GIVEN 

The Minister of Co-unlcatlons 
and Parllamentar,. All'alrs (Shd 
Satya Narayan Sinha): I beg to lay 
on the Table the following statements 
showing the action taken by the 
Government on various assurances 
promises and undertakings given b; 
Ministers during the various sessions 
shown against each:-

(I) Statement No. I-El1hth 
Sassion, 1964 (Third Lok 
Sabha). [Placed In LibrciT'I/. 
See No. LT-3094184]. 

(Ii) Supplementary Statement No. 
III-Seventh Session, 1964 
(Third Lok Sabha). [Placed 
In Libra.7'1/. See No. LT-30951 
84]. 

(Iii), Supplementary Statement 
No VI-Sixth Senion, 1988 
(Third Lok Sabha). (Placed 
in LibraT'I/. See Ko. LT-3098-
84]. 

(Iv) Supplementary Statement No. 
VIII-Fifth Senion, 1983 
(Third Lok Sabha). [Placed 
In LlbnzT'I/. See No. LT-30871 
84]. 

<v> SupplemeDtary Statement No. 
XII-Fourth Seulon 1983 
(Third Lok Sabha). '[Placed· 
in Libra.rv. See No. LT-30981 
114]. 

<vi) Supplementary Statement No. 
XV-Third Senion; 1982-83 
(Third Lok Sabha). [PIGced 
ht LillmT'I/. See No. LT-80991 
M]. 

(vii) Supplementary Statement No. 
XVID--Second Seulon, 1812 
(Third Lok Sabha). [Pla.ced 

in Libra.r11. See No. LT-31001 
64]. 

(viii) Supplementary Statement No. 
XVIII-Twelfth Session, 1960 
(Second Lok Sabha). [Placed 
in Libra.r11. See No. LT-31011 
84]. 

(ix) Supplementary Statement No. 
XIX-Eleventh Session, 1960 
(Second Lok Sabha). (Placed 
in Libra.r11. See No. LT-31021 
84]. 

0RDSRS UNDER EsBENTl:AL COMMODITIES 
Af:T, 1955 

The Deputy M1nlster In the Min-
istry of Labour and Employment 
(Shrl R. It. Malvlya): l beg on 
behalf of Shri D. R. Chavan, I beg to 
lay on the Table a copy each of the 
fo!.'lowing Orders under sub-section 
(6) of section 3 of the Essential Com-
modities Act, 11156:-

(1) The Madras Coarse Rice 
(Maximum Prices) Amend-
ment Order, 1984, published 
in Notlftcation No. G.S.R. 
1287 dated the Dth September, 
198;t. 

(ii) The Inter-Zonal Wheat and 
Wheat Products (Movement 
Control) Seventh Amendment 
Order, 1964, published In 
Notiftcatlon No. G.S.R. 1273 
dated the 7th September, 
1984. 

[Placed in Libm'"l/. See No. LT-
3103184]. 

PAPERS UNDER Doc1t WORKEllS 'RIGU-
LATION OF EMP'LoYMZNT) ACT, 1948 

Sllrt L K. Malvl,.1 I beg to I~ on 
the Teble a coPy of the Dock Wol'kera 
(Regulalion of Employment) Amend· 
ment Rules, 1984, published in Notlll-
cation No. S.O. 2989 dated the 22nd 
A111ust, lDM, under sub-section (S) 
of· section 8 of the Dock Workers 
(Regulation of l!:mp!C>yment) Act, 
lKB. [Placed in Libra.T'tl. See No. 
LT-31MJ. 
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OPINIONS ON BILL 

ShrimaU Lakshmlka•tbamma 
(Kharnmam): I beg to lay on the 
Table Paper No. IV to the Bili further 
to amend the Indian Penal Code and 
the Code of Criminal Procedure, 
1898, which was circulated for the 
purpose of eliciting opinion thereon 
by the direction of the House on the 
13th September, 1963. 

MESSAGE FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha: -

"In accordance with the provi-
sion; of rule Ill of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajyn Sabha, I am 
directed to enclose a COPy of the 
Industrial Disputes (Amendment) 
Bill. 1964, which has been passed 
by the Rajya Sabha at its sitting 
held on the 8th September, 1984." 

JNDUSTRTAL DISPUTES 
(AMENDMENT) BILL 

Secretary: Sir. I lay on the Table 
of the House the Industrial Disputel 
(Amendment) Bill, 1964, as passed by 
Rajya Sabha. 

RELEASE OF MEMBER 

Mr. Speaker: I have to inform the 
Hou•e that I have received the 
following letter, dated the 8th Sev-
tember, 1964, from the Superintendent, 
Central Prison, Trivandrum: ·--

u1 have the honour to inform 
you that Shri E. K. Imbichibava, 
Member, Lok Sabha, who hid 
been admitted in this pail on lit 
S<pte1.1ber, 1984, for detention 
unde1 the Defence of India Rules, 

1040 (Ail LSD-4 

to Committee 
1962 has been released today, the 
8th September, 1964, as per orden 
of the Government of Kerala." 

12.M hrs. 

RE. BUSINESS OF THE HOUSE 

Shrl Nath Pai (Rajapur): Sir, you 
have been pleased to direct that the 
debate on my subject which I had 
wanted to raise-the unauthorised 
landing of Walcott at Murud-should 
take place tomorrow at 12 O'clook. I 
shall be pleased if you now grant me 
a concession-if the House agrees--
that the debate may take place on 
Wednesday at 12 O'clock, as I have a 
very pressing appointment in Bombay 
tomorrow, if this will not upset the 
schedule of the House. 

Mr. Speaker: If the House agree• 
and the Government also agree-if 
the Minister ha, no objec! ion-I have 
none. Has the Minister any objection! 

The Prime Minister and Minister al 
Atomic Energy Shrl Lal Bahadar 
Shastri): No. 

Shrl S. M. Banerjee (Kanpur): 
had tabled a Calling Attention Notice 
which has been disallowed because 
of your ruling. I would request that 
the hon. Minister, when he replies, 
should throw some lllht about the 
flight of that lady who was called tn 
a case, because she must be connected 
with Murud alfalr. 

Mr. ·Speaker: The Murud alfair 
would be taken up on Wednesday. 

ELECTION TO COMMITTEE 

Sbrl A. C. Gaha (Barasat): I bee 
to move: 

''That the members of this House 
do proceed to elect In the manner 
required by sub-section (3) of 
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in Council of 
Mlniaters 

(Rulers of Indian States) 
Bill 

[Shri A. C. Guha] 
Rule 254 read with sub-rule (1) 
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business 
in Lok 1Sabha, one member from 
among themselves to serve a8 a 
Member of the Committee on 
Estimates for the unexpired 
portion of the term ending on the 
301,h April, 1964, 11ice Shri Lalit 
Sen ceased to be a mem her of the 
Committee on his appointment u 
a .Parliamentary Secretary." 

Mr. Speaker: The Question is: 
"That the members of this 

House do proceed to elect in the 
manner required by sub-section 
(3) of Rule 254 read with sub-
rule (1) of Rule 311 of the Rules 
of Procedure and Conduct of 
Business in Lok Sabha, one mem-
ber from among themselves to 
serve &s a member af the Commi-
ttee on Estimates for the unex-
pired portion of the term ending 
on the 30th April, 1965, 11lce Shri 
Lalit Sen ceased to be a mem-
ber of the Committee on his ap-
pointment as a Parliamentary Sec-
retary." 

The motion was adopted. 

COURT OF WARDS (RULERS OF 
INDIAN STATES) BILL• 

The Minister of State ID tbe Minis-
try of Home Atralrs (Shrl Hatbl): 
Sir, I beg to move for leave to intro-
duce a Bil1 to provide for the aupe-
rintend.Jnce of the estates of the 
Rulers of Indian States by the Court 
of Wards in certain States. 

Mr. Speaker: The question ls: 
'"nlat" leave be granted to in-

troduce a Bill to provide for the 
superintendence of the estates of 
the Rulers of Indian States by 
the Court of Wards in certain 
cases." 

The motion to4S adopted 

Sbrl 
Bill. 

Hatbl: Sir, I introduce 

lZ,07 hrs. 

MOTION OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS--

contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri N. C. 
Chatterjee on the 11th September 
1964. namely:-

"That this House expresses itB 
want of confidence in the Council 

Of Ministers." 

Shri Hanumanthaiya may continue 
his speech. 

Shrl Hanumanthalya (Bangalore 
City): Mr. Speaker, Sir, on Friday, 
I was speaking on the subject of 
bundh. The oposition parties al. 
Maharashtra felt greatly elated 
with the success of their Maharashtra 
bundh. Mahamahim manohar Labia 
and others are now threatening us 
with Bharat band. This reminds me 
of Dhasa Bund and its breach. So 
Jong as Dhasa Bund and other drains 
contained the fiood waters everyt.hing 
was normal. But when it over-flew 
and was breached, part of Delhi was 
inun.lated ::m.:f ewn the very water 
for our daily drinking became con-
taminated. This Bharat bundh, if 
succe-5sful, will result in similar dis-
asters to our mother land. The flow 
of popular emotion must be properly 
controlled and channelled. If you 
make it over-flow the bunds of legal 
and constitutional propriety and make 
a breach in it for partisan purposes, 
the pure waters of popular govern-
ment will become contaminated. The 
nation will sufter from this contami-
nation of lawlessness, disorder and 
defiance. Let not the opposition 
parties bandy about the word bundh. 
If they try to do Bharat bundh tJ-.e 

•Published in the Gazette of India Extra-ordinary Part Il, Section Z.. 
dated 14-9-64. 
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people of Bharat will think that you 
placed the party before the country, 
that you tried to exploit and instigate 
the wage-earning and salaried classes 
against society a8 a whole. Shrl 
Chatterjee was arguing at length that 
there is no necessity for the national 
emergency to continue. But the pro-
tagonists of Bharat bundh will be 
furnishing an additional argument for 
continuing the emergency. 

The new and learned Member of the 
Swatan~a Party felt aggrieved with 
the amendments we have effected to 
the Constitution. He said that these 
amendments eroded the fundamental 
rights of the citizens and ~hat we 
were ·bending the Constitution to our 
will. His righteous indignation rose 
to the pitch of charginp: us with con-
tempt of Supreme Court. 

Is the Congress Party guilty of 
these charges? Let me examine the 
charges in the legal and constitutional 
way. Among all the fundamental 
rights the most fundamental ones 
embedded in the preamble to the Con-
stitution are (a) justice, social, econo-
mic and political, (b) equality of 
status and of opportunity. Then the 
Constitution directs that the owner-
•hip and control of material resources 
of the community are so distributed 
as best to subserve the common good; 
and that the operation at the econo-
mic SY'llem should not result in the 
conoentration of wealth and means of 
Production to the common detriment.· 

The Constitution has conferred res-
ponsibility on Parliament to recon-
struct society on the foundation of 
these concepts. These concepts are 
the very soul of the Constitution. If 
in the discharge of these responsibi-
lities there are any impediments, legal 
or otherwise, Parliament Is In duty-
bound to remove them. The Supreme 
Court and the Hieh Courts are not 
entrusted by the Constitution with the 
!a•k of reconstructing society or mak-
1~g laws for the people. They are 
s1mptv charged with the hip ta.•k of 
Interpreting the Constitution. Very 

MiniBters 
alten our professlonlll zeal propels us 
to think that the court is superior to 
and master of Parliament. The 
authority to interpret the law i• not 
higher than the power to make law. 
The responsibility to interpret the 
Constitution does not overshadow tbe 
respons>bility to amend the Consti-
tution for the purpose of giving 
society the content of justice and 
equality. I grant that the courts 
should be independent from all illegal 
and underhand interferences. But 
when the judement of the High Court 
is over-ruled by the Supreme Court, 
you do not call it inter,cl'lence, nor 
contempt of court, because the law 
authorises it. Constitutional amend-
ments made •by Parliament, likewise, 
cannot be called contempt of Supreme 
Court because it is in accordance with 
the provisions of the Constitution that 
amendments are made; those amend-
ments are made a'!ter they have been 
approved by the majorities in Parlia-
ment as provided In the Constitution 
itself. 

Shrl H•rl Vishnu Kamat& 
(Hoshangabad): What about the 
S!ppointment of some pcnons as 
'Ministers when they have been indict-
ed by the Supreme Court earlier? 

Shrl Hannmanthalya: In this case 
the opinion of the Supreme Court Is 
obitCT dicta. I am trying to explain 
it from the legal point of view. Ac-
cording to the constitutional practice, 
whether the obiter dicta should be 
taken into consideration or not is lefL 
to the discretion of the Prime Minister. 
If you feel that the Prime Minister 
has done a wrong thing in taking or 
retaining a person as Minister, it is 
up to you to take whatever steps you 
can according to the provisions of the 
Constitution. 

Shrl Harl Vishnu Kamath: Sir, on a 
point of order. Whrn the hon. Mem-
••r savs that the judpnent al the 
Supreme Court i. obiter dicta, do 
vou agree with thaL position? You 
have been a Judge yourself. 
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Mr. Speaker: Apart from the actual 
findings on the issue before the court, 
sometimes ~re alte certain obler-
vations which are merely obit0!7' dictCL 
But I cannot say anything about the 
parlicular case he has in mind. 

Shri Banumantbal7a: I appeal to 
you that the issue before the Supreme 
Court was not wheth<0r he should .... 

Mr. Speaker: He need not labour 
much on this point. 

Shrl Ram Sewak Yadav (Bara 
Bankil : What is the opinion of the 
hon. Member about it? 

Shrl Hanumanthalya: I will tell you 
when I become the Prime Minister. 

Mr. Speaker: Is it going to be soon? 

Sbrl N. C. Chatterjee (Burdwan): 
He is hopinr. 

Shrl Banumanthalya: Legal experts 
say that •overeignty vests in the Con-
•titi •. on. True, sovereignty vests in 
the Constitution in law, ·but in fact as 
well as in law sovereignty vests in 
the people of India and the Parlia-
ment is composed of the elected re-
presentatives of the sovereign people 
of India. Therefore Parliament Is 
the representativve and repository or 
the sovereignty of the people of 
India. If Parliament amends the 
Conslitution to ,promote justice and 
equality, the wise and sober new 
Swatantra Member who is not here, 
Shri Dancreker, cannot afford to call 
it cont.empt of Supreme Court. In 
fact. those who talk in this way could 
be accu>ed of contempt of Parliament. 
even thouJtb In its magnanimity 
Parliament may not take notice of 
contempt committed by Sbrl Dande-
kar and its detractors. 

If Shri Dandeker and members of 
his Party think soberly for a moment 
they will see the incorrectness ol 
their argument. If they come to 
power, they will .surely el!ect several 
amendments to the Constitution to 
abrogate all amendments made by 

the Congress. Would they like to be 
tied down by their present arguments? 
Will they allow all sociali!tic amend-
ments made to the Constitution stand 
when they are in power? 

Shri Chatterjee, when he wea 
speaking about bis land of Bandl' 
Mataram and refugees, was subject· 
ing his otherwise all-India heart to 
great parochial pressure of region and 
languare. 

Shrl N. C. Chatterjee~ Nothing of 
the kind. It Is an all-India responsi-
bility. The refugees are a national 
responsibility. 

Shrl Hannmanthaiya: I never, for 
once, felt that Bande Mataram was 
not the song of India until Shri 
Chatterjee spoke of it the way he did. 

The Government of India has so 
·far spent Rs. 401 crorcs for the 
reha:bilitation of refugees and 1s now 
spending afresh Rs. 71 crores for the 
reh&1bilitation of the new refugees. 
This tota1 of Rs. 4081 crores, if divid-
ed P"" capita, will work out to almost 
Rs. 10 per head in India. If accusa-
tions are made against Government 
and the rest of India, in spite of all 
help given, expenditure incurred and 
sympathy shown, we can only con-
strue this as a slap on the face of a 
frieqd. In Shri Mahavir Tyagi you 
will find an understanding friend who 
will serve the refugees providing 
them with all possible facilities, 
pocketing all the insults and accusa-
tions made again•t the Government. 

Shri Dandekar made another point. 
He dissociat<0d himself and his partJ 
with the no-confidence motion. It 
was rather helpful, though it was very 
embarrassing, particularly when he 
said that this Government has inherit-
ed the situation not entirely of its 
own. He found fault with the over-
powerin!('. pen;onality of our late 
Prime Minister. May I say, Sir, that 
we of the Congress organisa'lion hold 
Nehru in such high e!(eem as to •BJ 
that i•f Gandhiji Is the Father of the 
Nation, Nehru is the founding f~ther 
of our economic progress. 
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Shri I. B. Krlpalani (Amroha): 1t 
is not a question of an individual, but 
it i.1 a ques.ion of policies followed. 

Shrl Banwnantbalya: I agree with 
you; tl1Jt is why I am making this 
stnt.,mcnt. We own Nehru's leader-
sh "p nol only now but we stand com-
mitted to whal he has done for the 
la .t 17 vcars. I am subscribing to 
ym1r argument. 

Shrl I. B. Krlpal•nl: Talk of the 
p .1 • .:/, not of a person. 

Shri llanumanthalya: I am answer-
ing t<> Mr. Dandekar who said it. 

Shrl J. B. Krlpalanl: He did not 

Sbrl Bari Vlshna Kamath: Tbe 
Cabinet is divided on that i111Ue. Hi• 
own collea1ue8 are divided on that 
issue. They do not support him. 

Shrl I. B. Krlpalall.I Now they will 
all support him. 

Shrl Ranumantbalya Let us all rile 
above par;y labels to belabour the 
corrupt, wherever they are, in places 
high or low. 

The Jearn~d Member, Shri Chatter-
jee, cailed the Congress Party a 
steam-roller. I construe it as a kin<! 
of compliment. It is true that the 
Congress Party has much steam. 

say that. Shrl Harl Vlshnn K•matb: You let 

Shri Hanumantbalya He did. 

For the ptriori he was in oftlce, 
Nehru alone.·. umong the leaders of 
new!~; 111ti<:p1•ndt•nt nations, laid 
endw·ing Jouna~ttion of stability, 
d\.!merracy and socialism in India. 
Our taxk now is merely to build the 
supcr-slructure on that well-laid 
foundation. 

Cry against corrup~.ion is timely and 
justified. I am one with Shri Chatter-
jee and his friends on this subject. 
Collection of funds seems to be, in 
varying degrees, the common way of 
all parties. Those collections some-
times lead to corruption. The elec-
tion system has to be so radically 
reformed as to make it cheap and 
easy. This is an all-party question. 
All the parti<es in India have to think 
together, formulate rules of conduct 
and implement them with sincerity. 

Corruption in official hierarchy haa 
come to be felt by the people. Gov-
ernment is taking a series of steps for 
its eradication. All the political 
parties are earnc5".t in making Gov-
errunent take e!ft·ctive steps. It is 
thi_, oil-party app:·•,,1ch that has taken 
some shape in th,. !orm at Sadachar 
Samiti. Our Home Minister is mak-
ing sincere and determined efforts to 
eradicate corruption from public and 
official life. 

off that steam! 

Shrl Hanumanthalya: The fuel for 
the steam has been the suffering and 
sacrifice of honest Congressmen whose 
existence Shri ChattC!rjee in his own 
w;iy conceded. The steam has kept 
the Congress Party . . . (lnteTTup-
tion). May I request the hon. Mem-
ber not to take the trouble of makin11 
the running commentary? If he is too 
much qualified for it, he will find him-
self in the All Ind.in Radio station. 

This sbeam has kept the Congress 
Party in high motion 'for the last 
17 years; and it is likely to do so 
tor another decade or two. 

It is also true that Congress has 
been a roller in a way. Thia roller 
has relentlessly levelled down the 
heaps of highnesses, Exalted and 
otherwise, the mounds of jagirdars. 
inamdars and talukdars. This roller 
crushed caste hierarchy to smithere-
ens. :· n has also very chivalrously 
crushed the age-old eminence of men 
over women. We have brou11ht about 
equality of sex in the Constitution 
as well as in law in re11ard to appoint.. 
ment9 and remuneration. That is 
what I mean. And now this roller is 
making an earnest attcmJ>t on heaps 
of wealth, hoarded and otherwi•e, on 
wealth hidden with stars-I mean 
cinema stars-and in cells, lockers in 
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[Shri Hanumanthaiya) 
the banks and on the flours. Today's 
papers have made it known that the 
police raided flour mills and was able 
to catch an the .black money available 
there. 

At the steering-wheel of the steam-
roller sits the new Prime Minister. 
We find in him humility and sincerity, 
determination and detachment. He 
deserves the confidence of Parliament 
lllld the country. Shri N. C. 
Chatterjee and the Members of the 
Opp03ition want that we should tackle 
corruption, that we should repel the 
aggression committed by China. In 
order to achieve these successfully, 
let us raise this new Prime Minister 
from the status at the leader of a 
pany to that of the leader of the 
nation. That is my humble request. 

Mr. Speaker Now, Shri Khadilkar. 

Shrl Khadilkar (Khed): 
calling me, Sir? ... 

You are 

Dr. M. S. Aney (Nagpur) T08e-

Mr, Speaker: Shri H. N. Mukcrjee 
might begin now. 

Shrl H. N. Mukerjee (Calcutta 
Central): Mr. Speaker, Sir, only a 
couple of days ago, Government used 
its majority in the House to secuce 
a vo+e of approval of its food policy 
where particularly its egregioWJ 
failure stinks in the nostrils of our 
people. It is our duty and our obll-
gatrnn as Members of Parliament to 
reflect the indignation of our people 
who will not be fobbed off by such 
manoeuvres in this Hou~e. Indeed, it 
is when these things take place that 
we understand what u>ed to be meant 
at one time by the expression which 
was common in the phraseology of our 
national movement, namely lbrute 
majority'. · By such majority, a Gov-
ernment can hold on to power but it 
loses the confidence and the affection 
of the country. And I aver, though 
I know that there is a majority in 
this House behind Shri Lal Bahadur 
Shastri, it ha~ no majority today In 
the country. 

The Congress Government in Kerala 
has just paid the wages of its mount-
ing sin. It had to go. Its misdeed.a 
had piled up so much that it just had 
to go. The chain of Congress supre-
macy in India has broken at itll 
weakest link. The Union Govern-
ment today may imagine Itself to be 
immune from such things. But if the 
people's hunger and despair continue 
to mount, the day is perhaps not too 
far when it will have to go also. 

I say this as much in sorrow as in 
anger. After Jawaharlal Nehru was 
no more, the people were ready to 
stand by Shri Lal Bahadur Shastri in 
the hope that his administration would 
work genuinely for their interests. 
They knew and we knew, and we said 
it, that there were problems which 
Jawaharlal Nehru himself had left 
umolved, problems that Shri Lal 
Bahadur Shastri and his friends could 
not solve overnight. But our people 
expected, and they had a right to 
expect that the agony of the people 
would not become so dreadful and so 
intolerable so soon after the calamity 
which was the death of Jawaharlal 
Nehru. And all this happen~d. m 
spite of whatever Shri C. Subra-
manian might have tried to say, on 
account of the Government's utter 
failure. 

The problem of food and high 
prices has become so acute and all-
pervading a crisis, a man-made eris.is 
caused by the greed of a few whom 
the Government does .... not check be-
cause it does not wish to do so. On 
the immediate and effective solution 
of this crisis depends not only what 
Is going to happen tl>morrow and the 
day after, but on the immediate and 
effective solution of. the present crisis 
depends the continuing progress or 
Indian planning, the stability and 
advance of Indian democracy, the 
integrity and strength of our foreign 
policy and Indeed the entire legacy 
of Jawaharla! Nehru-all this and 
nothing less. I wish Mr. Shastri and 
his friends ponder that an this and 
nothing less is at stake. Shri Shastri 
who swears by Jawaharlal Nehru 
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does not appear to realise this. He 
does not seem to understand the full 
meaning al the Swatantra Party's 
new-found aOlftneu towards him 
when they dissociated themselves in 
a particular way from the n'O-conft-
dence motioJL This was very clear 
when my friend, Mr. Masani, who is 
.aat here, spoke on the food debate 
ar when Mr. Dandekar, in his maiden 
-ch, which it is parliamentary eti-
quette not to criticise, even spoke l>f 
the good results he expects from the 
pusmg away of the over-11>owering 
personality whose mantle has fallen 
Gil Shri Lal Bahadur Shastri. 

Meanwhile it will n'Ot be easy to 
forget that for demanding implemen-
tation of well-known ~licies, the 
striking workers of Ahmedabad were 
mot dead, satyagrahis sent in their 
thousands to jail and leaders of 
workers arrested under the Defence 
of India Rules, while the very anti-
social elements who have their 
cleverly hoodded spokesman inside 
the Government as well as in this 

House who have manipulated this 
crisis 'which was by no means un-
avoidable, who are exploiting thi• 
cnsJS through profiteering and 
price racketeering, they are all 
being sought to be appeased. The 
food thieves control stocks and mani-
pulate markets. in spite of whatever 
Mr. Subramaniam might oho'Ose to 
say. They are poweuful inside the 
Congress. They paralyse Govern-
ment action and they go on with 
impunity hoarding, rigging prices 
and grabbing super-profits. Mr. Sub-
ramaniam knows very well-some-
times he lets it out-that the real 
boarder is the wholesaler, backed by 
bank advances who also operates as 
1he agent for 'the masters of un-
accounted money, who find that spe-
culation and cornering food stocks is 
the m'Ost paying proposition at the 
moment. But Government cannot be 
tough with the hoarders, in spite of 
the hoarders being not only tough, 
but cruel with our Government. 
Government c:'OUid do the de-hoard-
:inc with the help of the peO)tle. Gov-

ernment COUid mobilise the assistanea 
of I.he gram panchayats. As far u 
we are concerned, 200,000 memben 
al the Communiet Party of India 
and members of other parties Wl>uld 
volunteer for this kind of work. 
But, al course, Government does not 
want It. 

Even after State-trading starts, 
Government does n'Ot seem to realise 
-and this ls an urgent moment m 
the life of our people-that anti-
hoarding legislation and active mea-
sures in that regard will be neces-
sary and it should start at once and 
make purchases direct from peasant 
\producers; fiOr, even w~th C>tate-
trading and statut'Ory prices when 
they come, if they come, the private 
sector must be compelled to behave 
or else, it will control the projected 
Foodgrains Corporation, operate its 
own price line and gamble with the 
lives of the people. To alt these 
things, unfortunately, Government i• 
indifferent and no better proof f'or 
this callousness can be found than 
the speech which was made the other 
day in this House by the Food Min-
ister. The Minister of Food thought 
he was making a debating pl>int, but 
what is just not true cannot pass 
muster. He said, it was the opposition 
that had joined hands with the trade 
to create a crisis of confidence. 

The Minister or FOOd and Arrt-
caltnre (Shrl C. Subnmanlam): I did 
not say 11j'oined hands". I said, whe-
ther they wanted it or not, they 
created a situation in which the 
hoarder found a fertile ground for 
speculation. 

Sbrl H. N. MakerJee: I have al-
ways believed in the maxim that 
since we have no sincerometer, we 
cannot ftnd out what is in the mind of 
a man. The devil himself cannot find 
what is in the mind of man. 

Shrl C. Sabramanlam: The hon. 
Member knOWB hill mind. 
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Sbrl U, N. Makerjee: know my 
own mlnd, because I play with a 
straight bat, even if the pitch is 
queered by certain people. I hit 
1traight, I never hit below the belt. 
I drive to the boundary and you 
cannot stop it. 

The Minister chose to say that the 
opposition's action resulted in the 
creation of a crisis of confidence. 
Where, I ask does the Minister have 
his habitatio~? Is it possible for 
the 'Opposition to create conditions in 
this country where this sort of crisis 
which has taken place is manufac-
tured? On the contrary, the Minister 
himself has said that the availability 
of unaccounted money on a big scale 
to big producers, middlemen and 
wholesale traders had accentuated 
this crisis. These offenders get away 
with impunity, with no fear ol 
punishment. This Government which 
connives with an these real enemies 
of the people, even in big cities like 
Delhi, Calcutta or Bombay, does not 
take recourse for instance, to the 
Defence of India Rules, for, dehoard-
ing purposes. Traders in this city of 
New Delhi, under the benign eye of 
the Chief Commissioner of Delhi, 
made a show of displaying prices, but 
then they discarded the plan, so that 
they can increase the price before the 
new crop comes in, before Mr. Sub-
ramaniam comes into the picture at 
all. Right under the nose of the 
Central Government, traders misbe-
have and they do not care a tinker's 
curse for the nock heroics which the 
Fo'od Minister indulges in this House. 

It is a very serious matter. It 
ls no good for the Government mere-
ly to say that the opposition ha" crea-
ted a crisis of confidence. If the 
Government cannot deal with a situa-
tion like this in the country, it has 
no business to be where it is. It has 
Jost the confidence of the people. 
Government does not even help the 
retailer, the small man, who is getting 
fed up and frustrated with the whole-
saler's tactics. In Calcutta, I kn'Ow 
the fish retailers, sick of playing hide 

and seek with the public, are willinll. 
to sell at the controlled rates, but 
the wholesalers have their own tac-
tics and Government does not help. 
the retailers. 

The Minister thinks that agitation 
cannot help in the solution ·of the 
food and price crisis. Trying I<> 
second him in his own peculiar way, 
my friend who preceded me, Shri 
Hanumanthaiya, said that the opposi-
tion contaminates the pure waters 'of 
political life in which he seems to...-
wallow. Agitation does not drop 
from the skies. Is it open to a few 
mischief-makers to get the masses 'of 
our people to be on the move against 
Government.'/,. Is there anybody in 
this country )pday who wants agita-
tion for agitati'on's ~ake? Does a 
man like Mr. Chhatterjee, who is an 
eminent lawyer and who has been a 
High Court Judge, think of agitation 
for agitation's sake? (The tfact ot 
the matter is-this is where this 
leadership of the country in thO" 
Government has dragged the c'ountry 
-that the public are convinced that 
the Government would not move 
without agitation, without struggle, 
which alone can put the fear of God 
in the minds of Government and in 
the minds of those with whom it con-
nives. 

Let the Food Minister call us what-
ever civilised names he can think 
af, but that doe, not exonerate his 
failure. It just uoes not make sense 
in a parliamentary way that the 
Minister comes forward to say "I am 
very sorry. There is a crisis of con-
fidence, but the opposition is respon-
sible for it. I am ... >rry I cann'ot do 
anything about it." it is a pity that 
parliamentary conventions in this 
country 'have reached SUICh ,.: iJ>'l•S 
that a Minister tries to foist the 
blame for a crisis On the head of the 
oppositi'on and tries to exonerate 
himsel! of all blame in this matter. 
Nothing can exonerate the kind o! 
failure which the food administration 
has perpetrated. When food stocks 
were adequate, our pe'Ople have suf-
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fcrcd. There is ~o answer to it, 
morally speaking. I can understand 
the Government p1,1tting in its resig-
nation and coming back again perhaps 
after re-forming its brigade. It would 
have had some sense in a parlia-
mentary way, but the kind of beha-
viour which the Government is sh'ow-
ing reduces us to only one alterna-
tive and that is, we try to express, 
with whatever strength or lack 
of strength we have in this House, the 
lack of confidence of the people in the 
administrati'on. 

The rise in food prices is. only part 
of the problem which the Govern-
ment has bungled and mismanaged. 
There is a genera] all-round increase 
in prices a sort of runaway infla-
tion which \Government ihas 1been 
able to do n'othing to tackle. Indian 
planning:. ~just .completing 13 not 
very 1 ucky years, h!ls lacked a 
national price policy which hns been 
sometimes talked of, but never im-
plemented. Our planning provides 
no institutional guarantees to enforce 
such a price policy. Uncontrolled 
and uncontrollable prices disrupt all 
plan targets and wipe out whatever 
welfare gains have been achiev<'d by 
our people. Our people's patience 
has been sorely tried and the cup is 
now full. The F00d Minister wiJI 
base his policy <' , higher producti'on. 
He told us the other day of remune-
rative and in;_·;'.!ntive prices for the 
farmer. Well and good. A very good 
idea which everybody supports. But 
the pattern which will follow this 
kind of declaration by Government 
is very well known and we can 
guess what is going to happen from 
previous experience. The real farmer 
Will not get remunerative priC'ea, but 
the moneyed intermediary, .already 
busy advancing money to the culti-
vator t'o grab whatever he can get of 
the new crop, will pocket the gains 
and the interest of the consumer 
everYVlhere will be disregarded. 
Prices rise, stabilise at a high lev£j; 
rise again, are further stabilised. This 
i1 an unending spiral which can be 

' on! y countered as far as food prices 
are concerned by an effective system 
of rationing and controls and th• t 
sort of thing, but they are methods 
which Government cannot operate ;n 
a manner different from what ;, 
Goverrunent's proven speciality, name-
ly, incompetence and c'Orruption. 

Perha.p8 this should be no surprise, 
this incompetence and corruption. 
Far from Punjab to Orissa, from UP' 
to Kor ala, the Congress seems today 
t'o consisl of demoralised, selfish 
groupings who bring no healing touch 
to the people when they are afflicted 
whether by llood5 or by high prices 
or by any other kind of disastC'r, 
a congl'omeration of factions with no 
loyalty to the people, no loyalty to 
causes but onJy some sort of under-
standing that they are behind one boss 
'or the other. At the highest orga-
nisational level, the Congress torlay 
seems to rely on consensus, on medio-
crity and escape from princ;ple. It 
&ivcs me no pleasure to say this. So 
many of us have been in the Con-
gress. I can claim to have been in 
the Congress at a time when some of 
theac collea11ues of Shri Shastri had 
'lever thought of being even within 
miles of the Congress organisation. 
'Men are we and must grieve when 
even the shade 'of that which once 
was great is passed away'. 

That is what has happened to the 
Congress. Incompetence is only a 
natural upshot of the degeneration 
which has taken place in the life of 
the Congress. That is why we hear 
so much talk about corruption. Once 
upon a time perhaps, the former Chief 
Minister of the Punjab, Shri Kairon, 
was called the •one and only Kairon', 
but he has founnd many competitors 
in notoriety. And there is a Chiel 
Minister of Kerala who has just had 
to get 'out of the place. He had cor-
ruption piled up so high that the 
former President of the State Con-
gress Committee, the late Shri C. K. 
Govindan Nair, ask<'d for an investi-
gation. It is a thousand pities that 
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even Jawaharlal Nehru persuaded 
himseU through a mistaken sense Of 
party loyalty to give a personnal vP--
dict and exonerate a man whose re-

.cord of corr11ption stinks to high 
·heaven so that he has had to quit. 

In regard to Kerala, the Congress 
has a most unpleasant record of 
manoeuvring over the so-called Jibe-
. ration struggle against the only honest 
and p'Opular administration that 
Kerala ever had . . . 

Mr. Speaker: He will confine him-
self to the Central Government here 
and nDt refer to what happened in 
Kera la. 

Shrt Hanumanth•lya: On a point 
of order. 'l'lrls is a very serious 
point of order. He is making an 
electi\m speech for the Communist 
Party of Kerala here. To criticise any 
·State Government or its Chief Min-
ister for cormption when they can-
not answer on the floor of the H'ouse 
-I can only characterise it as hitting 
below the belt. 

Shri S. M. Banerjee: He is only 
an 'ex' like Shri Hanumanthaiya. 

Shri Hanumanthalya: The hon. 
member will also soon be- an 'ex' 
it there is a general electi'on-with 
his antics. Therefore, Jet him not 
worry about it. (Interruptions~. 

Mr. Speaker: Order, order. 

Shrl Hanumanthalya: I am not 
yielding. 

Mr. Speaker: Not yielding to me? 

Shrl Hanumanthalya: He must con-
fine himself to decent discussion. I 
cannot tolerate this . . . 

Mr. Speaker: He is not yielding lo 
me. I have already told him that 
he should confine himself to the 
Central Goverament and not go any-
where else to any State. 

Shrl Hanumanthalya: Thank you. 

Mr. Speaker: But the hon. Mem-
ber did n'ot listen. 

Shrlmatl Bena Chakravartty (Bar-
rackpore): The matter was referred 
to the Central Government, but the 
latter took no steps. 

8hrl Dajl (Indore): There is Pre-
sident's rule there now. 

Mr. Speaker: We are not discuuinl 
Kerala now . 

Shrl Dajl: This Parliament is res-
ponsible for Kerala now. 

Shrt Sheo Narain (Bansi): On a 
point of order . . . 

Shrl H. N. Mnkerjee: I hope 
shall look after myself. 

I am scrupulously trying to confine 
myself to what is within the ambit 
of the Central Government. In re-
gard to a State which I have men-
ti"oned, namely Kerala, it was essen-
tially the Central Government which 
had advised the imposition of Presi-
dent's rule on account of what it 
considered to be the exigencies of a 
'liberation struggle'. It was on the 
advice of the Central Government 
aga.in that certain changes were made 
and the 'affair' of Thanu Pillai took 
place in that State. I only want to 
say that double or even triple stan-
dards of political morality have been 
observed by the Central Government 
in rclati"on to a particular State of 
the Indian Union. I mention this 
only as a background to the present-
day activity of the Central Govern-
ment, whkh is an amplification of its 
earlier role of politically immoral 
activity. That has happened; I may 
be wr'ong as far as you are con· 
cerned and your j11dgroent Js con· 
cerned, but as far as parliamentary 
responsibility is concerned, I am not 
going beyond that. 

I would therefore wish to say that 
the Congress has shown what I have 
just told y'ou, nat just double, b11t 
triple standards of political morality. 
And then, the corruption, the in-
competence and worse, the defaulu 
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.accumulated so much in Kerala that 
they had to go, the Ministry bad to go 
and then the Government had to 
intervene and had .to come to Parlia-
ment and announce again the impo-
sition of President's rule. It ia a 
matter of shame; it is a by-word. 
The activity ot Government in re 
Kerala is a matter of shame. For 
instance, such a thing hu happened 
very probably with the Central Gov-
ernment's consent because DIR ar-
rests are made and when DIR arrests 
are made, the Central Government is 
kept informed about it. Seven mem-
bers, seven Communist members of 
the Kerala Assembly, were arrested 
at the time when the Congress 
ministry exipected the Muslim League 
to vote 'un their side, and in the 
absence of those seven members, de-
ta.ined without reason, they were ex· 
P•'cting ta get a majority. It was 
only when they discovered that the 
l\'Iuslim League would not support 
tlicm against the n·J-confldence motion 
that they released slowly those seven 
Communist members whom they had 
taken away. This is a matter whkh 
relates to the Central Government. 
The application of the Defence of 
India Rules to Kerala is not a matter 
which affects the judgment of insig-
nificant pcop:e who operate in the 
administration of that part of our 
country. I am sorry to have to say 
today that the record of the admi-
nistration in that part 'of our country 
which has justified the introduction 
of President's rule is somethinl! of 
which one should be ashamed ..... 

Mr. Speaker: Whatever be his own 
impressions and opinions, the DIR 
is also administered by the State• 
though it is a Central Act. There-
fore, We cannot hold the Centre res-
pons;ble for putting any particular in-
dividuals in detention when it ia 
done by the State. 

Shri B. N. Malterjee: I have only 
said that the Central Government is 
always informed. 

Mr. Speaker: That ia a cli.tferent 
thlng altogether. But it is the res-
ponsibility of the State Government. 

Shri B. N. Makerjee: I think the 
Centre cannot escape its responsibi-
lity. It is a joint reepon!Ubillty. 

An Hon. M-ber: The report 
there. 

Mr. Speaker: I cannot proceed on 
that basis. 

Shrl H. N. Malterjee: It will be 
for the Home Minister to repudiate 
what I have just tried to say, namely 
that the Centre was in the know in 
reg&Td to these arrests which have a 
motivation, a political motivation of 
the narrowest and most immoral kind, 
and that is what m.akes people think 
in that part of the country, of this 
Government, the latest leaderslrip, the 
Government which sits here, a~: not 
only incompdent but corrupt at t.he 
same time. That is why we find-I 
am not going to discuss what is hHP-
pening-that things come up ~ven 

here, calling attention notice3 which 
·relate to what happened in U.P.-the 
former United Provinces, which the 
late Maulana Mohammad Ali called 
the Di•united Provinces, where you 
gct such things as the Gonda affair. 

cannot go into details, I would 
not, there arc so many other things, 
but this is a fact of which we cannot 
but take cognizance that as many as 
six Chief Ministers are under a 
cloud today, and one of the Chief 
Ministers, namely the one in Orissa. , , 

Shrl Vlll1a Charan Shukla (Maha-
samund): ls it desirable, al(nin, that 
he should refer to people who are 
not here to defend themselves? 

Sbri B. N. Mukerjee: Does he 
know what J was 1oing to say about 
him? There was a statement that he 
was selling his ••sets and liabilities 
for one rupee, and then money ordert 
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went to him trom all parts o! India 
to buy his assets as well as liabilities, 
and then he said that he was now 
virtually an undischarged, undeclared 
insolvent. 

Mr. Speaker: What was the res-
ponsibility of the Central Government 
in that connection? The Chief Minis-
ter advertised that he was prepared 
to part with his aslets for one rupee, 
and mOll.ey orders went there, then 
he said he was an insolvent. Was 
that the responsibility Of this Gov-
ernment? (lnteTTUptions). No. We 
should remain within the ambit that 
is allowed for this no-confidence mo-
tion. He has S11id so many things, he 
might have many more things to say, 
but that should be about the failures 
of this Government. We should not 
go beyond that. 

Sbrl S, M. Banerjee (Kanpur): 
rise on a point of order. You say that 
in this particular motion of no-confi-
dence we should not mention against 
the conduct of some Ministers. For 
instance in Orissa-the hon. Member 
mentioned Orissa and he mentioned 
the ex-Chief Minister--<>ur informa-
tion is that ·beeause of the mounting 
corruption charges, the Cenire has 
deputed the Director of the Cen!Tal 
Intellig1>11ce Bureau for investigation. 
should we not mention it? 

Mr. Speaker: No. He would not 
mention it. 

Shri 8. M. Banerjee: No corruption 
cases can be mentioned? 

Mr. Speaker: How can I make a 
general statement? So for as the 
Central Government is concerned, 
every one has the rirht to mention. 

Shri H. N. Multerjee: Every 
morning you, along with others who 
have the mortification of looking at 
the newspapers, have to read about 
the Prime Mlnl!lter's havini: parleys 
with all kinds of people in order to 
bring about solutions Of whnt are 
apparently insnluble problems in 
aome parts of the countTy. And the 

Director of Central Intelligence 
also deputed. 

is-

Mr. Speaker: Mr.· Mukerjee wouVi 
realise that Mr. Shastri might be do-
ing certain things as a Member of 
the Congress High Command. There 
might be many complaints cJming to 
him which he has to deal with. Now 
for the present, I am concerned with 
what has been done or permitted to 
be done by this Government, and not: 
with other things. 

Shri P. J[. Deo (Kalahandi): On a 
point of order. The Prime Minister 
cannot abdicate his responsibility of 
looking into the memorial presented 
to the Government Of India through 
the Ptesident, making certain serious 
allegations against the Orissa Minis-
ters. He is not a Congress leader 
alone, he is· the Prime Mini>Ler of 
this country, He is looking into the 
matter, and this is the proper forum 
to highlight a charge like this. 

Mr. Speak.er: No. It will depend 
upon the particular matter. 

Shrl Harl Vishnu Kamalh: On a 
point of order. The memorial sub-
mitted to the Prime Minister and the 
President against the Chief Minister 
or Orissa contains among other things 
this charge also. Therefore it is rele-
vant. ' 

Mr. Speaker: Was any memorial 
mentioned, by Mr. MukerjeP.? Gene-
rally, we cannot take all these things 
that have been happening in the 
States. If this was the chgrge that 
this Government ha8 failed to take 
action on any petition made or 
memorial submitted, that would have 
.been a dilTerent thing. 

Shrl Harl Vishnu Kamalh: That is 
what he meant. 

Mr. Speaker: How can l say? 

Shrl R. N. MakerJee: You were 
pleased to stop me at my first sen-
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tence relating to Ori.ssa, aDd you, 
sw-ely, could not quite anticipate 
wlrat I was going to say, but I will 

.not labour this point. Enough ha• 
.come out. 

Here is a Government which, in 
.relation to Kerala, in relation to 
Orissa, in relation to U. P., almost 
.everywhere, has behaved in a man-
ner which shows that it cannot check 
.corruption in its own ranks. People 
.high up in the Congress Pul'ty and in 
the administration so beha\•e that the 
.President has to be pestered with 
petitions, copies of which I am sure, 
arc received by the Prime Minister 
in his official capacity. These are 
matters which are of common 
knowledge. I shall not go into de-
tails, ·but leave it to some of the other 
people who know more about the 
rather stinking performance which is 
going on in the States. 

Inside the Cabinet there are some 
Ministers on whom Nandaji's Sada-
-ch:ar movement is going to have some 
·effect. I wish to help him to succeed 
in this movement, which is a very 
eminently noble one. There are in 
the Cabinet some Ministers who I 
say, with all re9j)ect, 3hould clear 
themselves before they can be where 
"they are. 

There is one Minister who was the 
Chief Minister of a State, and 
because of some prejudicial judicial 
observations made apinst him-thet 
is what we saw in the papers-Jie 
resigned his Chief Ministership. He 
arrogated to himself all credit far 
having given up an ofllce of great 
power and perquisite and l!Ontrol. 
And he come8 to this Hous,. as a Cen-
tral MinL~ter. I want him to clarify 
the position, what exactly has hap-
"Pencd. If he had to give up his Chief 
Ministership on account of certain 
dbseivations about him by a High 
Court or Supreme Court Judie, then 
we do not know where we •tand, but, 
of COUl'l!e, he has not thought It ftt to 
1'1arify his position. 

There is another member of the 
Cabinet. I have got papers which 1 
sent to Jawaharlalji when he waa 
alive, and I alao Informed Mr. Santha-
nam about .it. He publicly adrrutted 
in a statement to the pres. that he 
had acquired substantial landed pro-
perties-no doubt, with his ~wn 
money, I am not casting any asper-
sions, but he had acquired during his 
pendency as Minister •ui>stantial 
landed properties in one of our big 
cities through certain benamdars who 
did Government contracts. The 
char11es appear in the press, and to 
our embarrassment, some of these 
charges arc also anonymously pent to 
us about the former Finance Minister 
and so on and so forth. 

A former Deputy Financ., Minister 
is not in this new Govemmen~, but 
We heard about charges against her. 
We heard about questions being ask-
ed in the other House in tha: regard. 
We were rather polite here, we 
never raised this question. Against 
this particular individual, I have pt>r-
sonally nothing but regard, but it ls 
not fair to the person concerned, it is 
not fair to this House that this sort ot 
thing should remain unclar1fted. 

l do not '('ant to beat a horse which 
is rather too ugly to look at, but 
these are.matteni which a•e before u1. 
I am not interested in \he .thar11cs. 
The charges may be faked, may not 
be faked, I do not know, but I say 
that this Government has not the 
strength of character and the l!OUrap 
to come forward and say that their 
records are clean when they are be•-
mirched by reports which are having 
free cun'ellcy all over the country 
and also abroad. hav., noticed 
American papers, in pe.rUcular. uUll-
sln11 this kind Of thing to slander the 
name of our country. That is whv I 
.av that th.is Government •hould ex-
1>lain their position in rf!gard to these 
matters. 

refer to llOl"nlption not bee a use I 
am interested In these pettlfoggins 
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littJ.e operations of X, Y or Z, but 
because bi& money, operatin& in a 
hundred ugly ways, .is behind all this 
unsavoury business, and it is good 
tlrat occasionally some effort is made 
to see that this canker of corruption 
is eliminated. Shri Nanda may feel 
embarrassed if I offer him my SUP-
port, but in my State Of West Ben-
gal, lhe Chief Minister was going tu 
appoint a Sadachar Committee with a 
retired Chief Justice as Chail'man, 
but he has drawn his horns in after 
an attack came on the Sadachar 
Sarni.ti from certain quarterJ. The 
Santhanam Committee report must 
not be pigeon-holed; it must be im-
plemented; its ambit has iiot to be 
expanded. The Das Commission re-
port has to be followed up. And 
similar reports have got to come in 
regard to so many other things which 
are reportedly happening in different 
par1s of our country. And I say this 
because the Prime Minister must 
satisfy the people. There must be no 
shielding of wrong-doers. I am a 
triffe tired with the good intentions 
which seem to shine In the face. of 
Shri Sh~stri or Shri Nanda when I 
look at them. If they do not have the 
requisite strength and determination., 
their good intentions will pave the 
way to a not very desirable destina-
tion. 

13.00 hrs. 

Meanwhile Shri Shastri has brought 
to~cther a chaotic team, pulling in 
different directions, which he calls 
his Cabinet. Tirey cannot deliver the 
goods. There is a moral collapse; 
there is stagnation. The Ca·binet is 
full of go-slowers, the cautious and 
the unente!'plising who are dominat-
ing the thinking of the Government. 
And even the stomach for a real con-
test of principles seems to be non-
existent in the Cabinet. Years of 
nbsolnte 'POWer, money making, 
li~cnce peddling, and what Is called 
fixing have sore~d the cult of the 
stnt11• cmo. That is why target. of the 
Fourth Plan. approved by Jawaharlal 

Mininers 
himself are in danger ot being low-
ered. On the plea of so-called con-
solidation the direction of the coun-
try's economic develai>ment is beina 
sought to be altered. When we 
should find the instruments far speed-
ier and more effective implemen~ 

tion Of bigger and bigger develop-
ment programmes and when a new 
and purposeful content has to be in-
Jecled into an expanding effort, Gov-
ernment thinks af curtailing of the 
present efforts. The idea that smaller 
and more compact economic effort 
will yield more substantial results is 
wrong. Such has never been the 
answer to poverty in a period of 
development. 

The Government indicates the incli-
nation towards a smaller indigenous 
effort but a widening of activity on 
the part of foreign capital. The 
timorous thinking of Government 
seeks to cushion it8 crisis through 
foreign aid and foreign capital. The 
Finance Minister and the Minister of 
Commerce speak very knowingly. 
when they go abroad, of a new cli-
mate in India. Fertiliser production 
has been opened up on special terms 
for a United States Consortium. The 
Minister Of Steel and Mines makes a 
bid far the headlines with thinking 
aloud on the idea that steel produc-
tion might be made available for pri-
vate foreign enterprise. And there is 
nearly lunatic talk of suspending 
projects. concentrating on unutilised 
capacity, de-emphasising heavy in-
dustry-, etc. etc. 

The other day Shri Dandeka'I' spoke 
about our country needing only an 
agricultural kind of progress. He for-
gets that for many years imperialism 
kept us as an agrarian hinterland of 
their own metropolitan economy. And 
he is perpetuating the same so>rt of 
thinr.. And Shri I.al Bahndur Shastri 
is getting plaudits from his new 
friends: he jg very admirable nowa-
days. Shri Masani said that he is 
toning down industTial projects relat-
ing to heavy Industries. 
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I charge him with having a split 
personality. He professes to be loyal 
to the ideals of Jawaharlal Nehru, but 
he is somewhat incoherent. He 
seems willing to wound the basic con-
cepts of the Plan but yet afraid to 
strike. But his hands will be forced 
at this rate .by the neo-pragmatists in 
his Cabinet. Jawaharlal Nelu·u him-
self in his Autobiograph11 had quot-
ed what was said once. "Yoo cannot 
jump over an abyss in two leaps, you 
have to make a special effort and go 
across in one jump over the abyss. 
Shri I..al Bahadur Shastri seems fo be 
forgetting it. That is why there is 
complacence about PL 480. I do not 
see my friend Shri Patil here. But 
that is his contribution to the pro-
jected decline and fall of the Indian 
economy. But we are complacent 
about it. 

It was Jawaharlal Nehru who left 
behind the perspective division 
papers on the Fourth Plan based on a 
7.6 per cent growth-rate which wBR 
the minimum necessary to move for-
ward to a self-generating economy. 
And we discover not only Shri Shastri 
talking in a doubtful way but 
Mr. Wood of the World Bank saying 
that we should conr.entrate on agri-
cultural work, like Mr. Dandekar ••YS, 
and that we should not aim at any-
thing more than a five per cent in-
crease. Shri Jawaharlal Nehru was 
almost alwavs a pra!!nlatist, no doubt 
about it. B'I t his prn ~matism had k 
positive, dymmic role. He kept basic 
purpose, unchanged; he adjusted 
from t.ime to time onlv the means of 
ach'cving them. The pragmatism in 
that sense Is only a method not a 
policy in itself. But it Is as a policy 
that pragmatism is being •old, and 
thP. way to reaction is paved with 
thP.Se pragmatic brick.• which 'are now 
being supplied to the country by Shrl 
Lal B•hadur Sha.•tri. 

That is why In regard to fOl'eiJ!n 
policy we find a sharp twist given to 

the right by the perfonnance Of Shri 
Krishnamachari in the Common-
wealth Prime Ministers' Conference. 
He tried a sort of bargainin11, a sort 
of horse-trading, by ·bein11 as eloqu-
ent as he could be over Malaysia, 
hoping that by that means he could 
get the British to agree to Pakistan, 
not including the Indo-Pakistan re-
ference in the communique. But of 
course it did not work; he got a re-
bulf over the Indo-Pakistao relations 
and his hymn,s of praise Of Malaysia, 
about which he should be careful. He 
goes to Kaula Lumpur and unnecessa-
rily butts into a region which at 
least does not 'belong to him, which 
belongs to ShTi Swaran Singh. Now 
that he is here be should look after 
this sort of thing. And where even 
America is afraid of "confrontation"' 
problems, he goes into a china shop· 
like a particular animal rushes in and 
makes all kinds of statements. Then 
again, what hurt this country most of 
all is that when the Finance Minister 
accompanied by another Minister, went 
to the Commonwealth Prime Minis-
ters' Conference he took a tepid stand 
in regard to the rights of the African 
people. That Is why a man like 
General Ayub could pose as a cham-
pion of the Afro-A.•ian people in the 
Commonwealth Prime Ministers' Con-
ference and in the London press con-
ferences which were held. He did not 
take the kind ot forthright stand 
which would have come naturally to a 
man like Shri Shastri or Shrl Nanda 
if they had happened to go to the J.on-
don ronference. He did not do !hat. 
After all, he has come to the CongTP.s• 
only the other d•y. After •11, he has 
never shared the exhilaration which 
some of us on this side have had In 
our davs in the Conl(l"rss. How r•n 
we ~eel a man like that to repre-
sent this country? 

When Jawaharlal used to be in the 
Commonwealth Prime Ministl!'1's' Con-
ferences he would raise the dignity 
of our rountrv In the eyes of the 
world. But Shrl Krishnamacharl has 
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brought back indignity, he has 
.brought back a picture which is by 
no means pretty to behold. And that 
is why we feel that the Finance Min-
ister and ·his like should nc)\... be 
trusted with the governance of the 
:people or the honour of our India. 

That is why-I wish to conclude now 
-I have recalled from time to time 
the Prime Minister who has passed 
:away, and every time we use the ex-
pression Prime Minister we think of 
the man who is gone. In the last 
months Of his life he was stricken in 
health. He was •burdened by work 
which would have broken the back of 
anybody half his age. He was sur-
rounded by people who had either 
never known or had forgotten the 
pass!on of that tryst with destiny 
·about which he spoke so beautifully 
at midnight on the 15th August, 1947. 
But to the end that man was a non-
conformist. he was an experimenter 
searching for clarity and perspec-
tive•. determined to find the answer 
to the problems Of India. I see there 
mv friend Shri S. K. Dey, Minister of 
Cmnmunity Development. and he told 
u• at a meeting of the National 
C<mncil of Community Development 
h<>w he had seen Jawaharlal a short 
while before he died. talking on some 
11•pect or other of community develop-
mPnt. And he had told him "I.oak 
hPre, we have to h111'1'y, there Is very 
little time". That was the •ense of 
ul't!t'ncy which ·he had about it. And 
that Is why hP. wrote on a pad those 
wo·d• Of an AmeriCl!ln poet. Robert 
~<>st: 

·•'The woods are lovely, dark 
and deep, 

But I have promises to keep 
And miles to go before I sleep, 
And miles to go before J sleep." 

We too, Sir, have our promise" to 
l<eep; we too have miles to go before 
We sleep. If Shrl Lal Bahadur Shu-
"tr! and his friends do not remember 

their responsib.ility, if they are taken 
in by the words of praise which are 
thrown to him by the Swatantra stal-
warts In this House and in the coun-
try, God help India. 

Tlrat Is all that I have to say, Sir. 

Shrl Khadilkar: Mr. Speaker, Sir on 
this oocasion certain grave issues are 
raised and I do not want to counter 
the opposition arguments in the man· 
ncr cf a country lawyer. Last year, 
Acharya Kripalani moved a no-con-
fidence motion in this House and it was 
of the same omnibus nature, one line 
motion and· it was supported by groupa 
or heterogeneous elements from the 
Opposition. This time the same type oI 
motion has been put forward by an 
independent Member. There is a diffe-
rence and that is that on the last 
occasion the Communist Party disso-
ciated it.elf, declaring its faith in 
N •hru's leadership; they wanted the 
reorganisation of the Cabinet faen. On 
this occasion, the Swatantra Party ha! 
kept out and Jent some support to 
the Government hoping perhaps that 
Government might be persuaded to 
toe their Jines In future. This ls the 
situation in which we are discussing 
the no-conftdenoe motion. 

The issues raised are of fundamental 
nature, some of them. Some arc fri-
volous. Therefore, I shall take what 
has been said by the Swatantra 
spokesman and what has been said by 
the communist right leader, Mr. Hiren 
Mukerjee. Let me dispose of Mr. 
Mukerjee first .... (lnt..,.,...ptions.) I 
was surprised when I heard the speech 
of the right wing communist party 
leader because on 15th August the 
party organ the 'Neto Age pleaded for 
a united front with this Government. 
Not only that. I know and J am pre-
pared to produce documentary evi-
dence even now to show that the right 
wing communists are prepared to 'form 
a coalition with the Congress Govern-
ment., .. (lntem£ptions.) 

Shrl Dajl: Pro1uce that document. 
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Shrl Khadllkar: When that is the 
assessment of the situation by the 
Communists, it does not lie in the 
mouth of the communist leader, when 
certain fundamental issues are dis-
cussed, to just highlight certain fail-
ings of the Government .. (Interrup-
tions.) I have studied the documents 
of the right wing and tlie left wing 
and with a full sense of responsibility 
I am making thi5 statement. 

Shrimatl Renu ChakranrtiJ': Mr. 
Speaker, Sir, it has been ruled in this 
House when we refer to a particular 
document, we can ask that that parti-
cular document be placed on the Table 
of the House and the Chair has gene-
rally upheld such a request. There-
fore, we appeal to you to ask Mr. 
Khadilkar to place before the II~use 
the document which he say8 he has In 
his possession, to prove that the Com-
munist Party of India has asked for 
a coalition with the Congress Go-
vernment? 

Mr. Speaker: Mere reference cir men-
tion of the document does not compel 
a Member to put in that document 
here. If some part of it is quoted or 
mention is made about that, then I 
can certainly compel• him to do so. 
Otherwise, he has to substantiate it. 

Sbrl Dajl: The ruling is that you 
should substantiate what you have 
said .... (lnte1'1"Uptiom.) It is abso-
lutely a false statement; we will have 
no coalition with this Congress Go-
vernment. 

Shrl Khadllkar: They say, Sir, that 
there is a good progressive section on 
this side and they are prepared to 
form a united front with them; they 
go even further and say: if this pro-
gressive section prevails, to strengthen 
them we are prepared to form even 
a united front .... 

Shrl Dajl: That is quite different 
from a coalition Government. 

Shri Khadllkar: Please listen. Their 
cont:usion is logical. I am not inte-
rested in intra-party controversies. 
Sir, they have taken a lot of time. 

1040 (Ai) LSD-5. 

13.15 hrs. 

[MR. DEPUTY-S.LAKKll ill ti\• (..'hair] 

At the present juncture, the Swa-
tantra Party finds it convenient to 
offer some sort of a support to the 
Government. How far will it be help-

_ful to the Government? Accepting that 
support how far shall we be adhering 
to our policy laid down by the l•le 
Pandit Jawaharlal Nehru? On these 
questions, we will have to disabuse 
the mind of this House and the pub-
lic at large that we do not want to 
give up those policies. The high priest 
of that party has made it clear since 
Panditji's death that his party Shri 
Rajagopalacharl should soft-pedal. He 
is a great strategist. The other day 
Mr. Masani spoke on the food debate. 
Shri Dandekar spoke on this motion. 
They have projected their philosophy. 
On the last occasion, Shri Masani con-
demned the leadership of Nehru while 
speaking on that motion. On that 
occasion, I said that Mr. Masani was 
driving a wedge and that he wanted 
to i•olate Nehru and advised the Con-
gress Party to disown him and disown 
his policies. Therefore, we must be 
very cautious about this support that 
is coming now. 

What is it that is being discussed 
in this House? ls it the seventeen 
years of Panditji's rule? 18 it the 
legacy that he left us that is to be 
debated? Or, is it certain failure• of 
the Government in specific fields like 
food or prices or corruption? My 
humble submission is that the issue• 
are being mixed up. If the Oppo-
sition takes advantage of this situ· 
ation and tries posthumously to bring 
before this House a vote of censure 
on a leader no less in stature than 
that of Pandit Nehru and his policy 
which we have endorsed from time 
to time. I feel that this Is the time 
when the party and the 'Government 
must rebut everything that ha• been 
said from the Opposition on thl• u-
pect of basic policy. Fortunately, for 
me, onJy yesterday in Moscow our 
President has put in a nutshell what 
our policy is: anti-capitalism or 



No-ConfiJeme SEPTEMBER 14, 1984 in Coumil of 
Minister• 

[Shri Khadilkar] 
socialism at home and anti-imperia-
l ism abroad. This policy has emeried 
from the national struggle that we 
waged against our foreign masters. 
What is the legacy of Pandit Neh1·u? 
He evolved a concensus; many penple 
make fun of it. I have heard it. But 
what is the · national concensus or 
ideological •onoensus that was evolv-
ed by Pandit Nehru durin& the ·ast 
17 years of his rule in this country? 
What Is the assessment of an indepen-
dent political observer? Here I 3hail 
quote what Morris-Jones has said 
ah· tt the h:.ise on -which this country 
stands. 

He 8ays: 
"Perhaps <it js a possibility to 

be admitted) India without 
Nehru's leadership mi&ht not •o 
firmly have acquired this pol.ti-
cal system, might not have been 
able so quickly to let it take clear. 
shape. But now the netwo1·k of 
canal courses along which power 
has to run is cut deep into the 
political soil and limits are set. 
No one will quite walk in Nehru's 
exact footsteps, but Nehru's great 
achievement may be to have made 
this unnecessary. There Is a aood 
path. Nehru laid the path." 

This is the assessment of a great 
S<.'holar who has. studird our parlia-
mentary system and written a very 
,.·assical monograph about it. You 
must have seen it. If this is the 
position, the democratic superstructure 
t '1at is standing, the structure on 
which India is standing today, look 
at the wide world. Everywhere It 
ha!i crumbled; nowhere have the par-
liamentary, representative institutions 
survived 17 or 18 years after freedom. 
Why? Because the common people's 
urges are not contained within the 
democrati:,;. framework and ~hat is 
Nehru's legacy. He has laid down a 
durable demooratic foundation !or 
our institutions and if the present 
Government is taken unawares, par-
haps unwittin11ly, if the extended 
mpport of Rajaji on the basis 'f C·>r-

tain policy projection is accepted, 
think the basis of this democratic 
superstructure will be shattered and 
underminrd. I would like to wam 
this Government and the people and 
the Parliament, because today, after 
Panditji's death, what is happening? 
With his vision, he has seen the wide-
ning horizons of history. He has 
seen the emerging world in which 
issues of peace, co .. existencc and so-
cialism were the primary issue; ot 
peace before the independent nations 
all over the world. In su<·h a context, 
we are 'tpp>SeJ to debate the:re 
issues. 

I am not prepued to take in what 
Shri Dandekar said the other day very 
lightly. He 1hought that this .vas a 
Board Meeting. He referred to this 
as if w~ were share-holders and we 
were interested in speculation nnd 
equity market and how our economy 
affects it. I am puzzled. He does 
not realise the things; he mad<> fun 
because there is decentralisation. But 
he has not yet gone to the proces•es 
of democracy, The kind of dYnamica 
of politics that this country has adop-
ted made it clear it is not a formal 
democracy. There we stood. It ill 
an active participation of the people 
at various levels which has been en-
couraged. It might have resulted in 
some sort of abuse; there might be a 
few pedlars of influence in the 
countryside, as he mentioned the other 
day, who might be making use of the 
power and prestige for their s>lflsh 
ends, but that does not mean that 
this politieal process. the active parti-
cipation of the people should be dis-
couraged or condemned in this House, 
because this House not only has given 
a Consti,tution; it is there; it i• the 
charter. It is the basis of the sove-
reignty of the people. But it has en-
couraged the aMive participation at 
different levels and in different ins-
titutions. co-operatives and other 
things. That is the important asper.t. 

Sbrtmatl Lakslunlkantbama. (Khain-
mam): We had 80 per cent of the 
elections which were unanimous. 
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Sllrl Kluulllkar: What did he advo-
cate? Let us try to analyse it. He 
said that let this country restrict it-
self and concentrate on agricultural 
production, first, and import ste~I. 
Wliat does this mean? It means thet 
this country 8hould remain the hin-
terland of backwatdness in the ad-
vancing world. I would like to appeal 
to the Government to realise that the 
compulsions of the situation demand 
that we must advance faster on a 
bigger s•ale 3nd whatever the diffl-
cu1tic<:, ;.·ou C'annot have development 
without tears. There are bound to 
be diftloultics; there i• bound to be 
s~orm; there is bound to be streds and 
inflationary pressure. You have go! 
to counteract them, but one hR!-ik 
thing is. we in this country are not 
going to remain the raw ma~ erial 
producing hinterland of the advancing 
countries of the west. 

Dr. M. S. Aney: No agriculture? 

Shrt Kbadllkar: He has made an 
argument-and I entirely a1ree with 
him-that we must curtail the import 
<>f fooo. Certainly! About the im-
portation of food, sometimes the 
people feel how long this subsistence 
economy has to be maintained. be-
cause. for the last 10 years, 25 per 
cent of the wheat y.rc consume is 
coming from PL 480. How Jong is it 
to continue? I will come to the fucd 
question a little later. But when I 
said this consensus aspect, I want to 
point out to this House one thing: the 
idea of consensu~ wa~ not some inner 
voice of Rome Congrf.'s!; leaders which 
elected our nf'w leader, Shri Shastri, 
on whom the mantle of leadership a! 
this country has fallen after Pandit 
Nehru. The consenc;11s was evolved," 
within the democratic superstructure. 
At the present juncture he said that 
if you want to avoid the m<>dci of 
class conftict and keep the ideolo~ical 
temper low, you must try to r~ach 
aome sort of agreement on the ba!ds 
of which we can make advance, and 
that consensus, accordin1 to me, i• 
reflected and very properly reflected 
in the resolution on socialism and 
dem<>cracy that the psrty has adopted 

recently. Therefore. I humbly 1ubmlt 
to my triend Shri H, N. Mukerjee, 
that the consensus la not an idea. It 
is part and parcel of that heritap. 
Are we 1oin1 to debunk It because 
Panditji is no more? Are the Swatan• 
tra party trYina to debunk the idea 
of planning and debunk the idea of 
non-alignment? The 1>ther day in 
Delhi the Swatantra spokesman said 
that we should have a mifitary pact 
with the west. 'So, for military pro-
tection, he is ready to take the wes-
tern umbrella: for other thinl{s, the 
western imports: and you eo after 
the ploughs as you used to go and be 
proud of your fr•<'dom. What did 
Panditji do during his lifetime? He 
•·on•olidated the freedom and made 
1 ndia a proud nation in the eye, of 
the world, and he forged new Jinks 
with the world outside. 

Our Foreign Minister is moving 
about meeting our neighbours. The 
declaration made in Moscow only 
yesterday-our President is now in 
Moscow-and the declaration made 
from Ceylon reflect the legacy of Pan-
dit Nehru. The Opposition or those 
friends who attack our foreign policy 
as well as planning, the spokesmen 
of the Swatantra Party, ought to 
realise that. 

The main question today before t!Js 
House is this. II is not proper for 
me to maintain that the Government 
has not committed mistakes; no G<>-
vernment can claim that. Shri Lohla 
has passed a no-confidence vote on 
the whole Opposition yesterday pub-
licly and he has said that the Oppo-
sition hH failed the people more than 
the Government. I do not know whe-
ther the report is correct. Already 
he has passed a vote of no-confidence 
in the OppositV..n vlB-1>-vis the peo-
ple. Wl!en I say that, we must loolc 
at these problems from this anile: 
there is the question of food and food 
policy: there is the question <>f cor-
ruption. Can 'lll'e say that In what hall 
been done we have not committed 
mistakes? I do not think we can 
carry conviction with the people. The 
basic policy is there: but certain mis-
takes are committed; they must be 
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avoid•,·d ar.d it is the duty of Parlia-
ment-all put together and it is not 
a party issue-to avoid mistakes in 
the future. 

When the ex-Finance Minister, Shri 
C. D. Deshmukh, delivered the Dada-
bhai Naoroji Lectures at Bombay, he 
gave a warning to t~e Governme~t. 
He said because the party has an in-
herent tradition of a certain all~rgy 
to controls it will come to grief. To-
day, so far as the food ques~ion is 
concerned, it is not a question of 
arguing or fighting. It is ~ot. mer~ly 
a question of carrying conviction with 
the people. The task We have to p~r­
form is this: we have to Jive a life 
linked with the life of the people, and 
then alone democracy will have some 
meanng and life in it. Therefore, in 
that context, I would say that a lon~­
range policy for the last 15 years. 1' 
lacking. It was a hand-to-mouth policy 
that has been prevailing so Jar. It is 
for the first time the other day that the 
new Food Minister said, 111 want to 
lay down an all-India food policy; 
and an all-India price policy." This 
is a good thing, and I wish him suc-
cess. I wish all the opposition parties 
also will lend full support to his 
effort at coming to a conclusion and 
laying down a long-term policy so 
far as food Is concerned. 

But one thing must be made clear. 
We have inherited, because of the 
old colonial rule, a certain tradition 
of business and trade in this country. 
In colonial rule the traders and busi-
nessmen had acquired a tradition "f 
speculation and hoarding. Is this 
Government, when it says that it 
stands for socialism, goillll to tolerate 
any longer this old tradition of being 
tied down by the threats of whole-
salers and deviate from its cou\·.se? 

Secondly, regarding inftation and 
prices, in the west, when the Labour 
Party was in power, Sir Stafford 
Cripps was in charge and he laid down 
a policy. He said: "This is an era of 
austerity and it is the duty of tl\e 
Government to protect the livea of 

Ministers 

the common people and insulate them 
against the price rises because in 
this period of shortages certain rises 
are inevitable." Unfortunately, be-
cause of certain lacunae in our plan .. 
ning \his .self~insulatlng mechanism 
within the planning framework is 
completely lacking and, therefore, we 
have come to this pass. I am not 
sure whether we shall be able cwn 
to stabilise the prices at the present 
l<>vel if we follow the advice of Shri 
Dandekar. He has a distinguis.hecl 
career. He was a head executive. He 
is a great economist. I know he ar-
gued his case in a board-meeting-
manner and we are likely to be taken 
in. What is the purpose? Obviously, 
to keep a grip on the consumer in-
dustry? In this country, I know, there 
is con•umer eoods shortage. There 
is free market in the consumer goods 
industry and peopl<> are making for-
tunes. He posed the question of 
monopoly. I may point out that in 
the cement industry the majority of 

· production is controlled by only three 
houses. Is it not a monopoly tenden-
cy, I would like to ask him. What is 
monopoly needs to ha defined, and 
Government is right when it appoin-
ted a commission to go into this as-
pect. I have no time, otherwise I c&.n 
give figures regarding the dispersal of 
industries; but one point is clear, that 
unl<>ss the Finance Minister is pre-
pared to make a co-ordinated ap-
proach, determine the priorities and 
take a firm stand regarding insula-
ting the lives of the common people 
against the va11arie8 of traders and 
fluctuations in production by evolving 
a very long-term policy regarding 
food, we wil not be able to save the 
situation. We should not give aoY 
false sense of relief. We will have 
to suft'er this crisis for a long time. 
We will have to live through the cri-
sis, and a developing country like 
ours cannot escape thi• responsibility. 
We cannot make any promise, because 
it would be a t:il~e promise. Because 
one year'-s har,·cst i~ good, we cannot 
immediately dispense with all con-
trols and other machineries. The 

· next year's harvest may be bad and 
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then we will have to •BY that we 
have no machinery. This type al 
hand-to-mouth living of a Govern-
ment, of a great country presided 
over so long by a great man like 
Pandit Jawaharlal Nehru is not be-
coming of anyone. It is difficult to 
carry conviction to the people. There-
fore, on certain policy matters a little 
"elf-critical and self-analytical ap-
proach is more convincing than say111g 
that we are doing this and we are 
doing that. 

. Then, one word about .corruption. 
There is a lot of talk about it. The 
Santhanam Committc'<! was apininted. 
When it was having its deliberations, 
I remember an occasion when the 
question came as to whether the poli-
tical plane should be included in it, 
the then Home Minister-he is now 
our Prime Minister-Shri Lal Baha-
dur Shastri had a discussion with us 
and he said: "The immediate necessity 
is to improve the social climate and if 
yf.lu think It is necessary certainly 
you can make recommendations." I 
would like lo piead with the Opposi-
tion that when the atmosphere was 
.alightly poisoned, slightly demoralised 
for the first time without waitin1 fur-
ther the then Home Minister took the 
initiative and appointed the Commit-
tee. Now it is for us, this House and 
the Government, to take whatever 
measures are feasible within their 
competence. Then, there is th~ Das 
1'.:omrnission. This Das Commission Is 
a historical landmark. We in this 
oountry are prepared to expose a 
1'.:hief Minister who was a e-ood ad-
ministrator for several years (lnte7'-
ruption). The Government did not 
deter from its duty. The Government 
published the report and the findings 
are before this House. 

Therefore, I would plead with this 
H'luse one thin&. In a developing 
economy, what Is the nature of cor-
ruption has been clearly brou1ht out 
in the first chapter of ,Santhanam 
Committee's report. ·You cannot wish 
away corruption. It Is a social pM-
blem. It Is not simply a moral pro-
·blem. Sadachti,. and other things help 
to create an atmosphere for that. To 

that extent they are 1ood. But they 
are not the final solutif.ln. I would, 
therefore, plead with the new Prime 
Minister that in this country and at 
this juncture--because in western 
countries there are studies made 
about corruption-we need not b~ anh-
amed. I have studied tho!KO reports. 
No doubt, this corruption is <Y.lrroding 
the very foundation of our society and 
our moral inte>grity. I entirely agree 
there. But we must take a perspec-
tive view, a proper view of it. The 
Opposition clamourinl here day in 
and day out sayin1 that we are cor-
rupt is not going to help the process 
of eradicating corruption. Aoout the 
Government at the Centre and in the 
States, whoever might have taken the 
reins, the people must not feel doubt-
ful about its character or its inte1rlty. 
It is a q uestV.>n of conviction. Nobody 
should sit on the Government Benches 
who has no conviction re111rdln1 10• 
cialism or democracy. Character, con-
vlcti0n and competence or merit are 
the three thln1s that are ·called for, 
whf.lever may sit there. On this basis 
only they will ·be reSPeCted by the 
people and they will be able to carry 
conviction to the people regarding 
their policies. 

Shastriji has taken over the respon-
sibility of this country at a cri Ucal 
time. We are in a period of new 
transition because a towering person-
al! ty has disappeared. We feel his 
absence every moment of our life. 
Though he is no more he Is with us 
ideologically. He is with the masses 
because he has generated an awaken-
In& in the mind of our masses. That 
is our strength. At this juncture this 
House shf.luld h!Q.'e full confidence In 
him and in his capacity to face the 
people not only In this country but 
in the wider world. We are not alone. 
Our relations with our neighbours, our 
relations with the Soviet Unfl3n or the 
people in the communist camp, the 
Socialist camp and In the west. are 
being watched. 

At thla juncture, the task before the 
new leadership Is this. It is lmpera· 
tive at this stage to maintain order In 
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the midst of chanRe to hold the tem-
per of political struggle low and to 
maintain a balance between oo-
opcrative and competitive elements in 
the o-peration of democratic institu-
tions. The work of ronsolidation and 
integration is not yet over. The task 
is In meet the impending critical pro-
blems with equanimity, to keep the 
'deological temper low and to put 
down with a strong hand the forces 
of disruption whenever they raise 
their ugly head. As Shri Mukerjee 
reminded, not only the Prime Minis-
ter, we are proud of the heritage 'lf 
Nehru and what he tau11ht us. It is 
not simply non-alignment, peace, so-
cialism and democracy but the legacy 
of consensus of ideological and other 
nature. If we are Joyal to him, we 
must keep the promise• made with 
our people. 

Sbrl Amar Harvanl (Bisauli): Mr. 
Deputy-Speaker, Sir, the other day 
in this Houae when more than fifty 
Members got up in support of the no-
eonftdence motion I was more amu-
ed than shocked. But I was surpris-
ed that Shri J. B. Kripalani and the 
members of the Swetantra Party, who 
were the most V'lCa! in brinlinR the 
ni>-confidence motion resolution last 
year, were silent. But the cat was out 
of the bag when I heard the speech 
of my hon. friend, Shri Dandekar, a 
former member Of the Indian Civil 
Service, which has been described in 
this country as neither 'Indian' nor 
'Civil' <>r 'Service'. I do not want to 
quote extensively from his speech, but 
a sentence I 'll'{Ou!d like to reed be-
fore you. He said, that he does not 
believe that the people ought to be 
hanged for the sins of their fathers. 
Again he has stated that there is one 
overwhelming per!v.lnelity who over 
the past seventeen years has been 
the de facto government in this coun-
try. The cat is out of the bae:. We 
realised for the first time that the 
party to which Shri Dandekar belongs 
has neither a policy nor a proJ!l'amme, 
nothing except opposing the Olngress. 
The only thing noticeable in them is 
that they have been allergic to our 

late great Prime Minister, that they 
have been aller1ic to the liberator of 
this country, that they were mad with 
the person who had brou11ht freedom 
1'J this country, who had placed big 
business in its place and ended the 
princely order in this country; this 
is what the country should realise. 
Here I want to tell Shri Dandekar 
that today Shri Lal Bahadur Shastri 
may be the Prime Minister-he is the 
Prime Minister-but it is the reflec-
tion of that man which guides Lhis 
country, it is the reflection of that 
great personality which will lead 
this country and, as far as this coun-
try is concerned, it will stand like 
a huge Mck on the great heritage that 
we have got from Jewaharlal Nehru. 
I can go still further end say that if 
any government comes-I do not vis-
ualize any such gov41nment-which 
deviet~s from the policies and 1>ro-
11rammes enunciated by that greet 
personality, that government will not 
continue even f'l!' a day, Therefore, 
to think that this government at any 
time will deviate eitlher from the 
foreign policy or domestic Policy or 
fiscal policy enunciated by one of the 
greatest men that this country hes 
seen, by one 1>f the greatest men that 
this world has sren, is to live in a 
fool's paradise. LP! it be clearly un-
derstood. 

I find that the members of the Jan· 
Sangh, members of the SSP, members 
Of the Right Wing and Left Wini of 
the Communist Party are in support 
of this resoluti'>n. I would like to ask 
my hon. friends on that side of the 
House, what is common between them. 
My hon. friend, Shri H. V. Kamoth 
of the SSP is not here at present and 
perhaps he would ·be annoyed with 
me. He would like, his party would 
like, Congressmen t<> ride on horse 
backs, unsheathe their swords and 
march on to Assam and unto 
Peking. Shri Anendan Nembiar 
is angry with us that when we receive 
rude leters from Mr. Chou-En-lai w" 
do not reply them by Jove letters. Shri 
Hiren Mukerjee is too urbane to have 
any motives but probably he is afraid 
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of being described as Rightist in his 
own ranks; £') he wants to swin~ to-
wards the Left by attacking the Con-
gress. Therefore, can such a resolu-
tion, can such a motley crowd, bring 
about a change in governm:.:nt'? 

Shri S. M. Banerjee: All are unit-
ed that this Government should go. 

Shri Ansar Harvanl: I quite agree 
with Shri Banerjee that all of them 
are uni tod that this government should 
go, But in spite of their unity, this 
government will not go. Even if this 
gov~rnment were to i,to, whu1. will 
happen? Will they be able to form 
a government'? This motely crowd 
will not be able to form a govern-
ment. We have seen when once 
the Communist Party formed a 
government in Kerala what was the 
fate of it. In other States also we 
have seen what they have done. 

The greatest misfortune of my 
friends like Shri S. M. Banerjee ls 
that they have joined camp with Shri 
U. M. Trivedi and other reactionaries 
who are sitting on that side of the 
House. There should be unity of pur-
pose, unity -0f objective, unity of pro-
gramme, unity of policy, something 
positive; unity of negativity is absurd 
and even infantile. 

Therefore. as far as this government 
is concerned, it has been in Power 
only for the last three months. As 
far as the foreign policy is C'Jncerned, 
not one si116lt· chang..: has been made 
in that policy during 1his period. Last 
time when we discussed the no-confi-
dence resolution, the &"allant knights 
of the Swatantra Party accused us at 
"eollowing the non-alig$1Jent policy. 
They demanded that here and now we 
should give up the non-alignment 
policy and join the Western camp, be-
cause . they expected that huge arms 
aid will be received by this country 
only when we give up our polic.v of 
non-alignment. But, as a result of <iur 
l>Olicy of non-alignment, only yester-
day, our Defence Minister has return-
ed from the Soviet Union after sign-
ing an agreement tor massive military 
aid. If we had given up the non-

Ministers 
alignment policy, would it have been 
possible to get massive military aid, 
massive economic aid that we are get-
ting from the East_ European coun-
tries? If non-alignment had been 
given up, would it have been possible 
to have a Bokaro in this country? Of 
course Shri Dandekar would 11c; like 
to hav1e a Bokaro in this country. Be-
cause, if he has his way# the people 
of this country will be reduced to 
hewers of wood and drawers of water, 
depending on agriculture with the 
same -old plough and no industries 

Then we hav~ been attacked for our 
domestic policies. As we all know, 
a few months back as a result of tht' 
provocation in Eastern Pakistan, cer-
tain parts of our country were in the 
grip of riots. I take this opportunity 
to pay my tribute to our &"reat Home 
Minister, who foul(ht this tendency 
with iron hands. He broueht peace 
in Calcutta, Jamshedpur and other 
parts of the cowitry where communal 
riots were threatened. The wonder-
ful work that the Home Minister has 
done In this matter wlll l(O down in 
the history as a great work for natio-
nal integration, for keeping and main-
taining the unity of this cowitry. 

Then, much has been talked about 
corruption. We have been talking 
about corruption for years. Corrup-
tion is not a new thine. But to say 
that this government has failed to 
fight corruption is a statement which 
I cannot understand. There were 
charges of corruption qai11!\t a power-
ful Congressman, a former member of 
the Working Committee, a powerful 
Chief Minister. The Das Commission 
was app<>inted and within three day• 
of the receipt of its report, the recom-
mendations of the Das Commlssk·n 
were implemented. I ask, has any 
covernment, has any democratic -"ov-
emment In the whole world, Imple-
mented the recommendation '.>f an 
independent commission within th!"~e 

days? It was not delayed for more 
than 48 hours and that is a tribute to 
our government. 

In the field of economy, I quit~ ad-
mit that the food situation is bad. I 
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<;.uite admit that the people living in 
some parts of the country are suffer-
ing due to shortage of food. I 
quite agree that much can be• done to 
relieve the food situation. But we 
cannot S<>lve the food situation by just 
attacking the government by Maha-
rashtra bandh, by Bharat bandli, by 
Delhi bandh and that sort 'of demon-
strations. I would like my hon. 
friends on that side of the House, in-
stead of eni:ineering these agitalions 
of Maharashtra bandh, Bharat bandh 
and so many bandhs, to go to the vil-
lai:es and to teach our half-educated 
or semi-educated peasantry in the 
modern ways of a1P"iculture. If they 
do some such constructive work that 
will be more useful to the co~ntey. 

Then, this no-confidence res~lution 
has become an annual feature. Last 
year it was brought up and it created 
a lot of sensation. Then Shri J. B. 
Kripalani was the sponsor nnd the 
greatest supporter of that resolution 
was the Swatantra Party. This time 
they are sitting silent, hoping against 
hope that there may be ll?me division 
within our ranks. 

An Hon. Member: You are already 
divided. 

Shrl Ansar Harvanl: Let me tell 
them, we are not divided; W;? are 
standing like a rock with the heritage 
of a great man and we will continue 
to march with the traditions of Jawa-
harlal Nehru. As long as this coun-
try is led by the Indian National Con-
gress, which Is the inheriror of the 
traditions of the glorious and progres-
sive outlook Of Jawaharlal Nehru, 
India will march towards peace, free-
dom and progress. 

Mr. Depat:J-Speaker: Dr. Aney. 

Dr. M. S. AneJ': Sir, may I sit down 
and speak? 

Mr. DepatJ'-Speuer: Yes. 

Dr. M. S. AneJ: Sir, I thank you 
for giving me an l'lPPDrtunity to in-

tervcne in this momentous debate at 
1.his early stage. 

Shri N. C. Chatterjee, one o! the 
most eminent members of lh~ Sup-
reme Court Bar and a jurist ~f srcat 
rnputation, introduced the motion in 
a speech that was heard with wrapt 
attention by the w·holc House. In 
explaining why he was pressing the 
present no-confidence motion he cate-
gorically referred to the 'following 
eight &rounds, namely, tbe failure to 
protect our economic independence; 
utter dependence on forei11n imports 
of food; increasing submission to pri-
vate monopolists; failure to hold the 
price-line; failure to provide 3ecurity 
of life and property; failure t<> main-
tain purity of elections; failure to pro-
tect the interests of our nationals 
abroad and failure to maintain terri-
torial inte1rity of the country. These 
are some of the grounds on which, he 
was compelled to take this ateo. 1 
adopt them all as my own grounds 
also. 

Some hon. Members of this House 
feel that thou11h the char11e-sheet is 
a formidable one and well-grounded 
In facts, events and incidents for which 
the present Ministry, which is only a 
baby of not more than three months 
old, cannot be held responsible. There 
is some show of plausibility about this 
contention. It is, however, the same 
~litical party, which was in power 
for 17 years, which is in power now 
and the members of this Ministry and 
of the political party had been among 
the supporters of the pallcies which 
the first Congress ministry followed 
since the declaration of India's inde-
pendence. The plea of alibi is not 
available to them. To remove all 
doubt, the Prime Minister in his 
speech on assumption of ofllce had un-
equivocally declared that the change 
of ministry does not mean any change 
of l>OlioY. Their occu'DBt>on of the 
high omce, at least by some Of them, 
may be three months old, but their 
association with the policies and their 
authors has been as old as the life of 
the Indian ReDUbllc Jtself. 
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To the l'Jng list of formidab ic 
charges I want to add a few 
more. They mostly arise out of the 
failure of the Government :o carry 
out some of the most important obli· 
gafr:ms imposed upon the Union Gov-
ernment by the Constitution itself. 

The founders of the Constnution 
gave the people of India in their capa-
city as their representatives in the 
·Constituent Assembly a Constitution, 
a common name to their motherland, 
its geographical limits and boundaries, 
fundamental rights, a President, a 
Supreme Court, two Houses of Par-
liament, common national flal( nnd a 
common official language with Dev-
nagari script, These are the essential 
elements of which the Indian demo-
cracy is made by the founders of the 
Constitution. 

I will first take up the question of 
official langua1e. Under article 343, 
the olllcial lan1ua1e Of· the Union shall 
be Hindi in Devanagari script and the 
English language was permitted to be 
used for a period of 15 years for all 
official purposes for which it was be-
ing used before the commencement of 
the Constitution. In article 344 de-
tailed instructions were 1iven for the 
appointment of a committee and . a 
commission for the sake 'lf makmll 
preparations to instal Hindi duly in 
the place of official language of the 
Union. At the end of 15 years a 1pe-
Qial officer for Ungu!!ltlc minorities' 
interests was to be app>:>lnted and 
under article 351 directions were given 
for the development of the Hindi lan-
guage, particularly to enrich Hindi by 
assimilation of the phrases and usages 
of the regional lan1uages which were 
to be recognised as the oftlclal langu-
ages of the States. 

This whole pM,ramme of building 
up the oftlclal lan1U91e Of the Union 
and the oftlcial languages of the States 
drawn up with particular care by the 
Con1tltuent Assembly has been eul-
-pably neglected by the present Gov-
emment. Not only that: by recently 

passing the English Language Bill the 
fate of Hindi as the official language 
has been kept hanging in suspense in-
definitely. 

A 1reat duty was neglected deli-
berately and a new policy was adopt-
ed .by which the nation will b<> usine 
the English language as the o0ftlcial 
language to the dismay and disgrace 
of independent India for an indefinite 
period. I recently found that some of 
the statues of the Viceroys and Guv-
ernor&-General are being re:noved and 
kept in some obscure corner 'lf the 
museum in Delhi. It is a l(ood move 
so far as it aoes, but it cannot serve 
the purpose of kindline up the spirit 
of national unity and national solida-
rity in the hearts oOf youn.11 India so 
long as you keep alive the English 
language as the official language of 
the Indian Republic. Silent statues of 
marble and bronze, an eye-sore to the 
libert,y-loving citizens of free India 
were only relics of our forei11n domi-
natio0n that had now no pawer to In-
fluence the Indian people, but the re-
tention of the En1lish lan.11ua11e as a 
subject of serious study for 10 or 12 
years more and as a medium of in-
struction In colle1es and universities 
and giving it a <iltnl.fted status as the 
ot!lcial language of India does pro-
lo0ng the day of the birth and growth 
of the Indian rulture on account o1 
Its dampeninr lnftuence on the minds 
of the young men and women of 
India. It is a standing hurdle In the 
way of India's full irowth to its own 
stature accordin11 to its 'lWn genius. 
By the declaration of Independence we 
have only thrown out tile coat of 
external slavery and forei'11 domina-
tion, while we are strenuously trying 
to retain the Inner garment wl!at the 
Vedantists call as Karandeha, which 
inftuences the thought and the !deals 
and which m'lulds the character of the 
country. The Con,ress Ministry, In 
my opinion, has been IUiltY of cul-
pable negligence of Its flnt and fore-
most duty on account of Its policy of 
indecision, hesitancy and tendency to 
Mmpromlse at the sacrlftce of the 
principle of nationalism Itself. 
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Now l turn to the second charge 

that I wish to add to the lisL of charges 
which my learned friend, Shri N. C. 
Chatterjee, has read out. It i0 the 
charge Of faithwssness of the Congress 
Party to the spirit of the very Con-
stituti-on under which the elections 
were held placine them m power. 
During the last 17 years the Congress 
Party had approached the Parliament 
17 times to amend the Constitution. 
Some students of constitutional law 
had broua;ht it to the notice of the 
members of this H'JUSe that the Ame-
rican Constitution which is murc than 
one hundred years old ha• been am-
ended not more than 15 times during 
this lone period. That may be taken 
as a measUrt! o( the sanctity in which 
the Americans hold their Constitution. 
The Go\t,ernment ,,! India generally 
comes to the ltouse for an amendment 
of the Constitution whenever a High 
Court or the Supreme Court holds that 
any Act of the State is ultra vir~s of 
any article of the Omstitution or of 
the fundamental ria;hts. They submit 
to the judgment of the Supreme Court 
only for the sake of approaching the 
Parliament for amendment of the very 
constitutional provision itself. And 
very often they intr<>duce in their am-
ending Bills a clause to i;:ive a retros-
pective etTect. Insertion Of a retros-
pective clause is the eupi1emislic way 
of telling the Supreme Court that the 
executive Government will not allow 
the march of the administrative ma-
chinery to be hindered by the deci-
sions of the Supreme Olurt. That is 
the way in which it is d~ne. You 
change the Jaw. 

H.Hhn. 

Now, I must brine to the attention 
of the House only two cases. First is 
the article relating to rights to free-
dom as enumerated in article 19 of thP 
Constitution dealin£ with the Funda-
mental Ri1hts. This wns amended in 
1951 by what is known as Constitution 
(First) Amendment 1951, Section 3. 
It is a substitution for ori"inal clause 
(2) with retros~tive effect. The 

effect of this amendment is to leave 
the arbitrary powers exercised by the 
executive authorities by operating ex-
isting Jaws completely unalTel'!cd al-
though they may be opposed to the 
liborty conferred under article 19. 
Now, the result is that the fundamen-
tal right to liberty conferred under 
article 19 does not exist and never 
existed in respect of matkrs mention-
ed in sub-cla'uses 2 to 6 ?f the clause 
as amended. This is an example of 
the scant courtesy shown by the Min-
istry to the Constitution. 

In spite of the Constitution, all the 
arbitrary and discretionary powers 
which are nv.>re or less or a dictatorial 
nature exercised by the executive 
under the old . pre-Con•titution laws 
are in operation. The Constitution is 
to that extent a dead Jetter. 

Now, the Me'!'bers nf thi• House 
know that one of the cardinal prin-
ciples enunciated under the chapter on 
Fundamental Rights is under . article 
13 that laws inoonsistent with or in 
derogation of the Fundamental Rights 
shall be void. This was not meant t<> 
apply to laws to be made thereafter 
but to all laws in force in the territory 
of India immediately before the Con-
stitution. 

The <>riginal Constituth~ specifical-
ly provided that no person shall be 
deprived of his property by the autho-
rities without payment of adequat.· 
compensation even for a public pur-
pose. Evidently, the question of com-
pensati'ln was a justiciable one. The 
prov1s1on was intended to safe .. 
guard the rights of private property 
against inroads on them by the State 
or the Union Government bringing 
about a change in the conception of 
property such as the 90cialistic pat-
tern invariably implies. There were 
enthusiasts among the Congress Min-
istries in certain States and they W£re 
anxious to introduce land reforms on 
socialistic lines. They soon discover-
ed that the Constitution by providinit 
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tor adequate compensation as a ntces-
sary condition for acquisition pf lnnd 
bas thrown a &reat ubs1acle in the 
march to the desired goal of socialism, 
a social revolution. I have had long 
talks with Sardar Patel and Dr. Rajen-
dra Prasad <>n this queJtion of ade-
quate compensation when I had to 
concern mys:·lf more intimately to 
understand the nature of the far-
reaching re!orms which a Minister uf 
Bihar was anxious to inlroduce in the 
State of Bihar. The matter went be-
fore the S·uprcme ·Court and the right 
of the State to acquire property with-
out adequnte compensation was not 
held tenable under the Constitution. 
That is the genesis of the Constitution 
(Fourth) Amendment Act of 1955. 

The original clause 31 of the Con-
stitution was substituted by the am-
ended clause 31 and tw'> new articles 
31A and 31B. The articles 31, SIA and 
31B are sweeping in their effect and 
brought the land-holder who regarded 
himself as safely entrenched under the 
articles of the Constitution as they 
originally stood, face to face with a 
socialist revolution which virtually 
negatived the institution of private 
property to a very great extent at 
least when they want acauisition for 
what they regard as a public purpose. 

I make bold to say that this whole 
change of the conception of private 
pr9perty, the vestine of extra-or.di-
nary rights in the State for acquisi-
tion and keeping the deciai'.lns of the 
e><ecutive oflleers outside the jurisdic-
tion of the judiciary was unfurling 
the standard Qf a social revolution 
and was wholly in violation of the 
principles in which Mahatma Gandhi 
and his thousand and '.lne follnwers 
in the Constituent Assembly and in 
the country implicilly believed. So-
cialist revolution is in the uJtimate 
analysis based on the principle of 
class-war, a principle Mahatma 
Gandhi and the Congress had always 
regarded as dangerous and whoJJy un-
acceptable. The theory of trus~ which 
Mahatmajl prop'.lunded and wanted to 
be the bHis for the economic policy 
of India 11 openly rejected by those 

who have manoeuvred to bring about 
this cataclismic change in the economy 
<>f India, the consequences of which 
are now showin& themselves in the 
growth of unrest among the general 
public, want of respect fur the J'Ule 
of law among the citizens and ab•ence 
of discipline among th" •t udent1. 
These are serious symptoms and I 
pray Almighty that He may guide the 
people and their leaders wh'.l are in 
office or out of office rightly and help 
them to steer the ship of the State 
safely between f:harybdis of the 
socialism and Scy;la of the com-1 
munism. Services are getting scepti-
eal and the pious purposes S'.lme11me11 
mt•et with obstructlon. 

I conclude with a quotation from 
Manu, the first law giver of mankind: 

~~li'llr-I~. 
l{~;fq li!'14'1', 
qlf~)~I 

The king that punishes those who 
should not be punished and does Mt 
punish those who ought to be punish-
ed is censured by the people at large. 
I shall not repeat the last line in tile 
hope that through the grave of .God a 
new light will flash and a new way 
may be opened Sil that the crisis that 
threatens our nation may be avoided. 
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•SOI 

'flA;f(Wf t ~ it fir~lft ~ if' lfT 
~'lil~'lil~if I ft {If 

~itq:~~tfll;-;;.r"" 
llfiITTl'~Rmm~~or~ 

1ffl''11l~m~.~""' 
·~ ~ t. -alf 'lil "IT'f ~ "8"' 
Wi'I!'~ t I o'l' '{IS? 'J:fll' if. i fiA P1111f 
lfT~fil'rr ~ fii;lt g1l; ~"" 
~iITTl'~mmr""~tr..;~ 
~TT I ~ fil"m ;;ft" it ~ t fit;" 
~;;ft" ..,,. mm ;;ft" it ~ lITTitllk 
~ "" ~ ir.rr t fit; 'liWITT: "'1 
"ftlft'lil~itw'li<:~~~ 
'lil 'Ii<!" 'f>l: if I !!l"'1"': ;;.J oi>'T tlf lITTf 'I"': 
~ ~ ~ ITTT>: ;; fif;lll ;;Jf1i a't tt 
~~fit;~~ il;srm:~~ 
~<hf~lf'l>ffTt~ ~it I 
~ <tr.r m '1(.t' ill" ~ ~ it um 
:110 ;;ir m"ll!T;; ot>'T t . ..,,. f.r-!;r;;r ~ 
'f;mit~§('ift~~~ 
rn ..,, ~ '1llT wn- fit; 'liWITT: ~ 
'If~ WT t I ~ ~ rit it 
~ AilfT 'fl" I 'liWITT: ij; ~ it 
·~ ;m: ~ ~ ;m:, ~~ ~ 
it,q-~~if;;i'i'f':,~ 

irar;; If irr ~ ;;ft" it ~ m;r it qh: 
~ 'ift, offiirr;; ll'llTif it.it "11" ...... 
~ mm ;;ft" it ~ m;r it <l'lT 
~'ift~;m:~tfit;~t 
·~ it ~ ..,. f.Jafq- ~ ~ ~ 

t I ~~;;ft"it'ift~~tfll;­
~;;it f'!"i>l' t ~ ~ t qh:-alf 
if>1 «;Jr~ ;;rr lf'IRIT t I <r.r ~ 
~it,~"" ill" imifh: ill" m it 
~ ITTlf ;t't iflff ~ ~ im<: ;i;r 

lffin1n:'llT m: ~ it .m ~ t ;h:rr fil;-
~ ill" ITT'i it AilfT ;;mrr t fit; ;i;rnITT: 
<rT ~ t. ~ <rT ~ t I if <rm 
ij; it<rr ~ ~ ~ "'1l<IT ~ fil;' 
;i;rnITT: ij; ~ it ~ "" f.ra1'lf t 
~~t.~~...r;ifrf.r"'1r 

t.q~t.~;ilt...r~ 
~~..nt~~:t I~~ 
m~;;rrmt1!!1"'1"':~ 
;itt'ift;;rr;;r~fa't~'ift"l'Tm 
t. ;;.f 'I"': 'lilt ~ ~ t 
~ ...... 1\'lf'I' QA! (lraf) : ~ 

'" ~ illf.I;;; 'RT ~ ~. q~ ~ 
~<'l'T'll"f'lf'ITI 

~ ~ ~ ir.Q11 : qt (l'l!i" 
~~~t.~;ftftr14'Tllf:r 
qh:~~~~t.i'.'f~ 
t W 'llZ<'I" ~it I~ it.~ ii 
~f.ral'lf~t~~~ 
ttr~'ift~'lil~~ 
'll"f'lf'it I 

~ P" ·~ lllPPI' (~) : 
.... (l'l!i"llt'l;U~? 

~ ~ ~If lfl'li11 : m lfmr 
lW, '1;U ~ ""1flTI I 

~fl!" .. ~~ : ~ ~ 
~mdror~ ~ftf I 

~ ""'~ lfl'lilf : m1r ~ t 
itm JSft" ~ it ~ ~ fq (ll1'tt 
llf.ir;rr .•..• 

~ '(ltt•IHW4 (~) : ~ 
ill" m it ~ omi ~ irn f.ra1'lf t. 
'iffT ~ i'TTT, m"'l'T'I 'lil qh: 
~tll'Tm~t? 

~ """ f,ri imilf : "'1Tlft'r ;;ty 
;;rrqtff, 'l'l'f ~;; ~ I 

~'"~~:~""' 
ir <it ~ ~ lf~r ~r f~r i 1 
~ tt ~ w;f "1'!; A°'H 'llTT ~ I 
'IT,. f'll<l'ofi lf~'1T'fT ~f ~ I 
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(~t> (Jt' 

l!fl~~'lti':r~~ 
~ if;-~ it ~ f<f'ITT ~ 
~~..;,n-~~\ifl"~~if;' 
~ <!'1m i/t, '% ~ ffif ~ ~ 
~ ~ fll;qr ~ $: 'fieyT ~ fl!; ~ 
~~~~~,~~. 
f.:rm: 'liV1T ~ ~ tj'to ~o 480 
~ ~ '!l"<mr 'I' +PTT 'Ti<: ~ ~ 
~ itrrr.Jr ~ I ~ 1';m ~ 
1J<rr <IT ~ ~ ~ ~ 
ml ~ ifi'.\{ ~:Q" ~ ~ I 
WITT!" WR *1"n1f ;;rrm ~ <:f'l' al ~ 
~~lTT~WT<:~~~~al 
~~~~,~~tl"lfl.l', 
lt ~ ~ \~ ~. f1'i PITTT 
;;0-ef~ ~ 't<f ~ <ffi'lf.R; <If~ 
'l:!T I e_lITTT "°1: ~ <ml' tr<: ~ f.t; ~irr'{ 
~ (l'q"f 'C!l!i ~ 00 .~ I ~~ · 

. ~-drir ~· for~ ~ ;;rr <ti' 'J;{rt1'lj ~i!l'R 
<I~ \Rf;1f ift :;ii f~ ~ ~ 
<r.1WI'<~~~00 ~ ~~ ~ ~ 
iiN ~ 'TT <1<? fim ii' ~ <Fr 
~lfi 'WlW ttfl" m<f ~. f;;'ftj ~ ~ 
~ffet'fl ~<ff~ ~~ ~ ~r ~ I ~~ 
';ffi, a- ~ fl!; ~f~ ~ ;pf' 'tlnlHf'll <'11 

w <fr' GfTl1; ~ ~f'I' "3>:l~'!'a'h: ~. 
~>t>~mtmt~ ~<r.N1 
:z.;; ~ 'f.1 '!fr<\'<11'1' 5Nlf, p (NT ~ 
<fl;;r-f!ut Jt f<f>"l:IT 'Tm t!T I f-sR:r ~ ~ 
m:;i ~ i1t f.r; ~ ~ .ro ~ ~ 
'111~1 ~f<v.r ~t alf. 1 innp:: ~ ~Ti 
~.~a<:~~~ m;;r YIW~ ~ 
~ 1ft~ ~ll<.(f ~ f.rirliir if, ~ 'lffiO 

.::i:.~--·~ if;- f.rnh.irr it ~it w4'r 
a~ m1f.l' <:lll ~ "f<'f;rf ~ I 
\it ontT 'ir 'Uf, ~. ~ 1fl' 'inf 1f I 
'pr ll7if mr T <1rn: ~ ~ ? <fl'ITTT 

1Qt~-c ~ it ~;fur 'i<'l' ~ t ~ 
~ Gli<:l'f flITTll:R ~ 'fl'~ ~ll' ~f,t 
~ 'ITT'l'T 'qT ~ ~ ! WlT<if <lir ~'f if;-

Ministers 

futt ~ ~~ ~ ~ '1~ ~ <f'l" ~~ 'ift· 
~if@~ Wt<: <i'T~r ~ ~ ~ 
\!;~<lTcf~~~hrm-~~i If~ 
il;" ~ ~. 'Ci1i '?Jli ~ '.!~'irr ifi +lWllt 
~ ~ '1>T flffi'ITt ~ ~if '3'1'1\t· 
'fiq) 'f>"t ~ <'!' ;;i-..rr ~ I ,,~l"Prf<IT Jt-
<"IW 'liT ~~ ~· iiii"lal 'ifT ~ ;t@' ~­
;;i<f alf. R; m>r f.i'Grar ~ ~~' ~ ~­
~ ~~.~'R~~.~~· 
~ rn, ~ ~'fi1 ~r~ 
..mr ~~'!m~~~ 
~t~ T~ ~ <@ rn I wRf 
w:r ;nra if g_~ 'fi1' mm if ~Ii' ~-

~. ~' q~ ~I ~ ~min~ 
mR~1'ir~ ~'IT~ ~~f~m-

. ~ m- qm ;; '<9 1i!flt 1 wn: &lf'~ 
~W'f ~ m (('ti cn.<o al ~ ~ m<: 
~~~m~~~ * <iR ~ ..rr ~ m ~ il;" qfi{ 

lftn lIT ~ I ~ ITT:if ~ ~lt ~.fl' 'W<f 
. ;;')-fu <ITT miJ ~Al ~ I 

Wl': it ~i:ef•m1 ~ <TT'< it ~ -r 
~ al lt<:T ~'f ~ ~<:r ~ :orr-:prr t 
f.in't~~~'f;"_,,T~f<iilf'~ 
if lf,G" ~ m fq'itl(>ll<im ~ oiN 
~ it ~ I "3'f ~ 1f 'Ff"T • t 
f<!i ~~~~-;;n ~ m ~. <r~ ~ ~ •. 
f~ mwf ~' 1Tlll, 1f'flT, ~· 
~. ~. ~ ~ ~1$i\' <ITT 
fira ~ ~ mt(<!il am if rn ~. 
~·Nm ifflT ~'· ~<!it m al mer ~ 
~ff;;rlf I ~~~rt~ ~ ~ 
~~{I' I Gfif m<r ~~ ~ ~­
~ ~m ~it' ;;ft ~<r ~or~~~~ 
~-~ $; JQ)Ll)~~ f'l"Of ~· 

WT~~ mmq <ml"~~ I ;;rot~ 
wim: 'liT ~ f<fm~ .m- ~ 
~ ~ m<:r ~it ~!Ir ~ m t f<!i« 
ITT'lt ~ til 'Ii'~ l.'l''ii"<l' ~ f<t,- ~l'f ~~ ~ 
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~ rn ~ 1 ~lfi! 'lft'F'rr afif; ..fl' 
il"o ito f>GOllll..,1€1 it~~ 

ifmo=r..;~~f.l;lfra 1 
~mm f~ ~ lfT ~. If;:' e.ir.t 
"r.m~ i •~m~~ 
flf;lff a. ~ ~ i'I' "' rim a 1 'll'I' 

• ~ vff, m f.R ii't ~ 
~ lm1'f l1';fr it"" ;;fl- it m'IT "ff, 
~·lf;!lflfl'.lfl'a I ~!lfuq;r 
if. ~ m it 'liTf ~ ~ ~H 1 
lf' ~ 'Wliil!I' if lf1tmlf~t ~ 
~TI: 'liT UlfR'f !Ill' 'l'llT I !!Iii" ~ 
~ lflfT ~. ~ !llTllT, ~ ~ ~ imr 
~f1~tt~~~~ 
If~~~q;;m'lfn'lff'l\'llTa 1 

'll't~~;;fl-iil;~if~ 

rir~. ~tt~~Im~ 
~ fil; ~ ~ 'liT ~WI!' iii;~ ififl', 
"1\0l'iil;f;ow,~~m"m!~~~ 
~m~~iil;~'l"tl!l'T'l'\!!'~ 
;r.raT ~ I ~ ~. ~-lfltt m 
!llil"~~'11'11"'1"tttm~ 
If!\!!' ~ iii; ;irq ~ lfT 'ITlf iii; ;nil" ~ 

~ ~ t. ffi tt ififl' l!l'll1RIT ~ fif; ~ 
lfi!' ll'lmt.f 'U'ilf ~ <n:i!' ~ ;mi"f ~ 
1l'lffu ~ IJll;ilT t lfT ~ m ~ 
~~l!l'lli<ITtl ~qfl"~ 
'l>T ~ tl1'ft l!l'T'l' t I ~ ~ :imr1' 
"f;T~~im:l!l'T'l'~ m~ 
<.flfT I 

I 

111'\' imft '"' 'l'" ('l'l'llf'() : 
'3'1T~ ~. ;;r~t ff ll'fll'f ffi 
~~ iii; ~ 'l>T lll'f t. ir't m:r if 
~iil;f.lit~mlllmt I~ 
;;rqr'I' if 'T t.m Ol"il' ~ t ll'fll'f it.fi 
F. ~ <fl!' ~ '!ft I fiM.J ~ lll'f ~ 
'liT ifif\' t I If~ lll'f ~ ~ ~ 'Iii' t 
~ ;ift•ftfi11ft 'l>T tm ~'l>T t Ai~ 
ri'r.f~if~f!Jprt I qlf"'ml 

1040 (Ai) LSD-8. 

~'lft~;:ii"t~~fif;ri'r.l'~lftffi 
~f,'l"ft~~~'lf'l!fm~ I 
lflm'if1'iiil!l'~imt~~~~fil; 
• w.11' ~ ;ftftr ~if!'~~~.~ 
fuit111l't~;:fr.r~'liTlll'f~tkr 
ifl;rr I ft ~ ~ If(!' ~ 'liT ll'll'M' 
~fif;~(ffor~if'll't~;rrii'll't't 
fi~;mfl!>TlTl1T'IT~tfif;q: 
qflfml!I' 1"'<ITlf lfi!t \ll'T7:l'T \ll'llf, m ll'1f 
fi!'fuft I:<'!' iii; <'!'ttff it ~ 'l"t ~ ~ 
ilrllfu''l'iifT~~TAi!fTlt 

'l"ft 151) "1'1ilf 11\'f ~ ~ fil; ~ 
'""'iii; '"1f t, llr.'lm <I'll' iii; l!l'T'l' t I tt W 
~ it !fl'; 'W'IT "l'Ti!<IT w fif; '* ..... 
if ;ffiA; ~ t "" i 'll'iraT iii; mif.t ri'r.f 
llM ~ ~ "'1ftr ia fif; ;ir.m wit t lfT 
~·q'IRTir;r~t I ~m;m: 
tm'T w "'~ ~ ril;f m ~ • <il'N<I' 
~~~1m~nl'!'ifi:"'t 
ftifrt ~ "'lfTlfT m fil' w ~ 
~ ffi i If/; ll'(t 9l"f ~ 'll'if ;;rrq I ~ 
!AiR:"'~~'l'l'!ITI:~~'liTlfRr 
llf.r ~ lfi,t lfn'1f ;:rtY d1lr I lift Sl1'll' 
;ir;im it 1ll ~ ;qm ~ it If 
~ '" lf~t mfr !I'm: 'l>T '!ft ·~· 
~~l!l'lli<IT1'1"tt~~TlfT 
~~ilr<mT~t1imr;;r;im 
srr.r~iftmorll'~"'~'l>T 
~milr~~;irmtmtllfl'f 
~ 'Iii imr IF'( lll1'f 'l"t ;a;i ~ 
~~.rn-~1 

lll'f~tAiw~itlflfT~ 
~ 1~"'tf~\!!'llfl'fllr.ITTrilrmUfn1 
'!If ~ m:r.ft 'Iii' ~ lflI'IT If~ t fif; 
;;i;r,....'liTm1'i'll<l1'~"'"'1'"fT<!l 
~ mr 'l"t fl!l'ITit ilr ~~If({ lfl'U 
~ fif;lf(.~.ql'~t I~ 
~ ~ iii; ll'fll'f it.fi 'l"t lfq: ~tot ii; 
f.lil' ~ fiR1' fil; q;;r~ rot ilr ~ 
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Ministers 

[!!ft imfmif '!"""] 
~ .rm lll'l"IT !!Ar.I ill'"' orrii 
IPif n8" mm ;f.t ~ I it ll1T1if 
~ ~ "'~ ;mi!'T i. i i;ll' 'Ii)' 
~fil;>Vritl'<R~~;f.t~il; 

;;.\'llf·~it~ ~rm.~'lft 
•r1m11h ~rm t 1 lll'R: ~ ~ 
~q~;;ir~rta't~ifiT'lllT~ 
t 1pn'ta1V11'ii't~ifiT'li.·ifl'tfir>" 
~If ifiT 'li1"'1' ll'lr t f'li ~it """"''<ie.-
ir;ft fifiml 'Ii)' ~ mr I lll'R: ~ 
~'li)'~fl:lffi'i't'llT'TITg~~ 

f'li~of.l'U"IM~fir>"i~~ii;) 
111q1r .,. ~ I oO m mn.r ii; q"J'lf t IJlll' 
fimirttl'~~1iirfilr.f1!'il'~'lft 
4111' ;i(t ~il" I ~IT~ Pf t fir>" Wl1'ir 

iif'IT ~rm t I ft~~~ smr 
it~~ l!llT 1TT I If, t ~ ~IOl<T IT~ gT 
'Ii t f'li \111 ~qrtt ~ ftoiit ~ ..1'r 
l:W!l" t fit; h'Ar ii; lllRr ~ ~ qh: o;i;rr 

~. ~., mr it~~ i'll' mr t I I ~o ~ 

~ I i 'Ii<"' f fir>" ~it ~ ;f.t 'lllT 
"""""t1\111..,.,.~~~lgfi 
;mo it ~ ~Ill m ~ ;i(t, ~ f.!il' mr 
i"I !ft I 4ll ~ ~11" ii; m "!1il ~ 
~ t .,,, 'lft• 1mnU 1Tt.t 1!11' "1.'liR"' 1 
IT(T '!iT "1.'liR lt'~~fir>"lff t fir>" lfg-~ 
q"lllf Ol'Tll 1111' li\;ir t florif ~ I ~mm 
~ttf t m:'lft>f irit~t~mfif; 
g1I' lit~ l:( f, lllg: 'lil; l{ f I~ f'i!fuftr 
lffi't' t fir;" '{If ~ llifif ;i(t ~ "1lim 
fir>" 411'1' ~ it t ~ ftoiit ~ 'llT'T 'liilff 
"lir orrif """" ~ 'fllTU ~ !ff ifTl'I' 
"'1il" I 

~mVIVim-itl'm~'lil; 
(t ~ .,ty fftrT I ft 'llT'T it>" lf'l'1Tit 
llrh ·~ Wof it; mif.t ~ 61lf ~llifl' 
"m\'IT j I mr ~ 'l'l!i'r !p:WT ~ t 
~if I {{llff~flr~'liil'V 

\l.lf ll'lr 4ll1TT zyn 'fTf lt fit; ~ .~ 
;f.t <rorm ~ rn, '3'111' t ITr.t ~ITT 
~ ~. '3'111' ' ITi:t 'il"eTm .,;ff irmr I 
<r~t ;f.t ~ ifiT ~ ~ ft m<T ii; 
lfnf.t ~ ~.~ITT ~ I q;;pn: if ~ !!;• 
!!;If• {fro rn ~ I lll'R: ~ ll"'1'>: 
;f.t ;ft<r ~ l!ll.rr "'1lt m "~~ ;;.r ii; <ITT: 
it iU ~ 'lil; ~ 'flft.lt I l'f'r.r 
\!rii'r 'f!f~lt fif; ;;rT ~ ~ t' ~ ri 
~l:tTt'lllT~ifiT~ifjl'!T I f"""l 
~~OTITT~~~;f.t'fi 
~ 41<r'li(lT OITT"Tt fif; ~;ITT ~fif;ITT 
"11' 'W t I if~T ~ ~ 1flr.R' ~ ~ ~ 
~'T ~ '1!1ir ~oft 1 "1r': ~ 
ii; ~ it ITI"f ~ ll'liR ~ RFm1' f'li'l'T 
"ITlt, :ii'R if". 'ITT ~m ~ ~ :rm 
~~il;ftoiit~i;Frrt"1J~ 
~ ;f.t 'lllT ~ zyTt I ITf~ ;li'tf 'ITI~ 
<TR ~ ii; f¥f filO"ITf "1flt "°1 IT{ ~ 

~fit; <r~t fif;lf ll'liR it~"'' 
~ ~rm,f>r.«~~ 
it fiR;r ~ ;;i't .. r.r ;rr;;m: it ~ ~ 
it film oft' ~ <rt!t <l'Tlil' ~ ~ i~ 
rm, fif;IJSl'ifiT"':it~~~'li)ifi:t 
~en-~ 1ilrf'l;.r{lfil;f<;rif~ 

PITTT 'J.'GTT ~ ~~ ~ ~ t 
~'lilft!~t11:E1"mlT<'!"~ 
fir>"~~millwt1T.:m~~ 1 
~ ~ ""=' .... '!"Ill ~ t. q ~ 
~-~fqt~~l{'IT~mir.f41'T 
~I 

"'' .. ~ "'" ~'ll'T(<ifTil <'!'IT 
imifR:) :. ~ "' 'T1'ft' mf lfif I 

~ ~"" 11"' : ~ 'limit' 
11iT~m'lil;Oll'T1'1\'mr"'~ 1 

~ff ~ .., illf 4ll ~ « ft ~ 
Utitf.mor~~J 1 "1r~ 
m ~ ;it ~ wrif.\' ilrl( t I "'"' 
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Shrl Bakar All Mirza (Warrangal): 
For the last two days we have been 
hearing criticism of the Congress 
Government by some Membel"ol of the 
Opposition. Shri ChatteriE!l; is an 
eminent lawyer, and he has got the 
capacity to turn a weak case into a 
strong one. He has used his talents 
to great effect. He said that there 
was crisis everywhere, poverty and 
misery all round, that people who · 
come from Pakistan have to be re-
habilitated, even they are suffering. 
He talked about corruption and the 
miS"•ion of Shri Jaya Prakash Narayan 
to Pakistan. Shri Trivedi also joined 
and sang the same tune. 

Take the question of the rehabilita-
tion of the refugees, one of the 
charge5 of Shri Chatterjee. There 
have been other countries who were 
faced with similar problems. What 
did they do? The Jews from Hitler'• 
Germany poured all over the Conti-
nent, and though Palestine wea 
declared to be their homeland, Great 
Britain blocked them In Malta Island 
because· they were afraid of their 
being spies. After the Great War, 
there were a number of refugees 
because of the war in many countries 
in Europe, and with the help ol the 
rich countries and also with the help 
of the United Nations, it took then 
ten years to settle thoSe refugees. 

Here, there have been refugees 
pouring in the millions. I ask Mr. 
Chatterjee and all those who criticise 
the policy of the Government of India 
to give the instance of even one coun-
try, right from the days of Moses and 
the great exodua to the present day, 
where such a large number of 
refugees came into a country and 
were rehabilitated without getting 
one palsa of foreign aid or any charity 
from any private orpnlsatlon. I• the 
private sector to come in only where 



No-Confidence BHADRA 23, 1886 (SAKA) in Council of 

there is profit? What were they do-
ing? Did they ofter any helping hand, 
I ask my hon. friend Mr. Masani. 
This is a great achievement of India 
which d"5erve5 to be written in letters 
of gold in the history of the world. 

After that, they come round and ••Y that the refugees have not been 
rehabilitated. I ask you: are there 
refugees anywhere else in the world 
who can actually dictate terms as to 
where they should be settled, on 
what "ort of land? They see one 
place, they are not satisfied, they want 
to go somewhere else. W c bear with 
it because there is sympathy in this 
land for the poor sufferers who have 
come from Pakistan, but that does not 
mean that it should be made a basis 
for political exploitation by other 
parties. The refugl>i! problem has 
become a question of political exploi-
tation. 1 • 1 I 

About Kashmir, there has been a 
great deal of criticism of the misa1on 
of Jaya Prakash Narayan to Pakistan. 
I also do not agree with the stand he 
has taken, because I believe that 
you must be steadfast and firm on 
some basic issues, that there should 
be no compromise, no change in that 
stand. I ·believe more in the strength 
of ideas than in the strength of arms. 
Therefore, I do not agree with the 
stand which Shri Narayan has taken. 
At the same time you cannot spurn 
this question, in what way goodwill 
can be created. It is all right to talk 
about marching to regain ]and from 
China, marching against Pakistan. 
Shri Trivedi seems to delight in it. 
But whatever the sword touches, it 
divides, it can never be the basis al 
unity. So, if we are eager to seek 
some way besides this cult of the 
sword, is that anything to be con-
demned? . 

Take the question of Nagaland, for 
instance. When there was a talk or 
some correspondence between the 
Prime Minister and Rev. Michael 
Scott, there was a hue and cry from 
the Opposition all)'inr that we were 
aurrenderlnc Na1alancl, that we W411'• 

Miniatera 
talking with a person who had given 
refuge to Phizo and all that. The 
Prime Minister at that time said that 
the basis on which any talks could 
be held on the issue of Nagaland was 
settled, and only minor adjustments 
could be allowed. What was the 
result? The same Rev. Michael Scott, 
instead of being a messenger of evil, 
has been the cause of a satisfactory 
settlement al the problem. 

Similarly, Shri Jaya Prakash Nara-
yan is sent, for whatever reason, to 
create goodwill, and at the same time 
Pakistan understands that India's 
stand is based on the declaration of 
our late Prime Minister. What is the 
harm? They are not children. If 
Jaya Prakash Narayan says that lie 
is for a plebiscite, President A;yub 
will not simply jump. He knows the 
things that are happening here. 
Today, In both Pakistan and India, 
feelings have been roused. This has 
to be controlled and brought to nor-
mality, but that does not mean that 
you are going to change your funda-
mental stand 

Mr. Chatterjee wanted the Prime 
Minister to. guarantee that there will 
be no question of giving any pert of 
Kashmir to Pakistan. What guaran-
tee does he want? Does he not know 
the Constitution of India? Ours is 
not a confederation, it ls a federal 
Constitution. In our Constit\ition 
accession a! territory is possi-ble, but 
there is no provision for ceding even 
one Inch of land from this country. 
You know what happened about 
Berubari: we had to change and 
amend the Constitution to make that 
thing possible. How can Mr. Shastri 
or anybody else from the Govern-
ment of India simply negotiate and 
give away Kashmir, without bringing 
the matter to the House and thra1hing 
it out? If a thing like that hapJlt'ned, 
it is not a question of the opposition, 
there will be a split right from the tr.p 
to the bottom ev~n In the Congress 
Party. So what is the idea of mak-
ing capital out of these things? There-
fore, let us be quite clear In our 
minds that whatever Mr. Cha11la has 
said or Mr. Shastri has aaid onl:r 
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means that what Prime ll4inister 
Nehru said stands, but even after 
ha\•ing said that we are still keen to 
have friendly relations with Pakis-
tan and even with China. 

Sir, we talk about the atom bomb, 
We condemn aggression and all that. 
But what is the sad story? Only those 
countries who possess the atom bomb 
are at peace, whereas among those 
countries who talk about peace and 
unity there is split, fl1ht and ao on. 
Look. at the map of Asia. There is 
conflict everywhere. A poor country, 
a poor continent, cannot afford all the 
squabbling and killiDI of each other 
for some territories here or there, 
and forget the major issues. We 
have to care for the prosperity of the 
whole of Asia and the African Con-
tinent. That is the question before 
ua. 

The major part of the speeches 
was of course about corruption. And 
somebody said that Con1ressmen are 
corrupt because they want to have 
money from the big business and that 
bi1 business gives some funds to the 
Congress because they have to sup-
port it. Suppose we atop this. I am 
also supposing that all the Members 
Of the Opposition simply fl1ht the 
elections without spehdin1 any money. 
All that let us suppoae. And suppose 
we stop this. It is an established f11ct 
which nobody can deny that to fllht 
elections in this country means 
money. How many of us can afford 
twentyJftve thousand rupees? I for 
my part, if I had not 1ot help from 
the Con1ress Party, would not ha,·e 
decided to fl11ht it at all. Similarly 
In the case of many people. So, if 
you stop the normal course of 1iV1ng 
contributions and putting them in 
the books of the company, what will 
happen la that you will pt the mCll'IQ', 
but you will cet black lllGney, which 
is much worse. 

Therefore, if you want to remove 
COJTuption, the ftrst thine JOI! have 
to do ts to see that the eJ1P!118es of 
election are reduced. We all have to 
Alllat elect!- and spend money some 

more some less. Therefore, go to the 
basic root of the question and see what 
can be done. I l\l?l 1lad the Election 
Commission is meetin1 parties to 
devise methods. I hope all friendij 
of the opposition will try to meet 
this question of corruption and seltle 
it. 

Then I would like to say a tew 
words about our new young, friend 
Mr. Dandekar who has come from 
Gonda. He also talked about corruptiun 
If there was no corruption in that 
constituency, he would not have been 
elected! And we are not condonina 
corruption. We are the first to say 
that corruption should be root.ed out. 
And in this huge country where 
thousands of elections are held, if 
th<>re is corruption here and there, 
we have got the Election Tribunal• 
and we can see that it is rectified. 
Nobody wants unfair elections. So in 
their heart of hearts they know that 
the elections all over the country have 
been by and large quite fair. It is 
recognised not only here but abroad. 

Mr. Dandekar's theory is that all 
this public sector is really a monopoly 
and a waste of money, and we should 
not import a grain of wh.,at and •o 
on, and be is not ashmed of i111Po1·t-
ing steel and so on. I ask him lhi• 
question. He talks about freedom oi 
enterprise and that there is no con-
centration of wealth. Take the 
question of agriculture. 42 Jl"r cem 
of the agriculturists of this land hold 
only 1.8 per cent of cultivated land, 
and 0.2 per cent of holders in lliis 
country hold as much as 6 per cent of 
cultivable land in this countiy. Is 
it not a concentration of wealth? 
Take industry. One single house--
I wil1 not name it-has rot interests 
not only of textiles, sugar, paper, 
rayon, jute cotton, silver and gold but 
also new1PRpers. They talk about 
monopoly of the public sector. Is th.ts 
chain of papers not a monopoly of 
the private sector today- few per-
som holding the whole pre11! They 
are not Oil))' holdine money in their 
banks but are .also U'ying to control 
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the minds of the people of this coun-
try. That is the monopoly. And if 
the Government sometimes restricts--
I hope it does-this newsprint so 
that some poor private person who 
wants to ·run a paper may get 3. 
.chance, what harm is there? That is 
the position. And if this thin& goe• 
.on it is not that the public sector 
will have a monopoly, even hotelwal-
;ahs and panwalas will become em-
ployees of a chain al stores from one 
end to another. '11hat la the J)<lsition 
today. 

I will conclude only by saying this, 
'because no other party has been in 
·power and it is difficult to compare 
what they will do. They could not 
unite even on a sin&le thing as to 
what the subject of the motion sho:,ld 
be. Threfore let us see and compare 
with other countries. India today, 
thanks to the work of the late Prime 
Minister and of the Congress Party 
in the last seventeen years, is the 
<inly country in the whole of Asia 
which has maintained democracy in 
the whole continent. Is it not an 
achievement? India, in spite of .the 
massacre of thousands of Muslims and 
Hindus, in spite of that running, sore 
bas adopted secularism as its ideal 
and is maintaining it. Is it not an 
achievement? Not only that. On the 
que>tion of non-alignment we stuck 
to it in spite ol attacks from Pakistan 
and China. We did not lose courage 
<>r go to this country and that and 
11ay "we will align with you come 
and help us". We 8teadfastediy held 
to that banner and in spite of thP. 
danger to our borders we did not 
flinch, we kept steadfast. We won the 
respect of the whole world, and 
wherever freedom was in danger it 
was lndia that came and put up a 
fight. ls it not an achievement? 
'What more do you want? Surely 
there will be mistakes. there will be 
some corruption. sometimes even 
Himalayan blunders. If you take it 
all in all, thl' achievement of the Con-
gress Party in the last seventeen 
years i• a glorious chapter In the his· 
tor~· not only of Asia but of the whole 
"10rld. Therefore, when my friends 

!eel that we have not gone further 
ahead as they want, let them pause 
for a moment and turn back and look 
and see how many milestones we have 
already passed. Our hearts are goo:!. 
Our intentions are simple an:! 
straight. Our goal is clear and .,..e 
want to reach it. The country know• 
distinctly well that the 1oal wlll he 
reached. 
111.ao 11n. 

Sbrl Alvares (Panjim): Sir, while 
supportina the motion of no-conftl\· 
ence it ia poasil>le to catalogue a list 
of failures Of the Government that 
has contributed to this crisis In con• 
ftdence. The Food Minister 'las thi• 
morning given ample evidence of the 
administrative failure that caused the 
food crisis. That is one part ~f the 
picture only. He has very cleverly 
omitted to state that the buildup of 
the food crisis was during the 1ast 
year or two and what we witne>a 
today in the past two months was the 
result o! Government's faulty policy. 
I need not go into the details of this 
failure because it is necessary when 
discussing this motion of no-confid-
ence to stop and examine the matn 
ca uses of failures that face us today. 

In my opinion the grentest char111e 
that can be laid at the door of the 
Government Is that it has not paid 
attention to the gathering crisis ln 
character in our country. No nation 
can survive, let alone move ahead, 1f 
a sense of national purpose does not 
enthuse it in all the sections. Thi• 
Government has neither tried to 
import nor communicate a national 
purpose to our· people. Otherwtse, 
how ia it that in every walk of 'tfe. 
whether It be the field at politics or 
industry or in the field of trade union 
movement or in the schools and col-
leges there appears to be the aame 
singular lack Of purpose. It Is no 
simple matter that the nation faces 
today. If It has to survive, not 
merely survive but to progress, people 
must be enthused and they must 
understand the purpose for which 
they live. for which the nation e:irists. 

It is not dimcult to examine the 
causes of this lack of purpose. As I 
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said earlier, this crisis of confidence 
has come in the time of the present 
Government. It is rather unfortunate 
that Shri La1 Bahadur Shastri, soon 
after as;uming office should have been 
faced with this motion of no-conJirle-
nce. Dut when we consider the 
continuity of Government and the 
responsibility of the Congress Party 
for the last many years, we canuot 
help arriving at the conclusion that 
this crisis has been building up ste•dL 
ly since Independence. Every section 
i• pulling its own way, and we hardly 
find or notice any consciousness that 
we have to pull together. If it be 
the rich who want to make them-
selves richer even at the cost of the 
poor people, or if it be the Goveru-
ment that wants to be entrenched in 
power without any consideration or 
if it be the poor people whom nobody 
takes cognisance of and who have no 
status in this country and who are 
irrelevant as far as we are concerned. 
everyone is pulling his own different 
way and naturally there are temlons 
created in society. It is not very 
difficult to list how this crisis lntensift-
ed. During the time of the Chinese 
invasion, we were painfully aware 
of our deficiencies and also, if I. mllJ' 
say so, we did not rise to the occasion 
that the challenge of China posed to 
us. Who does not know of the failure 
of our Army, the failure of the Gov-
ernment to prosecute the war and the 
failure l>f the defence committeea 
ti> generate a will among the people 
to resistance. I remember that 
during that period persons vied with 
1>ne an1>ther to get on the defence 
committees as if it was for some 
elective office. It will be surprlslll3 
if I tell y1>u that in the majority of 
the States after the formation of the 
civil defence committees, the State 
Governments have not convened even 
a single meeting till now and that Is 

. an indictment that thi'S country, even 
at the time rtf such a crisis, faced 
with foreign invasion and danger of 
losing Its sovereignty, could not rise 
up to the 1>ecasion and meet the 
challenge that was there. 

The problem of corruption I& 
another such crisis. We do not look 
at corruption from the proper angle. 
Corruption is a symptom ·of a deep 
malaise. Did we examine that 
malaise? Did we find out why it takes 
place or if it is there at all" More 
than two important spokesmen ot 
Government have said that the 
exis~enCl' of corruption is not such ng. 
is made out or that it is not as severe 
as it is in some European countries~ 

It is obvious that the Government is 
not serious about eradic3ting corrup-
tion because it prevents people even 
from realising its intensity. If we 
have to wipe out corruption, we have 
to have such inviolable standards in 
politics, in industry, in administration 
and among the students. The standards 
must be scrupulously protcted and 
maintained. But do we not know how 
the Congress practises the principles 
that it preaches? Do we not know that 
that inspite of code rt! conduct evolv-
ed by Mr. Sanjivayya when he was 
the Congress President that anybody 
who leaves his political party to join 
another must first resign his seat from 
the political party to which he 
originally belonged before he could 
seek admission to another political 
party, things are not happening that 
way? I say this without referring ti> 
any of the transfers that are taking 
place in thi~ House. The Cl>ngress is 
the most guilty party in this respect 
among all the rest. 

What is the state of administration 
today? How many Chief Ministers 
have had to quit their office because 
of the charge of corruption? The 
standard of public conduct must be 
very high. If they are set very high, 
the Chief Ministers must also rise to 
the occasion and be worthy of the 
office that they occupy. In State aft.er 
State and in the Centre also, the1 had 
to leave their office becausr of charges 
of allegations of serious corruption. 
It is no satisfaction to tell us that it 
Is the Congress that . has asked its 
Ministers ti> quit for we remember 
that It is 1>nly ofter persistent demand 



Na-Confidence BHADRA 23, 1886 (SAKA) in r.o·un"il of 

by Opposition and the people in this 
country that the Congress was forced 
to take this decision against its own 
better judgment and its own interests. 
And what of the future? Is there a 
single State in this coun:ry where a 
Chiei Mini;ter of the Congress can 
say that he is free from any charges 
of corruption? Today it is Uttar 
Pradesh; tomorrow it may be Bihar; 
the day after tomorrow, certainly, it 
is Mysore State. One State after 
another, not one Chief Minister is 
continued for long because always 
in the cupboard there are skeletons 
again·.1t potential Chief Ministers and 
other Ministers and corruption is so 
rampant that it !has become the order 
of the day, 

15.11 hrs. 

[SHRI THIRUMAl.A RAO in the Chair] 

The second issue that I would like 
to point out for the cause of this no-
confidence motion is the character of 
the Government. What is the cha-
racter of the Government? What 
does it stand-by and what is its ideo-
logy? Right from Jaipur to Bhuban-
eswar, we were told that this Gov-
ernment stands by democratic social-
ism and that it does its best to imple-
ment a socialist policy. I myself have 
never believed that this Government 
was socialist; I do not believe that it 
was socialist even under the leader-
ship at the late Prime Minister, Shrl 
Jawaharlal Nehru, and I do not 
believe that it is socialist even toclay. 

Shrl Ban1U11811tbalya: A•k Shri 
Mukerjee. 

Shrl AITares: During the election 
of the present Prime Minister, If you 
remember, the issue of socialism came 
to the fore; I do not remember ever 
that there was any organisation, any 
effort, to inform the leadership, to 
elect somebody who at least had paid 
lip-servke to the ideal of socialism. 
There are the lefts and the rights in 
the Congress-the physical left and 
the physical right-because, as I said 
earlier, there is no ideological stand 

MinliteTS 
in the Congress, both the left and the 
light, and the Congressmen closed 
their ranks and set themselves against 
any ideological orientation, and 
demanded that a right, conservative 
in the Congress party should be elect-
ed. That is the meaning of the elec-
tion of the present Prime Minister 
Shri Lal Bahadur Shastri, and that i; 
the meaning of his phrase "middle 
course". It is not only Shri Lal 
Bahadur Shastri who has described 
the policy of this Government as 
middle co,urse; much earlier while 
in America, the new MiniSter ~f Infor-
mation and Broadcastmg, Shrimoti 
Indira Gandhi, described that the Gov-
ernment is a centrist Government· in 
term!i! of socialism, what does it me~n? 
How can any Government that is 
socialist be centrist or middle course? 
These are things which are a contra-
diction in terms. The 'middle course' 
or •centrism' is a position or a posture 
between two ideologies, between two· 
opposites. If the position is one of 
conservatism meaning 14i81ez fair1t 
and the other one is socialism, then 
I can under.;tand centrism. There-
fore, this idea of middle course is a 
very serious delineation, and coming 
from no less a person than the Prime 
Minister of this Government, the 
nature Of . the Congress Ideology 
becomes immediately evident. With 
this ideology of middle course, this 
Government has once and for all 
turned its back upon socialism and 
the socialist pattern of society. Here-
after, we can well understand its 
policies, because the subter'luge8 have 
been shed and In the open a new 
conservative statement of policy, the 
policy of middle course, which I• 
neither socialism nor socialist pattern 
of society, has been made. 

While discussing socialism, one 
must understand what Is the kingpin 
or the rentral idea of socialism. The 
central idea of socialism is quallty, 
and this Government never possessed 
an egalitarian conscience which is the 
central theme of a socialist Ideology. 
Never have we heard this Congress 
Government speaking Of egalitarian-
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.ism; never have we known i! this 
Government prop0unded the theory 

.-0r equality, which is the central 
theme of socialism. Therefore, any 
.Government without an egalitarian 
.conscience is certainly not socialist, 
and my own appeal to this Govern-
ment would be to shed the subter-
fuges. The absence of ·an egalitarian 
-conscience, the theory of a middle 
. course, and the posture of centrism 
.are the characteristics of this Gov-
ernment. It is not, surprising, there-
fore, that the Swatantra ,spokesman 
·who spoke on this no-confidence 
motion welcomed this statement of 
policy of the Gpvernment. He would 
not take part in this motion of no-

·confidence; he realised that the Gov-
ernment is shifting its position from 
socialism to centrism; from socialism 
to conservatism. Therefore, not only 
in Bihar w!)ere the Swatantra party 
has realised that t,tiere is a major 
shift in Congre.s policy, but in this 
House also, the Swatantra party, as its 
political analyst, realised the position 
and is coming closer and closer to the 
Congress position in this respect. 

Mr. Chairman: What about the 
·socialist party members joining the 
·Congress in large numbers? (lnter-
niption). 

Shrl Ram Sewak YRjlav: Political 
corruption bf the ruling party? 

Sbrl Harl Vlsbna Kamatb: He said 
.earlier that the Congress party should 
d·emand that those members should 
·resign. 

Shrl Alvares: Some members of the 
Praja-Socialist party ·did 1om the 
Congress party, and I just now ex-
plained the position of the Swatantra 
party. But there is a difference in 
the characterisation. Some of the 
·psp members who went to the Con-
gress went in the hope that there was 
socialism before the policy of cen-

·trism and middle course ·was expoun-
ded by the Congress. The Swatantra 
-par.ty ·members ·feel or felt that , the 

entire Congress policy is shifting; 
they have no failh in the socialist 
policy of the C:::ongress; their expec-
tation is that the Con11ress policy is 
shifting and is coming closer and 
closer to the Swatantra party. 

Sllrlmatl Yashoda Keddy (Kurnool) 
The middle course is between cen-
trism and communism. (lnteTrup-
tion) . 

Shrl Alvares: That is the issue so 
far as the position of the Congress in 
our country ~· concerned. May I 
now say a few words on the economic 
policy of the Government? We have 
debated for three or four days the 
is.me of food. I said that this Issue is 
nothing new:. It began at the time of 
the last Government; it has been 
developing for the last three or four 
years, and this crisis will remain in 
this country for the next four or five 
years at least, unless the Government 
undertakes some very dTastic reforms. 
What is the situation in the food 
front? The statistics of food imports 
into this country from America alone 
shows that the amount which has 
come in this year totals up to 5.4 
million to~s of wheat as against the 
production·· of II. 7 million tons. The 
American supply for our own consump-
tion is more than half the amount of 
wheat that we grow in this country. 
They have supplied up to now 
Rs. 1,183 crores worth of foodgrains. 
The total loans including PL 480 is 
of the order of Rs. 4,008 crores. I am 
giving these statistics to prove that 
but for the American food and the 
loan of Rs. 4,000 crores as forei~n 
aid, thl! people would not have tole-
rated this Government for as Ion~ P.s 
they ha.ve tolerated upto now. 

The picture on the food front of the 
country is both humullatlng and d ... -
perate. Therefore, it Is not surpris-
ing that the Finance Minister, when 
he spoke in 'l'okyo two days ago, put 
forward the begging bowl and asked 
that debt payments ~huld be resche-
duled. In other words, he a•ked for 
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.a moratorium for debt payments. We 
come to this position, when foreign 
Joan comes to us and are not utilised 
to their full capacity, to the fuller 
authorisation, and al the same time, 
when we have to pay our debts, we 
want to go unashamed to those coun-
trie; and a ·k that there should be a 
moratorium on debt repayment and 
therefore humiliate ourselves and this 
cou11try once again. This country has 
been humiliated for the policies that 
the Government have been following. 
'The entire people have to bear this 
'humiliation, because the Government's 
economic policies are all faulty and 
there is no hope of any improvement. 

Let us see the effect of our fiscal 
policy. It is important, when we dis· 
cuss this Na-confidence Motion, not 
merely to assail the Government on 
the issues of basic characteristics but 
to analyse the Government's policies 
on all fronts. What are the effects 
of our fiscal policies. I have, Sir, in 
this Howe, repeatedly asked the 
Government that they should demo-
ne• ise the currenoy. The Finance 
Minister has stoutly and stubbornly 
re'used saying that demonetisation is 
not neces3ary and that the selective 
controls exercised by this Govern-
ment and by the Reserve Bank are 
-suft\cient enough to control unaccount-
ed money. Here are statistics which 
belie the arguments of the Finance 
Minister. 

What happened on the food front? 
"The advances by scheduled banks on 
foodgrains rose from Rs. 49 crores in 
October, 1963 to Rs. 141.70 crores in 
May, 1964. It is fantastic. Who says 
1he traders do not buy food at the 
producers level and then hoard it in 
order to squeeze the pepole end hold 
the entire country to ransom. In the 
case of our industry it was only 
Rs. I 02 crores in 1962-63 as against 
Rs 104 crores in 1963-64. Therefore, 
the food crisis that took place in the 
countrv. whicb permitted the hoard-
ers to· procure all the fo.od and hold 
the country at ransom, was due pri-
marily and entirely to the failure of 

selective controls exercised by the 
Reserve Bank of India and by this 
Government. That means, in the 
sphere of fiscal policy, I am sure, this 
House will agree, the Government hal 
failed miserably. 

Let us take the question of indus· 
trial policy. What are the profiles ol 
our economic policy? How does the 
country understand whet the econo-
mic policy of our country is in the 
profile in which it has presented it-
self during the past few years. The 
Mahalanobis Committees report has 
made out that not only are there 
monopolies of a large nature in this 
country but that there is a i:reat 
concentration of economic power. 
This concentration of economtc power 
in the hands of a few, these huge 
monopolies have not come up by 
accident. No big industry can be 
started in this country unless there is 
a purposeful decision by the Govern-
ment end the "OK" by the Planning 
Commission. If monopolies have 
grown, if concentration of economi{' 
power has taken place, it is becaus"? 
this Government permitted it will-
fully or otherwise. Therefore, there j_, 
no use lookina: with innocence at 
people who ask this question imd s_i.y 
that the most prominent profile has 
been that the rich has grown i·icher 
and the poor has grown poorer. 

Again, during the discussion wilh 
the Planning Commission ii trans-
pired that those industries based upon 
in-organic raw materials made much 
more money, made higher rat.!.; u! 
profit than those industries based upon 
organic or agricultural raw materials. 
The isi:;ue i5 not as simple as ~t looks 
In this country the Government have 
succeeded in purposefully dcpre.sing 
agricultural prices so that tile profits 
of industries based upon in-nrgani' 
raw materials are much larger in the 
finished sector of our industries then 
whot they iu·e in at the producers' level 
in the villages. Th,e example o! sugar 
is an instance. It is not just simply a 
matter of accident that •U&ar 11rotl~­
tion was low in this country. Sugar 
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production will be low so long 
as the sugarcane grower is not 
given a lair return for his pro-
duce. If there are controls that 
are not exercised properly and 
if the sugar industry is allowc:i to 
make Un-conscionable nrofit3, it is 
inevitable that the sugarcane grower 
will find some ways and means by 
which he will prevent sendinr, his 
sugarcane to the mills and try to pass 
on the sugarcane for the production 
of gur. It is for this reason that the 
price of sugar and khandsari sug:ar 
rose and, also, sugar wa5 lr• short 
production in this country. Therefo:e, 
if we have to correct this profile, if 
we have again to see that our indus-
tries develop in such a manner that 
industrial development also fosters 
agricultural development, we have to 
make sure that in our economy those 
industries that are based upon 
organic raw materials or agricultural 
produce are given a fair share of the 
total profits in the finished goods 
industry based upon these agricultural 
raw materials available in this 
country. 

growth of indU•tly inequities in our 
social system, economic anrf other-
wi c·, should be eliminated. Unlike 
other countries we have social 
burdens of a very severe nature. 
Unless these are removed, unless 
these social inhibitions are eradicated 
our people wi!J not be enthused t~ 
make that effort that we must all 
make if economic regeneration must 
take place in fillis country. 

On the basis of socialism, therefore 
I would like to say this, that this mo: 
tion of no-confidence is supported 
mainly because this Government has 
not paid attention to impart a social 
purpose to the p€ople and to the 
nation, that the Government by its 
policy of middle course has given a 
go-by to socialist ideology, that the 
Government because of its wrong 
fiscal policies has caused a severe 
drain on the country's resources and 
placed it in a humiliating position vis-
a-vis foreign countries who advances 
us the wherewithal for our economic 
development, that in trying to have 
a one-sided development of industry, 
social deve1opment which inc1udes 
social mobility, has been completely 
neglected and, therefore, this Govern-
ment cannot do good to the people. 
For these reasons, Sir, I support the 
No-confidence Motion. 

Finally, the issue of social develop-
ment is a thing that very few people 
pay attention to. After all, what is 
socialism if there is merely industrial 
growth which can take place and 
social stagnation continues as it is 
continuing in our country? For social-
ism to be achieved there must be a 
parallel development of industries 
side by side with social development. 
Social mobility in this oountry i• 
completely absent. Our people remain 
where I.hey are tied down by caste and 
other social inhibitions, and because 
of the nature and circumstances of the 
polbes and the lack of any social 
policy in our l'lan the poor people 
either find no recognition of their 
problems, or if at all a recognition of 
their problem is there, it is so scanty 
and it is on such an austere basis that 
social developm~t wnich should take 
place side by side with industrial 
development lo entlrly absent. Social-
ism demands that alone with the 

Sbrl Barish Chandra Mathur (Jal-
ore): Mr. Chairman, Sir, the Opposi-
tion have a right and privilege to move 
a motion of No-confidence, and it has 
been our anxiety always to under-
stand and appreciate their view point, 
more particularly, when the Oppo-
sition is in a minority. When they 
are not in a position to replace the 
Government, it becomes specially our 
duty to have a sensitivity to the points 
and arguments made by the Qpposi-
tion. Sir, the Motion of No-Confidence 
as known in parliamentary parlour, 
would have a real meaning and pur-
pose if it were to replace the Govern-
ment. 
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That is not the position at present, 
an1 we need not ridicule that posi-
tion. But it would have served a 
great purpose if the motion of no-con-
fidence had presented at least an al-
ternative programme to the Govern-
ment. If no alternative programme 
is presented, certainly the motion 
losses all its purpose and meaning, and 
that unfortunately is the position, be-
cause no two main speakers from the 

OJ!position have been able to agree on 
any vital point or vital programme. 

Therefore, it is not to be met al-
most as a motion of no-confidence. 
We have to take into consideration the 
various arguments advanced by them, 
the failures pointed out by them and 
try to place our viewpoint before the 
House. You will remember, Mr. 
Chairman, that is was very significant 
that when the motion of no-confidence 
was moved, Acharya Kripalani who 
was in the House, who is the bitterest 
and ·biting critic of the present gc.v-
ernment who could not restrain him-
self even at the condolence meeting 
held in the Gandhi Chowk and came 
out with criticism sat stoically with-
out giving his support to the motion 
of no-confidence. You must also have 
observed, Mr. Chairman, that when 
the hon. and esteemed friend, Shrl 
Chatterjee, rose to move his motion 
of no-confidence, there was a ten"" 
atmosphere In the whole House ·but 
by the time he had concluded his 
apeech that tense· atmosphere had dis-
appeared, and not even those 17 mem-
bers who had signed the motion of no-
confidence were there to cheer him, 
to applaud him or to support him. 
That is the position, and that indicates 
that the motion of non-confidence, 
brou1ht about by anger and lndi&n•-
tlon, had no real purpose and had no 
real support even from those who had 
signed it. 

I will first deal with my eateemed 
friend, Shrl Hiren Mukerjee, who to-
day waxed eloquent and bum his 
whole case-I will not go Into the ir-
relevant material to whidl objection 
was taken; I will not wander Into 

the wilderness of the Kerala judgles; I 
will confine myself strictly to the 
major points whirh he made out-he 
built his whole case against the pre-
sent Ministry by saying that the ol'e-
sent Prime Minister ha• made a big 
departure from the Nehru line and 
he built his case on it. May I tPll 
him that. it i• from the figment of his 
imagination that he . has drawn his 
assumptions and conclusions'? If any~ 
body In the Congress Party under-
stood the late Prime Minister Nehru 
and reflects his v;ews and desires, It 
Is Shri Lal Bahadur Shastri, let It 
must be clearly understood. My hon. 
friend, Shri Alvares who spoke just 
now also said that when Shrimatl 
Indira Gandhi spoke in foreign count-
ries she said that we are following a 
centrist course. That lends further 
support to my contention that if Shrl-
mati Indira Gandhi and Shri Lal Blllha-
dur Shastri did not know what Nehru 
meant or what was his reflection, 
then who knows much better than 
the9e two .People? Not ~hr! Hlren 
:Mukerjee or Shri Peter Alvares or 
anybody else either on that side or 
th Is side of the House. Therefore, the 
entire edifice which he built on one aa. 
sumption that there Is a big departure 
from Nehru line falls ftat to the 
ground. 

I would also like Shrl Dandekar to 
be dislllusloned on this point that 
this Government going to depart from 
Its well-considered and well-thou1ht-
out plan of Industrial and economic 
development. Well, on occasions we 
have got to make a shift and we have 
got to emphasize a certain aspect. May 
I submit that if my hon. friends care 
to read the report on the Mid-term 
Plan and a note circulated by the 
Planning Commission on the action 
taken. they will find there the view of 
the late Prime Minister Nehru that 
greater emphasis ahould be laid on 
food ilnd agriculture and larger allo-
cations should be made for that. It is 
only that part which has been In the 
present context, and rl&htly so, em-
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phqsized by the present Prime Minis-
t.er, who is sensitive and that is his 
great qualification-to the public de-
mand and to the voice and to the 
agonies and miseries of the people. 

Then, though we have already dis-
cussed the subject of food, it has been 
brought very niuch into the picture. 
I do not want to impose politics into 
food. I will deal onlY with facts which 
will not be disputed even by my friends 
sitting on the opposition. We all know 
that there is shortage of food. We all 
have ·a complaint against the hoard-
ers. But may I tell my hon. friend, 
Shri Hiren Mukerjee. that those who 
indulge in hoarding and blackmarket-
ing are cleve:er than the Communists 
and it is not so easy to catch them? 
Therefore, you have got to make out 
a proper plan and a programme so 
that you lay a proper trap and catch 
them unawares. You have got to do 
it from the very beginning, when the 
grain is with the agriculturist. 

An Hon, Memlltr: Why don't you 
tell them "I am going to catch you"? 

Shrt Barish <Jbandra Mathur: That 
is why I said they are cleverer than 
any of you people here. I have also 
told the Minister of Food and Agri-
culture that they are very clever 
people and I !mow he is proceeding 
absolutely on sound lines. 

·coming to food, in 1950-51 the avail· 
abi llty of food for the etitire country 
was about 54 million fons; it Is accept-
ed on an sides. Today, In the WOl'llt of 
the situlltion, the availabiliv is 78 
million tollll. The rise in population 
from ·19!'1-52 to datebn been from 88 
crores to 44 crores. Even though we 
are alartned at the growth of popu-
lation, It has ndt been more than 80 
per cent whereas the Increase In pro-
i!ucilon Is to the extent dt no per cent, 
even according to the ftrurea Which 
are accepted by an. What do 
they indicate? They indicate, let 
it be clearly understood, that 

Minlsteri 
the per capita availability of 
food, which means a1so the consump-
tion of food, has gene up by 20 per 
cent. I do not have any complaint 
against it, because the consumption 
must go up. We were living at a 
semi-starvation level at a particular 
time and if the consumption is going 
up it is a happy sign. 

S!Jri Ram Sewak Yadav: Whose 
consumption has gone up? Who ore 
those people? 

Sbrl Hat'lsh Chandra Mathur: My 
hon. friend is asking who has staTted 
eating moTe. I do not think it is 
Talas or Birlas because they were eat-
ing to their full even in 1950"51. So, 
this increase must have been in !he 
consumption of the poor people. Let 
us face facts; let Us understand the 
position. It is the pooreT secti~n 
which Is eating more than •.hat it was 
eating in 1950-51. 

Sbrl Ram s-ak Yadav: 
ing to you, those people 
staTving now are well fed? 

Accord-
who are 

8hrl Barish Chandra Mathur: The 
increase in consumption could not 
have been by Birlas and Tstas and 
thoeir pichhlaggus. They· were eating 
h1<~was and puris even before. I have 
not the l~BRt doubt about it. 

Shrl B:lsben Pattnarak (Sambal-
pur): Has he got any statistics to 
point out the income cstegory which 
is consuming more? Re must come 
ou't w ifh statistics. 

8bri Barfllh Chall«ra lllatllur: What-
ever category you like. I leave it 
entirely to you. ·But it mu!lt be about 
20 crores of people of India; it can-
not be one lakh persons, whatever 
category it is. Maybe that it is quite 
correct that the lowest stratum has 
not benefltell very much: I agree. I 
will agree to whatever you sa:r, but 
you cannot dispute this fact that a 
lqe aection of such people is there. 
l'or example, Punjab wa• dellcit of 
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food at the time of partition; Rajanthan 
was deficit. The movement of wagons 
will indit"ate to you that It was so. 
Today both the States are surplus. 
We quite understand that the con-
sumption of foOd will stili go up 
much more because we were living at 
starvation level. There has been a 
shortfali. We 'dre not happy about it. 
But tha\ is not 'lily point, my point is 
that it has gone up Is a point which 
cannot be forgotten and It ls a very 
important point of which you mu1t 
take note. 

Because on:y failures heve been 
mentioned, still I am not going to give 
you the catalogues of achievements 
Of this Government. I am not going 
to tell you how· the post offices in 
rural areas have gone up to 272 per 
cent. I 'llm not even going to tell 
you that the consumption of su1ar 
which is so much talked about today 
is today at least 172 per cent of what 
it was. 

An Hon. Member: Actually you ere 
telling all that. 

Shrl Barish Chandra Mathur: There 
are many things. Let us take only 
one thing, namely, power. In Madras 
almost all the vil!agea will be ·over-
ed under the Third Plan. 

Shrl Kuhl Ram Gupta: What about 
Rajesthan? 

Shri Barish Chandrl' llla&lnar: 
think, my hon. friend will bear me 
out that at a meeting at which he 
himself was present an MP from 
Madras-I do not know whether he 
was from the Opposition or not-told 
us that ever sil!ce l1is village has been 
etectrifted-I am only talking of rural 
economy-that which was all tlhe time 
in debt has now become a surplus 
village earning Ra. 8 lakhs to Rs. 7 
lakhs every year. What bu made 
It pouible? It -. cheap pov.er 
available to eaeh farmer there w.hich 
has made it polllible. lf we were to 
follow my bOn. friend, Shrl Dandeker. 
we will deny them cycles, power, 

Ministers 
machinery, buses, wagons, railw...ys. 
Now, 100 more trains have started 
running. There are 1,000 train S•r-
vices. You will have to deny a 11 
this to them If you follow the basic 
oadvice of our friend who, I am aure, 
atter sitting here for a few months, 
will get himself educated according to 
the wliaies and the desire of the mass 
of the people. 

Shri Ram Sewak Yadav: Go and 
see Hindustan. 

Shrl Kaalll Ram Gupta: What about 
his own State as regards electricity 

Shrt Harllh Chandra Mathur: In my 
State electricity haB doubled or treb-
led but we are actually unh"PPY about 
it ~nd we are wanting more electi·i-
city. We have it only in 400 or soo· 
villages. 

Shri Ram Sewak Yadav: Is Rojas-
than very prosperous? 

Shrl Barish Chandra Mathur: So fnr 
as food is concerned because mo:-e 
areas has come under irrigation and 
it has become a surplus •3tate. 

Now, let me turn to more Important 
values on which my hon. friend, Shri 
Chatt .. rjee, laid greater str•ss. I 
think, if this country is proud of 
anything, it is definitely proud of its 
fundiamental rilthts. It Is not the 
limited democracy thet we have here. 
Here we have given roots to a fu 11 
and free domocracy which 11 the envy 
ol the world and which has to set the 
pattern in this whole area. That is 
something of w)»ch everyone should 
feel proud. Le~ us not say things here, 
bet"ause what we say here Is quoted 
everywhere outside, at lea3t where 

the national interest 11""1ands it an1 T 
have not the least doubt the 
national interest is dear to every 
hon. Member sitting in the Oppos;tion. 
Let us at least see both the good and 
the bad points. ·&, this ls one of 
the thln1s of which we Bhould be 
very well proud. 

Then, he also talked about the emer-
gency. I hlipe the House wfll re-
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::nember th-at we discussed •he emer-
gency and the complaint against the 
Government was that the emergency 
powers placed in their hands were 
not effectively and purpcsefully used. 
There was no case made out to wipe 
out the emergency, 111 a matter of 
fact. I am one with that feeling of 
.the House. 

Let us remember that we have set 
very hillh standards of parliamentary 
democracy to which our friends in the 
O;oposition have contributed no less. 
·But this definitely is e fact that those 
Whu are in power and who have bee'! 
in authority, the Congress Govern-
ments, have always attached the 
highest importance to l"eat values. 

'Tlmt is for what Prime Minister Nehru 
will be remembered by posterity, 

·for general.ions, namely, that he gave 
·these great values. It is not that we 
·go in for elections at the time of our 
-choice. That would be perfectly 
-democratic. That Is a democt"atic 
·principle in t.he UK. In :he UK 
·whichever government is in power It 
will go to the elections at a time 
most suitable to it, whether it " April, 
·111ay, June, July, August September 
·or October. But this Government has 
-scrupulously kept the schedule and has 
always gone to elections In lhe month 
-of Februery whet.her that was to Its 
advantage or dlaadvantage. Thae are 
1he important, basic and fundament11l 
·thln1s of which the whole House and 
-the whole country should be proud 

Sbrl Ram Sewall: Yadav: What 
:about t.he Orisle. mid-term elections? 

Sbrl P. K. Deo (Kalahandi): They 
·were forced six month before the elec-
·tlons. 

Shrl Rarlllh Cballllra Mathar: So 
much has been said about corruption. 
·You will remember, s:r, and the House 
·wlll at once agree that I have never 
·been sparing on this point. We have 
.alw.iys tried to focus the attention 

of the Government and, if necessary, 
to accelerate the process to see- that 
corruption was rooted out and th'<lt 
immediate act.ion was taken against 
the defulters. We continue to do so. 
But will gnybody here disagree that 
during the last three months at least 
there has been a characteristic aW11re-
ness of this problem by the Govern-
ment as a whole? It is not, let us 
clearlr understand, thet it is Shri 
Nanda who is acting in isolation. Shri 
Nanda would never be eble to func-
tion ... 

Shrl Nath Pal (Rajapur): Why has 
he to act in lsol11tlon In this vital 
aspect? Wlhy can he not have the 
collective support of' his party? 

Shrl Barish Chandra Mathur: I 
. wish to tell my hon. friends that the 

Home Minister would never be able 
to tuncUon unless and until he had 
the support of the Prime Minister gnd 
of the party. I wish he had-and I 
am sure, he will have--the support of 
the entire House. 

Sbrl Bari Vflllbna Kamath: Why did 
you say 'in Isolation' then? 

Shrl Barish Chandra Mathur: It Is 
not, therefore, that I say llhat he is 
functlonin1 in isolation. He c•nnot 
function in isolation. Let it be clear-
ly understood. The Home Minister is 
char1ed with a perticular responsi-
bility; therefore, he will have to take 
the initiative In certain matters, but 
he has the deftnlte support of the eore-
cutive and of the party. There are 
certain we:ys and methods with which 
we may not be In agreement. I do 
not agree with this way of doing 
things. I am all the time saylna that 
we must have an institution of Com-
missioner for parlieriientary Investi-
gations because we must have an ins-
titution which will inspire confidence 
In the minds of the people. That !! 
a must so tar as I think; but that does 
not mean that we ere not giving proper 
attention to thaf particular matter 
and tilat there fias not been a clear 
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awareness of the situation. I think 
this Government deserves definitely to 
be congratulated on the most drasbr 
steps which it has taken against its 
own partymen when it was found that 
democratic rights of the peopie and 
democratic values demanded it. 

I will also say a word about our 
foreign policy about whi~ so much 
has been said. r think, our great 
Prime Minister-it will be realised at 
some trme--has rendered a g:oot ser-
vice not only to this country but to 
the entire world by setting a new pat-
tern in the international field Let 
us not repeat non-alignment parrot-
like. What was his positive and dynn-
mic role in this matter must be ap-
preciated today; certainly it will be 
appreciated by pos.terity and his name 
will go down in · history in golden 
letters. 

There 1ore two groups as we were 
being told. There is the Eastern 
group. Where is that group now? 
China and Russia form that group. 
They two are apart. What about the 
Western group? France is making it 
uncomfortable for that group. It has 
no place in that group. Pakistan 
wtiich thought it will get very much 
out of this group is smarting under 
that policy which it followed. It is 
smarting eve;zy day. If you follow 
their speeches, if you follow their 
action, you will find they are smarting 
under the past c!cbris of their mis-
takes. It is the policy of the Prime 
Minister which creat-.d a great impact 
all over which encouraged the U.S.S.R. 
to understand that they have a friend 
-they have a real and a sincere friend 
-that they could re1'ax and that their 
rigid attitude need not be there. It is 
this iridirect impact of our policy 
which has been responsible for the 
reduction in tensions. It is this policy 
of non-alignment which has served a 
great purpose for the nations which 
have become independent during the 
past few years. They have all toed 
the line of non-alignment and they 
find it to their best advantage. Had 
this policy not been there, the whole 
of South-East' Asia would have been 

engulfed-I have not the least doubt 
about it-by communism and there 
would have been nothing but intri-
gues and factional troubles. There is 
a fertile ground in the sub-continent 
of Africa. It is this policy of non-
alignment which has set " pattern 
whico is r•!sponsible for the reductio~ 
in tensions, and this Government fol-
lows that policy which is sound to 
the core. 

It Is to the credit of the present 
Prime Minister that he does not take 
any nation for granted. He bas taken 
a particulnr care--and we must cong-
ratulate him on that account--tihat he 
has sent his Foreign Minister out to 
meet the heads of all our neighbour-
ing States. A case was made out that 
our relations wlfh all our nei&hbour-
ing nations are not cordial and gr-od. 
There cannot be anything farther from 
the truth that our relations with 
Afghanistan have always been very 
cordral; that our relations with 
U.S.S.R. whidh is another neighbour 
have always been cordial; that our 
relations with Burma have always 
been corcfral; that our relations with 
Ceylon are better than that of any 
other neighbour that we have .... 

An Hon. Member: Indonesia? 

Shrl Barish Chandra Mathur: If 
you take Indonesi9, you will find that 
we have had good relations wit!t Indo-
nesia. As a matter of fact, Indone!olia, 
in nil Its decency, owes a great d"'11 
to this country. But if Indonesia t~es 
a particular path, you cannot help it 
ond I cannot help it. There is nothing 
for wh;ch this country could be helcl 
responsible that it has not gone all 
the way to be friendly with Indonesia. 
But if Indonesia goes In a different 
way, if it can only be friendly with 
China, you cannot help It. Maybe, It 
is because of their population, b<!r.auae 
of certa In compulsions, becau3e of cer-
tain desires and ambitions and 9JI that. 
That Is absolutely another matter. 
Then, our relations with Nepal had 
strained a little bit. But when Shrl 
Lal Bahadur Shastri went there, It 
gave a turn and now our relations with 
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Nepal are all th'3t could be desired 
for. · 

An non. Memlier: That is why 
witfi the help of China a road has 
been constructed. 

Shri Hatlsh Challdra Mli.thlir: . Let 
us undetstand the other ·country and 
their sentiments also. Let us not do 
anything to· damage· the relationship 
which we hav11 built. They are .'W<lllt-· 
inf us to: blliJd .. a· road; they ·are 
wanting us to buil,ci a dam; thl!y are 
wanting ua :to ·build industries; they 
are wanting WI to do so llUJCh for them 
.,nd .. they. have stated more than once 
that their relations with India would 
be co~dial .1111d ,they wou!d j:>e, further . 
strengthened. 

Lastly, I. would refer. to my hon. 
friend, Shri ·Peter Alvares who s.Poke · 
with gre~t 'eioguence. J think he spoke. 
wjth certaip. ol>session ·and · !rustrauan 
btlc~us~ of certaµl split ln his Party. 
What,.111Y fri~rid .$.l!id. was t)tat ,those 
people wllo hilc!. left were honest P.S.P. 
merpberS-vi:ry ~spectable of course-· 
and tlhey. were .ill .the h,i~h~t ip. the 
hierarchy. Th<'y are joining everyday· 
and they :are ·quite hat>W. • . '• 

Shrl ~ 'n:alf.r!ad&v;. Tbey have 
already . been bribed. . · 

Shrl Ba•lsll·(]handra Matbar: l.am 
answering my friend Shri Peter : 
Alvares.: .... 

Shrt Atnres: 1 said, they be!leved 
in Congress s<ic;jallsm arid they ilre 
moving 'ioward!! Swatantra idea ... 

'slltj liartsil..'c~.ira MaU.11~: :W:ay . 
were. they i:lisillusionef 'rbey 
believed in Congress soci41b$;n.. Cong- -
ress socia\ism fa .ther~. I . wanted ,IQ 
know, onl,y that.. My fril'~d said that 
th,ey .were. disillusioned. The h~"· 
PiUiie Minist~r hllcl said, we will.f9<-
low a mid.die cpurse. They kn.ew it 
much earll~r ... Srim"!U: lm;ll.t11 G.and)ti-. 
has told "1U~ ead.ler ~ th;i~. we are;. 
centrists. How -do you justify this? 
The plain fact .Is th.a.t .\lie.re is a .f!'eat 
gtavitation .: t1>m~ds .: C.1mFe!ia a11d if. 
there is any split in your Party I 
think, you better not mention it here, 

rather try to throw the ball In the 
direction where it carinot ~tav. What is. 
the sense in it? ' 

llllT '"""° (~) : ·'lmf t, ~ · 
t I ~ ~ imr.tdij.m ;ftt ~t: 
~i\'m;r;r~~I 

·ShrJ Barish Clwl~ Matluu;: Sir, l 
l!hink, _practica_lly I: have answered all r 
indi~~ts :of mY friends and I think 
they will do well in . the qest inte- . 
rests- of. the country to rethink what 
their attitude eho1.1ld be. 

Mr. Chiilrman: . Shri'.P. K. De!>· 

~·~:~·~···.~ 
~~~·~t1 .··' 

Mr .. Chairman: I have ·already call..,.· 
ed Sbri P. K. Deo. 

Shrl Kash! . Ram Gupta: He ·rais..s·· 
a point ·Of· order. 

Mr. Chairman:· I have already call··· 
eci anot.lier hon. Member. What is ' 
the point o:t order? Is it about his ' 
rigtit ·to speik? 

.-fl.'"""" : ~ GqaT if[ lli'f ll1if ·lf( 
~·iii; ~ <nit ~ m~ lffiITT' ;i.-
~ ;i ·~t~:r1t_1 ~:, 
~~~t~m'nfr~~~it" 
~ lf >tf<; ~~ii;" l11!"lf it~~ ~I 

Mr. Cbairnilin: There is 'no p0int-
of'orderin that. Shri P. K; Deo. 

'si.rt' -P. 1Cri:eo; (Kalahandl): Mr.'' 
C~ai~z:i., _Sir, .po~he~e ... ~ii. ~e. h.is~,, 
toi'y Of democracy j>robab1;y with the 
el!'.cep\i1>11 of France,_ a 9ove;nment of' 
hardly three montbs Old has ever 
st.pod. at the docke to face a No-Con~' 
fldel¥:e iri.oti9il.' .. · · · · · 

J~~\.i' H~rlsll· C~nidn M&.~r: it 1~: 
the immaturity of "'the oppo!lltlon.'" 
That Is the reason. 
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Sliri P. K. Deo: It is true that 
many previous Ministers ha'Ve continu-
ed but, Sir, we tall kp.ow that they 
never had any initiative or freedom 
to think or act maependenily under 
that so called banyan ti·ee. As point-
ed out by the previollS speaker of :rny 
~.arty, the present Government has 
inherited the ·legacy of i7 years of 
>nistule, 13 yeats of planning with 
wrong priorities and' reckless spending 
to the tune of Rs. 19,000 crores. 
Of this, deficit financing amounted to 
Rs. 1800 cfores as a result o1 wtiich 
the prices have shot up ·by 37 per 
cent. It has irib.efited a 1-ag>acy of 
public debt to the tune of Rs. 90,000 
million or mol'E). In this period, direct 
taxation had increased by 85 per cent 
and the net of indirect ta~ation has 
been cast so wide that it has not left 
any conceiv.able consumer item. We 
are reaping the consequence:! as the 
cumulative effect of all this. So, we 
feel that though the su.bsequent 
months may unfold the real worth 
of this Ministry, 11his three-month old 
Ministry oo not possess any :magic 
wand ~t they will undo al! the mis-
takes overnight. So, we, as responsi-
ble M'El'l11bers of the House. belonging 
to the largest opposition party in the 
country could not afford the luxury 
of associating ourselve.s in this no-con-
:ftdence motion. However, we would 
not be lacking in giving punches at 
the wrious lapses and misdeeds of 
the Governmen\ cfuring these three 
months. 

J • 

When this Ministry started. i1inc-
tioning, there was great :fumbling. 
The way there was permutation and 
OO!nbination of portfolios and notift-
lx:ation after notification was issued, 
gave us an impression tha~ it is ·a 
weak 01>•ernment .and probably sus-
eeptible to wl'ious pressures . ... 

Sli.rlmatl La\shlllikanthanuna: On 
a point of order, Sir. it is the .privilege 
of the Prime Minister 1o a lloca tp port-

folios. :Row can Tie say the Ministry 
is susceptible to pressures, etc? 

Shri P. K. Deo: Tlrri interruption 
should be intelligent. Ple-ase sit down. 

Mr. Chairman: The hon. Member is 
not yielding. Ther11 is no point of 
order. 

Shri P, K. De1>: Up till now no 
effective steps have been taken to free 
the sacred soil of this country from 
aggression .. We have more or less ac-
quiesced in the illegal acquisitions of 
Chln.oa. 

Shri Sheo Narain: !ie is reading 
his ~eech. 

Mr. Chairman: He is o.nly consult-
ing his notes and not reading. 

Shri P. K. Deo! By o~upying large 
chunks of Indian territory, China has. 
been reaping tee political and mili-
t.ary benefits. We have always mei: 
the' challenge by m.aking a mild pro-
i;;st and all these protests have :fal-
len on deaf ears. We are surprised 
to· learn that the Chinese forces in-
truded -as :fa;r as 21 mi!es inside Sik-
kim and there has been large concen-
tration .of Chinese troops in the Chum-
bi Valley. We learn that there has 
been large concentration of P>akistani 
troops at Telulia in East Pakistan and 
we fear particularly that it m~y not 
lead to pincer movement of the Plndi-
Peking axis to attack the. corridor 
which connects Assam and thereby 
iSolate the eastern part from the rest 
of Indi'a. 

We still pursue these futile talks. 
This morning's paper says that we 
still want to find out thMugh the good 
offices of Ceylon if China ig at all 
sincere to withdraw its military posts 
from Ladakh. Are we yet to le~m. the 
intentions of China? Do we not know 
actually what C.funa is aft<:!r? All 
these years, we have been wasting. 
time on these futile talks. These loose 
1'alks give an impetus to pervei:t think-
ing of persons like Shri Jaya Pl'akash 
N~ayan, who often sayR that Aksai 
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Chin should be Jet out to Chins. 
There should be an end to all these 
talks and we should take definite 
1teps to meet the challeng-:!, 

It is not a boundary dispute. The 
demarcation of India-China boundary 
ls not going to solve the problem. 
Has the 38th Parallel in Korea or the 
17th Parallel in Viet Nam solved the 
problem? In spite of ir.leological affi-
nity, Mongolia does not feel safe from 
the covetous eyes .of Collossus. The 
Chinese intention is to dominate the 
whole of Asia and only the economic 
prosperity and military strength of 
India can fllce the challenge of China. 
We are all grateful tor the ti:nely 
military aid from U.K. and U.S.A. at 
the time of the crisis, which turned 
the table of wsr. Thanks to USSR, 
we are told that Mr. Chavan's mis-
sion has been successful. But we 
should be sure that this Russian help 
would be forthcoming in case 1>here 
is war with Chin9. That has to be 
categorically ascertained, because since 
the last two years, we have been 
hearing thst MIGs are coming. At 
times they say that MIGs are coming 
by ship. I hope tihey are not com-
ing by bullock carts all these years. 
Anyway, we accept militsry aid from 
any source to strengthen our militnry 
posture against China, but we should 
be sure that the Russian aid will be 
available to us in case China makM 
another attack on the cout>.try. 

Simply the acquisition of military 
hardware is not enough. It is the ac-
quisition of genuine friendship that is 
all the more essential. Due to our 
diplomatic fumbling, China has stolen 
a march ahead of us in cultivating 
friendship. When we are losing our 
confirmed allies, China had been 
maki-ng new friends. My friend, Mr. 
Dinesh Sln(h, will bear me out that 
after he and Mr. A. K. Sen ha've 
visited the African countries, special-
ly Malawi, Uganda and Kenya, a cal-
culated and determined attempt has 
been made by China to cultivate 
friendship there. India all along 
had a reputation of being a 
tearless ftghther for freedom and the 

champion of oppressed people. That 
glamour has gone. Now we learn 
that Mr. Chou En-lai visited all the 
african countries and he stated that it 
is a fertile ground for revolution. 
That statement was immediately fol-
lowed by the coup in Zanzibar and 
unknown persons trained in China 
like Baboo shot up into prominence. 
So, we shall have to take a lesson 
from this. China even goes to the 
extent of Improving her trade rela-
tions with South Mrica and Portugal. 
We sometimes fail In our diplom&tic 
duty and in ordinary courtesy. We 
never bothered to send a message of 
goodwill when there was the meeting 
of the second African summit at 
Cairo while China was prompt in 
sending a message of goodwill. We 
should be careful when we will be 
going to the second non-aligned con-
ference. I feel that it may be a trap 
and unless we play our cards proper-
ly, we may be put in 5 uch a situation 
that we will have to accept the statua 
quo on the northern border. So, all 
these things have to be considered. We 
lack that genuineness of heart with 
which Tenku Abdul Rehman SUP-
ported India at the time of the naked 
aggression by China. Of course, our 
Finance Minister has done a good job. 
I congratulate him. At the time, I 
feel it is a not adequate. In this In-
donesia-Malaysia controversy, our 
UN representative should say in cate-
gorical terms that we are on the side 
of Malaysia. We should say that we 
support Malaysia and we cannot tole-
rate tihe interference by another 
nation, however great it may be, in 
the internal affairs of a neil?h"r-· ;~g 
State. Though relations .,.; t11 Nepal 
have improved-for which I congra-
tulate our present Prim., Minister 
Shri Lal Bahadur Shastri-<iince his 
visit to Nepal last year, Indians' pre-
stige has r~cel.,-•il a very rude shock 
In the neighbou :ing States. Indians 
are being squ~ezed out from Pakis-
tan, Bu'tT'' Ceylon and East Mrica 
and Fiji !•lands. It is high time that 
we use the good oftlcerii of our Mis-
sions abroad to ensure that the Indians 
there get equal and humm treatment 
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and they are able to repatriate their 
assets when they come back, and 
whatever is taken over by the Go~rn­
ment there should be duly compen-
sated for. But we have been neg-
lectful in that duty. Some of the 
posts of Ambassadors in important 
centres like Rangoon and Djakarta re-
mained vacant till the other day. 

The rehabilitation of those Indians 
who are coming here is a big problem, 
and we shall have to give them all 
facilities. Dandakaranya has been all 
full, as you, Sir, coming from that 
area or from very near that area are 
aware. We shall have to rehabilitate 
them, therefore, in the backward areas 
of Kashmir, NEFA and the Andamans, 
and I hope that the present Ministry 
will examine this proposal. 

It is a good thing that the Extern-al 
Affairs Ministry has now a whole-
time Minister who is not entirely new 
to this task, and it is now high time 
that we should shed the international 
ambiguity of non-alignment, and do 
some positive thinking and take ac-
tion. Non-alignment has not led us 
anywhere. It has not solved even one 
problem of ours. 

Shrlmatl Lakshmlkanthamma: On 
a point of clarification. Just now, the 
hon. Member has said that we can 
accept aid from the USSR . . . 

Mr. Chairman: There may be con-
tradiction the hon. Member's speech 
but they cannot be cleared on the 
spot. 

Shrl P. K. Deo: The hon. Member 
lacks understanding. If she is care-
ful in listening, she will be able to ap-
preciate my argument. 

8hrlmatl LakshmJkantllamma: I am 
asking this question because I under-
stand. What his leader Shri Rsjgo-
palacharl has said Is diftlerent from 
what the hon. :Member has said. 

lllr. Cbalrman: I can understand 11he 
capacity of the hon. Member to under-
stand. 

Shrl P. K. Deo: Non-alignment rn:iy 
be quite good an academician or from 
the academic point of view. But non-
alignment should not mean equi-dis-
tanee from the USSR and the USA. 
It should be the closest proximity to 
both. In the present context, you may 
call, it by any other term also, if you 
like, but our foreign policy should be 
of the closest proximity to both the 
USSR and the USA. Fortunately for 
us, both are against China, because 
both understand that China is a po-
tential menace to the world peace. 

Taking advantage of this, we shall 
have to accept aid. American bona 
fl.des hwe been j us ti fled by their ac-
tion at t!he time of the crisis. We are 
still in the dark regarding the bon11 
fldes of USSR. My respected leader 
Rajaji has said in categorical terms 
that we shall have to align with the 
West. In our defenee preparations, 
we have been bled white, and the 
nation has been bled white. If we 
want to fight poverty, in the internal 
field, we cannot afford to spend a 
single paisa for our unproductive 
military equipment. So. we shall have 
to align, and I most respectfully agree 
to Rajaji's suggestion. 

Coming to the food front, there has 
been a sign of relief. The Food and 
Agriculture Minister has stated t!hat 
we have turned the corner of food 
crisis. It ls very good. At the same 
time, I take the liberty to congratulate 
UK for having diverted the Austra-
lian wheat ships to Indian ports to 
save us from the food crisis, and also 
for the timely American aid at this 
time of need. 

My hon. friend Shri Harish Chandra 
Mathur wa• saying that Shrl Dande-
ker needed some education, because 
he was new, and that bis statement 
that agriculture was getting a step-
motherly treatment was all wrong. I 
take the liberty to educate Shri Harillh 
Chandra Mathur, through you. It I• 
absolutely correct when Shri Dande-
kar says that agriculture In thll count-
ry has received a step-motherly treat-
ment from Government. It Is a fad. 
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While the industralist .gets power for 
the aluminium plant at 3 p, per unit 
from ·the Rihand PrO'ject, the poor ag-
riculturist has to pay 19 p. to pump 
much-needed water for his thirsty 
land. Is that not step-motherly treat-
ment? · 2 mlllion acres of irrigation 
potential have remained unutilised., 
and ther e is every likelihood of this 
figure being raised to 5 million acres 
by the time we reach the end of the 
Third Plan. There is also insecurity 
of tenure. My hon. friend spoke of our 
Fundamental Rights Our Fundamen-
t.al Rights in the Cbnstitution are 
like pie-crusts, and they are bro-
ken tihe time of oonvenience. The 
Seventeenth Amendment to the Cons-
titutioi1 has robbed the i·yot of his 
freehold right, that is, the ryot who is 
the backbone of India's economy, and 
has classified him along .with the 
zamind~r or intermediary' to wait for 
his liquidation. When that is the 
case, could there be .any impetus and 
could there ·be any incentive of more 
food production? 

r quite fail to appreciate the anxiety 
of Government ·to check the food 
prices. 'Their anxiety is qulte in>.ompa-
tible with the defic~ financing to the 
tune of Rs. 149 crores which they ha_ve 
resorted to in a period of six weeks, 
during June-July last, which bas ·bro-
ken aU :previous records. Unless you 
can it planning or call anything worth 
planning, it is all humbug and throw-
ing dust in the eyes of the people. 

· What is the value of ihe rupee to-
day? The rupee is just 17 paisa in 
value. You cannot increaSe the in~ 
trinsic val~e of -the rupee by putting 
Pandit Nehru's profi;le on the coin. 
We strongly resent at this. If at all 
anybOdy's profile is to be put, it sh.ould 
he that of the Head of the State. We 
are against the personality cult. We 
shudder to think how the p.arty in 
power which had brobght forWard 
legislation to ilhe effeet that a curren-
cy note will lose its legal tender if 
any political slogan written --On it-

that was only to accuse ·the DMK-
. could on their own come forward with 
the proposal that the ·Indian rupee 
wilt bear the Prime Minister's pro~ 
file. That is all wrong, and I :;trong. 
ly protest against it. 

We are, I am afraid, heading to-
wards an one-party government. 
When the late-lamented Pandit was 
there, I said that this country was not 
a zamindar of any individUa!. We do 
not want a dynastic rule to p.revail in 
this country of course, my hon. friend 
Shrl H. N. Mukerjee may advocate 
for 3I). one-party state, as he has been 
advocating before the students ·of the 
Delhi University the other day; he 
thinks probably that one-party state 
is ideal for this country, but we can· 
not subscribe to that view. 

Coming to the home front, I cong-
ratulate the h<>n. Home l\llinister for 
his bold declaration and det~rQ).ined 
efl'ort ·to root out corruption. Corru.1>-
tion has been corroding the moral 
fibre of the nation, and increasingly 
debasing and d~mor-alising the people. 
We want t.p make his hands stronger. 
We also want to make Shri Lal Baha-
dur Shastri's hands stronger to fight 
out corrtU>tion. 

The names of Shri: S. R. Das and 
:S. K. Das will go down in llis-
tory IJ:or the yeoman ~rvice&; 
they have done, as a result of 
which one Cabinet Minister and one 
Chief Minister of a state had to quit. 

. The report of Shri S. K. Das never 
saw the light <>f day, but that of Sbri 
S. R. Das has seen, and from whatever 
we have come to know, he has done 
a wonderful work. And the most 
correct st.et) is 'being followed ttp by 
Shri Nand~ in bringing to book the 
various corrupt officers. But, at the 
same time, we are taken a -back when 
a storm of protest and grumble is 
l'a.i~ed ins ide the party in power; when 
Sh.ri Nanda takes any step to fight 
~ut corruption. Why should it upset 
them? Probably, it :pinches their 
shoes: I can appreciate it corrupt 
people against '!V.hom such char~i 
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llave been levelled object to it. But 
Why should innocent people like the 
¥inister of Information and Broad-
casting come out openly and accu.>e 
81u'i Nanda f0r the steps that he has 
&aken to root Qut corruption·! 

I cannot appreciate it; 

Shri K. N. Tiwary (Bagaba): That 
'is a mis-statement. The M.inlster· of 
Information and Broadcasting did not 
say that .• 

llr. Chairman: I understand. But 
-.ls-statement have to be corrected by 
either l\11.ambers. 

Shri P. K. Deo: All those who ha:ve 
crown rkb. overnight and have ac-
eumulated fabulous wealth a.re the 
:loudest exponents of socialism, and 
they swear by the poor people. While 
4eaJing with this degraded aspect of 
human behaviour, it is the call of duty, 
it is the call of conscience that has. 
eompelled me to bring to your notice a 
memorial presented on 13-S.-6• to ti).e 
President l;>y the non-communist Op-
ption members of Padiament, and 
of the Assembly of my Stale and cer-
1ain leading men. Besides narrating 
'blatant facts of favouritism, nopotism, 
eDl'tUPtlon and partisanship and poli-
tial misconduct, they have urged 
Oovermnent to appoint a Commission 
of Inquiry under the Commission of 
Xnqulries Act, 1952 to go lnto the ques-
tion. I do not want to go into the 
m erits of the question because it will 
not be proper to do so. I do not want 
-to prejudice the inquiring officer at 
1hls stage. At the same time, I feel 
it m:y duty to bring to your not ice 
1hat pending consideration o~. this 
ipestion, many drapiatic developments 
have taken place in a period of one 
,uonth. A reign of terror bas been 
lel lose :In mY State and demo1·lisation 
1us set 'in '!Very walk of life. 

'Mr. Chainnan: I must now inter-
Tene in regard to the method of argu-
~ of the hon. Member. He is refer-
ring to a matter concerning a State 
Govem~t. · 

Shri P. K. Deo: No. The Speaker 
gave a rul~g this morning while 
Shri H. N. Mukerjee was speaking 
that if he had referi-ed to t4e memo-
rial, then he could have spoken of 
the corruption charges, to which he 
was referring. But as he did not, he 
should not do so. 

Mr. Chait-man: At the fag end of 
his speech, lie cannot go on dealin~ 
with these details. 

Shri P. K. Deo: I am not mention-
ing ~etails at all. I won't even men-
tion one detail because I do not want 
to prejudice the inquiry. But since 
the presentation .of the memo;r:ial, 
certain facts have occurred· in my 
State. 

Sb.ri Rama Chandra Mallick (Jaj-
pur): On a point of order 

Mr. Chairman: The hon. 1\fember 
has already iaken 23 minutes and be 
has only two minutes left. 

Shri P. K. Deo: No, Sil-. I have 
taken 10 minutes from Shri Reddy. 

l\lr. Chainnau: That is a different 
matter." I liave tt> go by what I liave 
before me. I cannot take notice of 
any internal arrangements made by 
members of a party. I have to go 
according to the rune-table I have 
here. I do not want a11 these details 
to be r eferred to concerning a State 
in connection with the no-confidence 
motion against the Central Govern-
ment here. Let him be please bear 
that in mind and proceed with his 
speech. · 

Shri Daji: He is trying to help Sbri 
Shastri to punish the corrupt. 

Shri Ram Chandra Mallick: My 
point of order is this 

Shrl P. K. Deo: Most of my time is 
taken away this way. 

Shri Rama Chandra Mallick: I am 
very glad you }1ave given your ruling. 
The hon. · MeD1ber just said some-
thing about Orissa, that a memorial ___ ___ ,,,__, ·--
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[Shri Ramachandra M11llick] 
had been sent to the Prime Minister 
and the President. The matter is also 
under consideration. That being so 
it should not be referred to here. ' 

Mr. Chairman: I have taken cognis-
ance of that. 

Shrl P. K. Deo: I only urge the 
Prime Minister to expedite steps in 
this regard. Delay on his part gives 
rise to all these complications in my 
State. A dissident Congressman, a 
former Minister, was beaten. The 
Chief Minister came out with an offer 
to sell his assets and liabilities for 
one rupee and he received money 
orders for more than Rs. 3,000. There 
have been police excesses in Shri 
Krishan Pattnayak's constituency 
for . 

Mr. Chairman: These are points 
completely under the purview of the 
State Government. 

Shrl P. K. Deo: Lastly, the most 
dramatic thing that has pained all of 
us, for which we hang our head in 
shame, is the students' indiscipline 
which had led to the seizure of the 
Assembly in session. 

Mr. Chairman: His time is up. 

Shrl P. K. Deo: You never gave me 
two minutes. 

We do not want the repetition of 
Saigon here. 

Mr. Chairman: Will he please listen 
to me? I have to rule out any refer-
ence to happenings in Orissa. Within 
two minutes he will please close. 

Shrl P .. K. Deo: We feel so sorry 
that indiscipline should be let loose. 
It should be stopped. If democracy 
Is to function, is to survive, all thete 
things cannot be tolerated. So, I 
request that the Prime Minister 
lhould take steps in this regard and 
lhould expedite the appointment of 
.an enquiry commission. 

Shrl Banumanthalya (Bangalore 
City): On a point of order. My hon. 
friend is speaking without knowledge. 
Mr. Mitra has issued a statement ask-
ing for the appointment of a commis-
sion. It is in the press now. 

Mr. Chairman: At every stage you 
cannot correct him. 

Shri P. K. Deo: I most respectfully 
urge that firing a canon ball at the 
mosquito is not going to stop corrup-
tion in this country. It has to be 
tackled at the breeding place. Where 
is the breeding place? The breeding 
place is the permit-licence-quota-raj 
and nothing else. So long as there la. 
favouritism, so long as scope is given 
to favourites of the Government to 
become rich overnight so that they 
could afford .to pay to the election 
coffers of the party in power, these 
things will continue. The Swatantra 
Party has demanded that there should 
be an end of this permit-licence-quota-
raj, and Rajaji has rightly pointed 
out that a high statutory body should 
be appointed for the distribution of 
these quotas and licences. 

All the eyes of the world arc rivet-
ed on the functioning of the biggeat 
democracy. The entire world bu 
been watching how we act, how we 
behave and how you give your ruling. 
We want democracy to survive at all 
costs. The primary duty of the Gov-
ernment is to see that the basic needs 
of the people are available at reason-
able prices to them, and at the same 
time preserve the integrity of the 
motherland. 

Shri Vldya Charan Shukla: I rise to 
oppose this motion of no-confidence 
in our national Govemment. The 
best way to oppose this shallow move 
is to analyse and expose the motlvea 
of the parties behind .this motion. 
That Is exactly what I want to do. 

The motley crowd opposite baa 
brought this no-confidence motion not 
with any national motive for the 
betterment of the people; it ill not 
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also likely, they know it, to solve any 
of the problems that are facing our 
country. But they know very well 
that this kind of political acrimony 
that this motion is encouraging is also 
going to aggravate the critical pro-
blems that are already facing us. 
Still, they could not care less about 
it, and they have brought the motion 
before the House just to serve their 
political ends. As long as this move 
is expedient to their political ends, 
they do not mind doing any such 
thing. 

Mr. Chatterjee, who is supposed to 
be a great legal luminary, made a 
rather confused speech. It looked as 
if it was aimed more at publicity than 
having substance in it. He made 
several self-contradictory remarks. 
While he pleaded for the removal of 
the emergency, he forgot very clearly 
and cleanly what he had said earlier 
about the recent Chinese infiltration 
in Sikkim, and their continued occu-
pation of our territory. To him it 
seems that Chinese intrusion or 
Chinese occupation of our territory is 
not sufficient reason for the emer-
gency to be continued. Several sllch 
observations he had made, but instead 
of questioning them I would proceed 
to show how opposition parties here 
have taken this motion as a good 
publicity ground for their future 
electioneering campaign, whether It I• 
for Kerala or for Orissa. 

It is very apparent that the main 
supporters to this motion of no-
conftdence are the communists and 
the communalists in this House. 

Sbri Dajl: Why? The SSP also 
have supported it. 

Shrl Vldya Charan Shukla: I said 
'main supporters'. It was mainly 
moved by the communists and the 
communalists. One of the arch com-
munalists in this country, Shri N. C. 
Chatterjee, has been the mover of 
this motion. 

Shrl S. .._ Bulerjee: He cannot 
make that accusation about Shri N. C. 
Chatterjee. 

Sbri Vldya Charan Shukla: When 
it comes to prejudice and ignorance, 
nobody can .... (lnteTTUptions). 

Shr1 Daji: He is saying that a Mem-
ber of the House is an arch com-
munalist. He should not descend to 
this level. 

Sbri S. M. Banerjee: Sir, on a 
point of order. Is it open to a Mem-
ber to say that another Member is a 
communalist when that Member had 
relinquished his membership of that 
party, the Hindu Mahasabha Jong 
ago and when Government could not 
have the guts to ban that party? 

Mr. Chairman: Order, order. A 
non-communalist may equally object 
to it. I understand there is some 
latitude of ·debate in these matters. 
They can contradict it when there is 
an occasion. But there is no point of 
order in these things. 

Shrl Vldya Charan Shukla: Shri 
N. C. Chatterjee had been President 
of the Hindu Mahasabha for a long 
time ... 

Shrl Dajl: And he has left il. 

Shri Vidya Charan Shukla: This 
is very well known. I wus saying 
about the leaders of the Jan Sangh 
and I would proceed to show how 
Shri U. M. Trivedi, who unfortunately 
is not here at the moment, made some 
very false and astounding statements 
in his speech yesterday. He said that 
when there was the Chinese aggres-
sion on India last year the Malaysian 
Prime Minister who was here then 
went out of his way and made an all-
out statement supporting our stand 
against China. This is true. Then he 

. proceeded to say that we have failed 
to support Malaysia in their struggle 
against Indonesia. This ls either 
closing his eyes to facts or it is out-
right cheekiness to say this. Because, 
the other day in Kuala Lumpur our 
Finance Minister made a statement 
living unequivocal support on behalf 
ot the Government of India to the 
stand that Malaysia bu taken In thill 
concentration qainlt Indoneala. 
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-~gain, while mentioning something 

about the Das Commission he said 
that il commission like this has to ' be 
appointed in several States, and he 
mentioned the name of Madhya Pra-
desh also. He comes trom Madhya 
Pradesh and he should know that the 
Chief Minister of Madhya Pradesh 
made an ofkr himself in respect of 
the charges which had been levelled 

.against his Ministry-not personally 

.against him; nobody during the no-
confidence motion in the Madhya Pra-
-desh Assembly made any personal 
~harge against the Chief Minister him-
self. But the Chief Minister offered 
in the Assembly that if any of the 
opposition leaders made any of these 
·charges on affidavit he would welcome 
the appointment of any commission to 
go into this. This offer of course was 
not accepted; nobody acted. upon it. 
r am only -trying to illustrate what the 
Jan Sangh leader has said here. 
Knowing that it was false, he brought 
" to support his false case. 

Similarw, Prof. Mukerjee while 
referrilig to the national scene here 
mentioned the resignation of Shri 
Sanjiva Reddy. Well, everybody who 
knows the political life of this ·coun-
try appreciated very greatly the step 
that Shri Sanjiva Reddy took in 
resigning the Chief Ministershi:p, 
when it was not necessary, just to 
uphold the· democratic traditions of 
this country and to set up healthy pre-
cedents. There was nothing against 
him personally in the High Court 
judgment. It was not necessary for 
him to resign. But he th-Ought that 
bis resignation would set up healthy 
traditions of democracy. And his 
action was widely applauded. 

Shrbnati Yasboda Reddy: Even 
Mr. Mukerjee applauded it. 

· Shri Vidya Charan Shukla: But 
instead of praising this kind of action, 
just to suit their political ends they 
twist the matter like this and try to 
show it in a bad light so as to streng-
then their case. Of course it was not 

very surprising when Mr. Mukerjee< 
said it, ·because he is no respecter of 
democracy or democratic traditioni 
and it was rjgnt that he said so rather 
than any other leader of the opposi~ 
tion. Mr. Trivedi, again, in a very 
indiscreet manner I m ust say, made 
certain criticisms against the Election 
Commission in this llouse. That is 
extremely improper and coming from 
the leader of the Jan Sangh, it onJy 
substantiatj:ls their reputation. I do 
not want to say anything more 
because it was absolutely improper to 
make such insinuations against the 
Election Commission. 

The speaker before me, the ex-
Highness, was talking o! democr~y 
and he was advising the Government 
to align with the western countrie& 
without realising that many of the 
newly independent countries which 
have a'ligned with the western power 
bloc or even with the eastern power 
bloc have gone to dogs. There, demo-
cracy is gone; their independence is 
gone and they are all in terrible trou-
ble. These people want to close their 
eyes. They have the cheekiness to 
stand up here and say such things. 
He was the onl y l\{ember, a solitary 
exceptj.on'-who could stand up in this 
House and say: we should align with 
the west. It is ahl.;olutely non-sensical 
and no Member in his senses will say 
so. But he in bis wisdom found out 
things like this and said so here. 

The Mover of the Resolution was 
pleased to refer to the crisis of deve-
lopment, social, economic and politi· 
cal. Students <>f political science 
know that in a country w~ich becomes 
independent, the crisis begins rlght 
from that point. . When independence 
comes, crisis begins, in varying forms. 
The people of the country try manly 
and manfully to ovetcome tbe crisis 
of development •and mould the- coun-
try according to their desires. So, this 
kind of crisis which we are fs.cing 
today is not a new one. It has been 
coming in various forms, sometimes 
in low tension and sometimes in high 
tension. But it seems that these 
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are trying to take advantage 
the demise of the great stalwart of 

1btlntry, Pandit Jawaharlal 
lhru, Immediately after his s-ad 

demise they have brought forth this 
dence motion. I was also 

rised that the Swatantra Party 
did not align itself with this motion. 
It looks as if they have adopted a 
new &trategy in national politics. 
They are i)l'Obably trying to introduce 
eaifusion or drive a wedge inside the 
leongress itself by trying to show that 
they are behind the Prime Minister 
IJ1 his new approach to planning. But 
to the Members of our Party and to 
illlnelves, it is absolutely apparent 
that the Prime Minister's approach to 
llitJming is the same as that of Pandit 
"8hru; there is no difference at all. 
His statement or his letter ~to the 
"8nning Commission has b~en grossly 
9hterpreted. He had made it clear 
1o us l!everal times that the basic 
]IOlicy :continues to be the same. I 
am sure the Swatantra Members will 
be p:tnpletely disillusioned with their 
9'v-found love for our Government. 
We often hear complaints about 
mliun-roller majority of our Party. 
It is very surprising that they should 
tfways mention it as if it is some-
1Jring bad or that the Congress is 
fUilty of having a steam-roller majo-
nty. It is absolutely plain tliat what-
ever IW-jority we have is because of 
the l!IDective will of the people .••• 
~ptions). 

Some Hon. Members: No, no. 

Shri Vidya Charan Shukla: What-
ever we do, we do on behalf of the 
~ple who voted for us, and when 
~ple give us the majority and the 
IJajority support to us, it is our right 
to help them and do what we feel in 
our epllective wisdom. 

It is again a patte~ of political 
life which is evident in the Lok Sabha. 
You see the strength of the Congress 
J'arty which is 350 or thereabouts. 
'l'he strength of the next party comes 
lown to 19. How is it? It is not the 
fault of ours that they are only 19. 
Let them get the people's confidence 

Ministers 
and come here in greater numbers. 
About these Opposition groups, I am 
sorry to say that even when our rules 
of procedure here which are so liberal, 
du not justify even the recognition of 
this crowd of individuals as a group. 
None of the groups today in the Lok 
Sabha are reeognised-not to say about 
parties. The recognition as a party is 
a different matter altogether. Even 
the groups are not ·recognised because 
they do not have sufficient numbers, 
and yet, they come and stand up and 
talk as if they are representing the 
people who have elected only tne 
Congress as the majority party 
(Interruptions) . 

If yau look at the affairs in our 
country, in the context of history and 
the historical development of 40 cen-
turies that our country has passed 
through, you will see that in 17 years 
we have done rather well, and that 
has been recognised by all impartial 
observers all over the world. Nobody 
has ever said that we have not done 
as well as we could have. Now, if 
you compare our ac}:lievements with 
those of newly independent countries--
our social and political and economic 
gains in the last 17 years, compared. 
to those of the newly independent 
countries which have won their 
independence after the second world 
war-you will see tha;, we have done 
better than all of them. When we 
compare our social, economical and 
political conditions with those whicli 
have been prevailing in Indonesia, 
Laos, Viet Nam, Malaysia, Bunpa, 
Korea, Pakistan, Ceylon and other 
newly independent countries in 
Africa, and compare their conditions 
with ours, we will see that we have 
done better than they. You do not 
have to go and compare ourselves 
with Japan, Germany, Russia or the 
USA. If somebody wants to twist 
and close his eyes to facts, he is wel-
come to do that, but the people of the 
country cannot be deceived and can· 
not be misled by such false state-
ments. The people have given con-
clusive answers to the Opposition 
parties in the first General Election, 
and in the second General Election, 
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[Shri Vidya Charan Shukla] 
and in the third General Election they 
have given the blulf and the rebuff to 
those parties, and I am sure in the 
coming General Election also they 
will get the appropriate reply from 
the people of the country. (lnte1"-
rnp!ion). 

We feel sorry, and it is bad for our 
democracy that the Opposition parties 
are degenerating more and more as 
our nation grows. You will see they 
are splitting; there are splinter 
groups; they are rushing for entry 
into the Congress here and there. We 
may or may not admit them, bu\ it is 
not good for our democracy. We want 
them to stay where they are. 

Sbrl S. M. Banrejee: Give us a list 
of Do's and Don'ts. 

Sbri Vidya Charan Shukla: Let them 
prosper where they are and let them 
try to gain the people's confidence 
from where they are. It is no oom-
pliment to us and it is a very bad 
thing for them if they always try to 
enter the Congress at the slightest 
pretext. 

I am sure that the Opposition parties 
will serve the people's ends and their 
own ends better if they leave the 
cheap publicity stunts and leave the 
agitational approach to our national 
problems. We have been seeking 
their co-operation in national building, 
and we want their co-operation with 
the Government in the tremendous 
difficulties that face our nation; and 
I am sure that the Opposition parties 
will leave their false tactics and co-
operate with us. 

Thank you. 
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1573 No-Confidence SEPTEMBER 14, 1964 in Council of 
Miniater1 

1574 

[111'; 'A'• 'Sf• ~ir'fj 

"!<'l'r~ :;rrifif <rr 'l'l:"'Til l'll<r 'l'R m:'rcr 
e:Yr ~ miiif '!IR '!l'lilfi <1fr '!'.•fr ll'i'l'. 
maiir~"l'1~i;;n11"'1'r1 

ll"~'Y ~-~ i '1'T'f of ~ q;~;rr 
~ ~ f.!; if {'1' ~<rm i ll'l'trT<r 
'liT f<rftlf ~T ~ '1'1~ q ~'1' 'Sfl'a'[q" 
~T 1{'li '1'.PTif,ftl'ti lT~r-1 irr.rtrr ~' dif 

<i"'I' lfT;;n' lfT"Tl'il' ~ r.T '1'1l'li<fl ~I 'l'T"l' 

f r.~ '!l'Tcrif *r ii;ill" ltlr~ f~:tr j ~,,,. 
;ii f<'flt lf 'A'M" 'l'>'i a'"l'lfT'=' ~~T ~ I 

17.00 ...... 

The Lok Sabha then ad;ou.rned till 
Eleven of the Clock on Tuesda11, Sep-
tember 15, 1964/Bhadra 24, 1886 
(Saka). 

GMGlPND-LSliI-llKO(Ai)LSD- 23-9-84--0'10. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113



